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PARLIAMENT OF INDIA
Monday^ 20th August, 1951.

The House met at Half Past Eight
of the Clock

[M r .  D eputy -^peaker in the Chatr'l 

ORAL ANSWERS TO QUESTIONS

T roops f o r  use o f  U.N.O.
*344. Shri Sidhva: Will the Prime 

Minister be pleased to state:
(a ) whether the U.N.O. has asked  

that a certain number of troops 
should be ear-marked lo r  use by 
UN.O.; ^

(b) if so, w hat w as the number 
they required and fo r w hat purpose; 
And

(c) the reoly that Government of 
India has given to this?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a ) and (b). 
The General Assembly of the United 
Nations passed a resolution at their 5th 
Session recommending that Member 
States might earmark some of their 
Armed Forces “ for service as a United 
Nations unit or units, upon recom
mendation by the Security Council or 
the General Assembly” . No number 
was specified.

(c) The Government of India’s r̂ n̂lv 
to the Secretary-General of the U.N. 
was in the following terms:—

‘They are of the view that in tbo 
present international situation the 
creation of a United Nations fon'e 
would emphasise the compulsive 
rather than the mediatory function 
of the United Nations and wouli, 
therefore, not help in the creation 
of a proper psychological atmo. -̂ 
phf r̂e for the orc'^ervation of peace. 
This apart, the Indian Army is a 
force desi^^ed purely for intemw! 
defence and does not include an 
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expeditionary element for service 
overseas. Nor would it be possible 
for the Government of India; in 
their present financial condition, to 

. create such an expeditionary
element, even if there were no 
objection in principle."
Shri Sidhva: Has there been any 

correspondence between the Govern
ment of India and the U.N.O. after 
this letter was despatched?

Dr. Keafcar: No, Sir.
Shri Sidhva: What are the mala 

principles of the U.N.O. Charter in this 
respect—whether in the event of a dis
pute between one country and another 
the armed force will have to be used 
or whether negotiation and persuasion 
wiU be used?

Dr. Keskar: Sir, it wiU not be possible 
to reply in detail to the possibilities 
that might arise out of the various 
clauses of the U.N. Charter. But such 
possibilities were discussed when this 
particular resolution was discussed 
before the General Assembly. I think 
it would be going too much into detail 
if we discuss those possibilities here.

Shri Rathnaswamy: May I know if 
there is any standing army maintained 
by the U.N.O. and, if so, what is the 
strength of that army?

Dr. Keskar: Sir, my hon. friend is 
under a misapprehension. This parti
cular resolution that was passed asked 
member States to keep in their army 
certain units which might be called 
upon by the U.N. at a particular emer
gency for use. Even this resolution 
does not create a United Notions Force.

Shri A. C. Gaha: May I know if the 
Government have got any information 
as to what other countries have acced
ed to the request of the United Nations 
in this respect?

Dr. Keskar: Yes, Sir, quite a number*
Shri A. C. Gaba: May I know the

names of the countrir^ find also what 
the reply of the Pakistan Government 
was?



Dr. Keskur: I would require notice.

Dr. Ram Subhas Siaffh: What is the 
attitude of the Government of India 
Avith regard to that resolution of the 
General Assembly?

Mr. Deputy-Speaker: The answer
has been /?iven already. It has been
read, out in extenso.

Shri Kamath: Has the U.N.O. sug
gested this course or made this pro
posal for use of these troops in actual 
warfare as a part of military sanctions 
against any aggressor or only for inter
national policing purposes?

Dr. Keskar; I think the objective 
was both, but not against any specific 
Power as such, because the resolution 
is a resolution on principles. It will 
be, according to the resolution, for the 
United Nations General Assembly to 
decide whether such an emergency has 
arisen that member States can be 
asked to send their armies on behalf 
of the United Nations.

T rade w it h  P a k ist a n

=̂ 345. Shri Sidhva: Will the Minls- 
< î r̂ of Commerce and Industry be

pleased to state:

(a) whether under the Indo-Pakis- 
lan Trade Agreement, the supply of 
foodgrains and jute to India have

^een according to schedule;
(b) the extent to which the sup

plies of these two commodities were 
expected to be completed before the 
31st July. 1951;

(c) the balance which remains to 
be received and the reasons for the 

tdelay, if any ; and
(d) the quantity of coal and cloth 

supplied by India to Pakistan as on 
:ilst July, 1951 in terms of the Agree
ment and the reasons for short sup
ply, if any?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) No, Sir.

(b) to (d). The quotas fixed under 
the Agreement are divided into two 
paits, namely, those to be supplied up- 
to the end of June, 1951 and those to 
be supplied during the period of 1st 
July 1951 to 30th June. 1952. A  state
ment j?iving the required information 
in regard to the supply of the commo- 
<litjes in question during these two 
periods is laid on the Table of the 
TIouse. {St(? Appendix II, annexure 
^0 . 32.]

Shri Sidhva: From the statement it 
^appears that the import from Pakistan 
as far as foodgrains are concerned was 
considerably less—against 40,000 tons
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we received only 13,000 tons up to the 
30th of June 1951 and the balance as . 
on 1st of July 1951 was 27,000 tons. ’ 
And the reason given for this is that 
certain formalities were not completed 
and therefore the period has been ex
tended up to 30th September 1951. Has 
there been any improvement in the ex
ports from Pakistan since 30th June 
1951?

Shri Mahtab: Columns 6 and 7 show 
the receipts in the months of June and 
July.

Shri Sidhva: I have seen that. After 
30th June 1951 has there been any im
provement in the month of July? We 
are now in the month of August.

Shri Mahtab: July figures have also 
been given in the statement.

Shri Sidhva: Column 8 gives the 
balance as on 1st July 1951 out of the 
quantity fixed for the period up to 30th 
June 1951.........

Shri Mahtab: May I read out? "Ehe 
hon. Member will find in the statement 
columns, 2, 3, 4, 5, 6 and 7. Column
7 gives the figure up to 31st July
1951—actual imports and exports up to 
31st July 1951. Therefore he has got 
the figures in the statement.

Shri Sidhva: I want to know the 
figures after that period and whether 
anything has been received after 31st 
July. ^

Shri Mahtab: July figure has been
given. It is not possible to give the 
figures for August.

Shri Sidhva: As far as jute is con
cerned, against the agreed quantity of
1,000,000 bales only 535,163 bales were 
supplied up to 30th June 1951 and 
464,837 bales is given as the bala^nce 
on 1st July 1951. The reason given in 
that the Government of Pakistan stated 
that the delay in effecting supplies was 
solely due to factors beyond human 
control. May I know if any further 
light could be thrown on this matter 
as to what was the factor beyond 
human control which necessitated this 
delay?

Shri Mahtab: Supply of wagons. The 
main difficulty was the difficulty of 
transport, and also the actual shortage 
of stocks in Pakistan as they represent
ed to us. All these matters have now

0 been taken up and we are proposing to 
meet and discuss the working of this 
Trade Agreement shortly.

Shri A. C. Guha: After the new jute 
crop ha^%een harvested is there any 
export of jute from Pakistan to Indiat
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Shri Mahtab: I am sorry those 
figures are not available. Whatever 
figures were available I  have given in 
the statement. But I think the jute 
position is likely to improve because 
o f the new harvest

Shri A. C. Guha: Has there been any 
allotment of jute from East Bengal?

Shri Mahtab: I cannot say. but my 
impression is it has not been made.

Shri Barman: Have Government re- 
•ceived any complaint regarding the 
ioodgrains supplied by Pakistan, that 
they are out of the 1948 stock and 
mostly unfit for human consumption?

Shri Mahtab: According to the
Agreement there was an arrangement 
lor inspection of the ioodstufTs. What
ever foodstuffs have been imported 
hav'e been inspected by our own officers 
and wo have received no such com
plaints as suggested by the hon. Mem-

Shri Rudrappa: In view of the threat 
of war by Pakistan, the Govern
ment of India thought of stoppage of 
•export of coal to Pakistan?

Shri Mahtab: That situation has not 
arisen in my opinion.

Shri Barman: Is it a fact that the 
Indian Tea Planters’ Association which 
has b2on allotted this food from 
Pakistan has made complaints to the 
Government of India that the food that 
was supplied was not fit for human 
consumption? And as regards the 
statement made by the hon. Minister 
that they had the right to inspect the 
food, mny I know whether it is not a 
fact that under the Agreement the
I.T.P.A. had to deposit the money first 
and therefore had no other alternative?

Shri Mahtab: The Tea Planters’ 
Association made their own arrange
ments, and they took the permission 
o f the Government of India only to 
import it. The arrangements were 
made by themselves and I have not 
received any complaint from them.

Shri A. C. Guba: Has there been any 
complaint from the Indian Jute Mills 
Association or the jute mills of Calcutta 
that they are not receiving any supply 
of jute from East Bengal from the new 
crop?

Shri Mahtab: As I said I cannot say 
off-hand with regard to the allotment 
of the new crop. If the hon. Member 
gives a fresh notice. I will get him the 
iacts about the jute crop and so far as 
the old crop is concerned, 1 have 
already given the information.

E xport  o r  G l y c e r in e  to  F akxstaii

'*‘346. Shri Kamath: Will the Minis
ter of Commerce and ladnslry be
pleased to state:

(a) the quantity of glycerine to
gether with the value thereof, exports 
ed from India to Pakistan during each 
of the yehrs 1948-49, 1949-50 and
1950-51;

(b) whether it is still being export
ed, and if so, how much has been ex
ported this year up to date; and

(c) whether it is an important in
gredient of T.N.T.?

The Minister of Commerce 
Industry (Shri Mahtab): (a) 20 toot
of gl.vcerine valued at Rs. 33,900 was 
exported to Pakistan in the year 1949
50. There were no exports of glycerine 
to Pakistan in the years 194B-49 and
1950-51.

(b) No exports have taken pl^ce in 
this year up to date.

(c*) No, Sir.

Shri Kamath: May I know if the ex
ports have been completely stopped aî  
a matter of policy or is the matter 
under consideration?

Shri Mahtab: Refined glycerine Is 
under export control and is allowed to 
be exported to hard currency countries 
only. A quota of 450 tons have been 
fixed for the period ending July 1951. 
Crude glycerine was under O.G.L. but 
has recently been brought under con
trol. The licensing procedure for 
crude glycerine is still under con
sideration.

Shri Kamath: When was it brought 
under control, on what date?

Shri Mahtab: The notification it  
dated the 14th July 1951.

Dr. Deshmnkh: Is there any relation* 
ship between the stoppage of export o f 
glycerine to Pakistan and the worsen
ing of the relations between India and 
Pakistan?

Shri Mahtab: Obviously it is not. 
The hon. Member will see that the ex
port has ceased in 1949-50.

Shri Kamath: With regard to the 
answer to part (c). which is in the 
negative, has the Minister as^rtained 
the view of any scientist or ts It tbt 
view of the Secretary of his Ministf^f 
who is not a scifiktist?

Shri Mahtabt'* This is a matter o f 
common knowledge. I do not think o f 
much knowledge of science is neceiMUT 
for these things.
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PROHIBrnON

*347. Shri Kmmath: WiU the M m
HlDMer 1>e pleased to

(a ) whether it is a fact that Gov
ernment have referred the question of 
exiendingt susi>ending or otherwife 
modiiying the policy of Prohibition to 
the Planning Commission for opinion; 
and

(b) if so, what view has the Com
mission expressed thereon?

The Parliamentary Secretary to tfie 
Prime Miiiister (Prof. S. N. Mishra):
(a ) and (b). No such reference has 
been made by the Government to the 
Planning Commission.

Shri Kamath: Have the Central Gov
ernment advised the State Govern
ments formally or informally in the 
matter so far?

Prof/ S. N. Mishra: No, Sir. •Thia 
matter has not been referred to the 
State Governments, I may however 
inform the hon. Member that this 
question has been examined by tne 
Planning Commission but since investi
gations are under way in the states of 
Madhya Pradesh and Bombay, it 
would not be possible for the Planning 
Commission to make a definite recom
mendation at this stage unless 
authentic assessment of the results is 
made available.

Shri Kamath: Has the Government’s 
attention been drawn to the Madhya 
Pradesh Prohibition Inquiry Com
mittee’s opinion that prohibition in 
that State has not been a success?

Prof. 8. N. Mishra: I do not think. 
Sir. that the Madhya Pradesh Investi
gation Committee has submitted its 
report and if the report is submitted, 
the Planning Commission will give due 
thought to it.

Shri Kamath: Does Government pro
pose to adopt a uniform All India 
policy in this matter or leave it to each 
State to do as it likes?

Prof. S. N. Mishra: I think at the 
present moment prohibition afTects only 
a few states but since it concerns a 
very big slice of the revenue spread 
all over, the Planning Commission in 
its final report may give thought to 
that aspect also.

Shri Kamath: Is it a fact that the 
Congress Party which is in power to- 
<l«y in the Centre and in the States 
has omitted any reference to prohlH*- 
tion election manifesto, and if

" i t  is the implication or signi- 
of such omission?

Some Hon. Members: We are not
cussing this here.

Bir. Depnty-Speaken That does not 
arise. The hon. Member is also a mem
ber of the Congress. Hon. Memberv 
can put questions and no doubt the 
Government of the day is a Congress 
Government, but we should not go into 
questions relating to whatever is done 
outside this House by the Congress 
Organization such as the A.LC.C. as a 
whole, or any outside organization. For 
the party in power there is an agent 
here and we could only ask him que»* 
tions in so far as they affect the per
sons of the Government or the actiooa 
of Government.

i s  : JiwT

R i h i W ^  I t v t t  s fr c  y r v T T  ^

^  ^  ^  ftrsrf

^  ITT T fi t  

^  ^  ^  SITO ^  ^  »

[Seth Govind Das: May I  know 
in addition to Madhya Pradesh and 
Bombay, the Government of any of th» 
other States where prohibition has 
been enforced, has set up an Invest!* 
gation Committee in this connection; i f  
not, whether the Central Government 
are making any arrangements to obtain 
Reports from these States regarding 
their experiences?]

sfto ^  0 ^ 0  ; qfjjt

^  ^ ftp ^

^  f ^  ^

I , ^  ^  ^

«rh: ^

11

FProf. s. N. Mishra: So far as the
Planning Commission is concerned.  ̂
do not think that an Investigation 
Committee has been set up in this 
connection anywhere else, but if it h»R 
been set up anywhere, the Planning 
Commission would try to get its report
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also. But the Planning Commission Is 
not aware whetiier an Investiga^n 
Committee has been set up at any 
other place except Madhya Pradesh 
and Bombay.]

Shri Rathnaawamy: May 1 know if 
some time back certain foreign Gov
ernments wanted to elicit the Qpinion 
trom the Government of India as to 
the working of prohibition in the 
various states in the country? If so, 
whether any information has so far 
been given to them as to the sucoess- 
ful working of prohibition or othez^ 
wise in the various states in the 
<!Ountry?

Frol S. N. Miahra: So far Ab any
information elicited by any fo re i^  
Government is concerned, I do not 
think that the Planning Commission 
•could have been in a position to givtt 
any correct assessment of the result! 
achieved in those States, when tha 
Planning Commission itself has not 
received any correct report. Without 
any authentic report, I do not think 
that it would be in a position to fur
nish any information particularly to 
foreign Governments.

Shri Amolakh Chand: May I know
if the policy of going slow in prohibi
tion has been approved by the Plan- 
ninR Commission?

Mr. Deputy’ Speaker: The Planning
Commission is still considering.

Eev. D'Souza: Although the Planning 
Commission may not have received 
official reports, has not the Commission 
gathered at least the opinion in the 
country regeirding the success of the 
experiment?

Mr. Deputy-Speaker: I suppose hon. 
Members do not want the Planning 
Commission, which Is an august body 
to come to definite conclusions off
hand.

Shri Kamath: As regards those States 
where prohibition is either completely 
or partially in force, has the Central 
Government asked those States to sub
mit a report about the working of pro
hibition in those States before the 
report of the Planning Commission is 
finalized?

Prof. S. N. Mishra: I do not think 
that il was necessary anyway. Even 
In the two States where investigation 
had been In progress probably their 
results would be symbolic of the results 
that would obtain in other States also.

IND1AI7 Foreign Sbrvice

*348. Dr. Deshmukh: Will tbm
Prime Minister be pleased to stat«:

(a) the number of vacancies in tbm 
Indian Foreign Service that are imto- 
posed to be filled out of candidate 
passing the I.A.S. Elxamination;

(b) how many vacancies would bm 
filled directly; and

(c) whether the ad hoc Selection 
Board is still functioning?

The Parliamentary Secretary to tkm 
Prime Minister (Shri SatM Chaadra)r

(a) Four, this year. ^
(b) None,

(c) No.

Dr. Deshmukh: How long did thla 
ad hoc Selection Board function? H u f
I know the length of time for whlcb 
It functioned?

The Prime Minister (Shri JawaharM
N ^ ru ): Probably a year, but it ceased 
to function a long time ago.

Dr. Deshmukh: Is there any likell^ 
bood of its being revived or is the 
selection going to be confined hereafter 
to I.A.S. Examination only?

Shri Jawaharlal Nehru: There is no 
present proposal to revive it but there 
are proposals for some special selection 
machinery, that is, something in addi
tion to what exists now to pick out 
people for the foreign service by a 
different form of viva voce. In other 
countries there are special methods 
adopted, because the quality required 
are somewhat different from the quali
ties required for +he service. Various 
proposals are under consideration. But 
for the moment there is no suggestion 
that a special board like the old board 
should be constituted.

Dr. Deshmukh: May I know the 
approximate number of candidates that 
might have been chosen in this way by 
the ad hoc Selection Board?

Mr. Deputy-Speaker: Already?

Dr. Deshmukh: Yes; during the one 
year’s functioning of the Board.

Shri Jawaharlal Nehru: I said 1 have 
no idea.

Mr. Deputy-Sivsaker: Long ago it has 
ceased to function. A similar questloe 
has already been answered the other 
day. This Board came into existence 
for a special purpose. Now, it is only 
the Union Public Service Commisslo* 
that is doing the work.
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Dr. Deshmukh: I only wanted to 
know the number of candidates.

Mr. Depaty-Speaker: Jhe hon. Minis
ter has not got that information.

: 3TT̂ o ijTo

t  ’ Pi^T V  r «»T 3 ft

▼nr V' fw ' TfieTT ^  f  ^  %

a r f f o  1^0 ifr qT5JT-1^>I w

a fk  ^  firTJT ^  ^  fSpm

Pprr 5TT I  (

[Seth Govind Das: May I know if the 
1A.S. syllabus is enough for the foreign 
service or is it proposed to add more 
cufojects to the I.A.S. syllabus for those 
candidates who want to appear at the 
examination for foreign service?]

^  : 3?7̂ o 1^0

*TT srrfo

^ f?PT>TPT̂  iftrqigrT 9Tm S!if5̂
»rrT % 11 ^  i f  ^  jr«nr m

f  ̂  fi?Rr ^  % st’th pT

^  f e r r  5|T% ?  I qfrSTT {
m T T O T - T f l -  S K T  ftr W T  ^  sp 5 T K  ! T ^  ;

^  if, SfTT# % 5fl(

5TT?ft t  I

rShri Satish Chandra; There is no 
regular syllabus for the I.F.S. or I.A.S. 
It is an examination at which persons 
possessing the requisite qualifications 
can appear. Out of those who pass, 
as many persons are selected in the 
order of merit as is the number of 
posts vacant. This examination is not 
held after the imparting of education 
according to a particular syllabus; it is 
held prior to the recruitment.]

^  ifrfipr fTH : 3HP;

^  fe jT T  ^  ^  >fl ^  spt ^

feiif w r  ^  fTTO 5»ra’ JTf ^  isrw

STTT^WTT t  I fm

^  ^  sn f  fitsfft

^  3n*RjmTT ^  ? i
[Seth Govind Dm : Even admittixig 

that, are they not required to answer 
special questions or to show special

aptitude for the foreign service? Are 
they selected along with the others, or 
are they required to qualify in some 
special manner?]

Mr. Deputy-Speaker: The other day 
it was said by the hon. Home Minister 
that they have added External Affairs 
and some other .«iubject also as special 
subjects for those* people who want to 
go for Foreign Service.

Seth Govind Das: That is what 1 
wanted to know.

Mr. Depaty-Speaker: That has
already been answered in the House.

Seth Govind Date Those subjects 
have not been disclosed. What are the 
subjects which should be necessary for 
Foreign Service?

The Deputy-Minister of External 
Affairs (Dr. Kesdsar): 1 think there is 
some misapprehension in the mind of 
the hon. Member. The method of 
selection of whatever nun^er the 
External Affairs Ministry wants is that 
out of the candidates who top the list 
of I.A.S., the External Affairs Ministry 
selects the number that it wants, tak
ing into consideration the aptitude of 
the candidates for Foreign Service. No 
subject specially for Foreign Service 
has been prescribed as such. It is. 
quite possible that the Government 
with a view to make the candidates 
more proficient, might prescribe such 
subjects in the future.

Dr. Deshmukh: From the reply given 
by the hon Prime Minister, am I to 
assume that it is likely that Boards may 
be constituted when candidates demand 
and not that the Bo£»rds will be consti
tuted and the candidates referred to 
that Board?

Shri Jawaharlal Nehru: That matter 
was undej consideration; I really can
not be more precise as to what might 
be done.

iNCRFAStD E xport  D u t y  on  T ex tiles

3̂49. Dr. Deshmukh: Will the
Minister of Commerce and Induslrjr
be pleased to state:

(a) how ti.«' export trade and tra
ders have reacted towards the 
fncreased export duty on textiles;

(b) whether the revenue from this 
source is showing signs of fulfilling 
expectations; and

(c) whether there is any likelihood 
of any i'ontracts being cancelled ow
ing only to the cnhenced export duty?

The Minister of Commerce anA 
Industry (ShH Mahtab): (a) The re* 
action of the trade towards the en
hanced export duty on cotton textiles 
is not favourable.
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(b ) and (c). It is too early to say 
as the duty was enhanced only from 
the 1st June, 1951.

Dr. Deshmnkb: With reference to 
part (c) of the question, have any 
cases come to the notice of the hon. 
Minister where contracts previously 
entered into had to be cancelled owing 
to the increase in the export duty?

Shri Mahtab: No such case has been 
brought to our notice.

Shri R. Velayudhan: May I know 
whether any import duty is imposed 
on cloth which was already exported 
to Singapore and other Malayan States 
and which are being re-exported into 
India?

Mr. Deputy^Speaker: This question 
relates to export duty. The hon. M4̂ m- 
ber wants to know about import duty.

Shri R. Velayudhan: This is also a 
kind of export. It was exported, and 
now it is being re-imported.

Mr. Deputy-Speaker: Export is the 
earlier stage. Import comes later. That
is not covered by this question. Next 
question.

Shri Jhonjhunwala: Arising out of 
the answer that the reaction of trade 
is not favourable, what are the 
grievances and the reasons which trade 
gives regarding the export duty to 
arrive at the conclusion that it is not 
favourable?

Shri Mahtab: Reason has, of course, 
been put forth. The obvious reason is 
that the margin of profit is lessened 
by the Increase in the export duty.

PowER-LooM Factories and T extile  
M ills

*350. Shri Kshudiram Mahata: WUl
the Minister of Commerce and Indus
try be pleased to state the difference 
between the retail price of stamped 
cloth and the market price of power- 
loom produced cloth of the same qua
lity?

The Minister of Commerce and 
Industry (Shrt Mahtab): The retail
prices of mill cloth are 14 per cent, 
over the ex-mill prices, but there is no 
control over the prices of powerloom 
cloth and its prices vary according to 
the market demands. It is, therefore, 
not possible to indicate the difference 
between the retail prices of mill clbth 
and the market prices of powerloom 
doth which fluctuate.

Shri Kshudiram Mahata: My ques
tion was regarding the comparison of 
retail price of mill cloth and the 
market price of powerloom cloth of the

same quality. Am I to assume tkat 
the hon. Minister is not aware of the 
market prices of the power-loom cloth?

Shri Mahtab: The market price o f 
power-loom cloth varies from place to 
place and from period to period. But, 
the price of mill cloth is fixed. It is 
not possible to compare.

Shri Kshudiram Mahata: May I know 
the difference between the cost of pro
duction of mill cloth and the power
loom cloth?

Shri Mahtab: The cost of production 
of mill cloth has been investigated Yxf 
the Tariff Board in 1948. That formula 
still obtains. With regard to power
loom cloth, no investigation has been 
made up till now.

Shri Chattopadhyay: Has the Cen
tral Government Issued any instruc
tions to the State Governments to nx 
the price of power-loom cloth or iMnd- 
loom cloth?

Shri Mahtab: With regard to power
loom cloth, we have advised the State 
Governments to exercise some control 
over them and the procedure has been 
laid down that wherever there are 
power-loom associations, they may be 
utilised; where Uiere are individual 
power-looms, some difficulty has arisen. 
We are trying to solve that difficulty. 
We are thinking as to how to control 
the prices of power-loom clothe

Shri Dwivedi: Is it a fact ffiat the
price of certain classes of fine and 
superfine cloth has been increased by 
more than 100 per cent.? What is the
cause of such sudden rise?

Shri Mahtab: A  question about that 
subject is coming up. Here, we are 
concerned with the difference between 
the prices of mill cloth and power-loom 
cloth,

Shri Shiv Charan Lai: Is it a fact
that the market price of power-loom 
cloth, at present, is lower than the 
market price of mill made cloth of the 
same quality?

Shri Mahtab: I have got the figures 
for the Delhi market which show that 
the market prices of power-loom cloth 
are much higher than the stamped 
prices of mill cloth.

Shr|.A^hankaraiya: May I know
whetlw  any complaints have been flH 
ceived with regard to restraint plaesd 
on the movement of the power-loo® 
cloth and whether it is likely to bn 
relaxed?

Shri MahUb: Complaints have 
received from the traders. But, I d *
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not think there is anj scope for relaxa
tion in view of the scarcity of cloth at 
the present moment.

Shrl S. N. Das: As a result of the 
instructions sent by the Central Gov
ernment. which of the State Govern
ments have been able to fix the prices 
of power-loom cloth?

Shri Mahtab: None of them has so 
far done it; we are persuading them.

C loth P rices

•SSL Shri Kshadiram Mahata: Will 
the Minister of Commerce and Indus- 
'try be pleased to state:

(a) the different stages of increase 
or decrease in prices of cloth since the 
introduction of cloth-control in 1943 
up till now and the rates of increase 
thereon; and

(h)  the percentagje of increase in 
prices of cloth at present over the 
prices of 1943?

The Minister of Commerce and 
tndostry (Shri Mahtab): (a) and (b). 
A statement is placed on the Table of 
the House. [See Appendix II, 
annexure No. 33.]

Shri Kshudiram Mahata: On the 10th
last, the hon. Minister stated that the 
prices of cloth are so high because of 
ihe rise in the price of foreign cotton. 
In view of the fact that one pair of 
superfine cloth roughly contains about 
one pound of cotton, and the price of 
one pound of cotton at present is 
rupees three, roughly, that is double 
the price which was prevailing in 1944. 
am I to understand that due to the rise 
of Re. 1-8-0 in the price of one pound 
of cotton, the price of one pair of 
superfine cloth has been raised from 
something like rupees nine to Rs. 20?

Shri Mahtab: 1 am sorry 1 could not 
follow the question.

Shri Kshudiram Mahata: On the 10th 
the hon, Minister stated that the price 

cloth had risen only due to the rise 
in the price of cotton. In view of 
he fact that one pair of superfine cloth 

c\,ntains only 1 lb. of cotton roughly, 
and the price of 1 lb. of cotton has 
increased by Rs. 1/8/- as compared to 
the price in 1944. am I to understand 
that for this increase of Re. 1/8/- in 
Ihe price of cotton, the corresponding 
mcrease in the cost of a pair of super
fine cloth is from rupees nine to Rs. 20?

Mr. Deputy-Speaker: This is not a 
.. cbate. The hon. Member .seems to 
inAke a speech and not put a question.

Shri Mahtab: I may explain tbe 
position. The hon. Member will see 
from the statement that in 1948 wlien 
there was decontrol, there was inune- 
diately an increase in prices. Wbea 
the controls were re-established in 194t 
there was already an increase in the 
price of about 40 per cent. The Tariff 
Board formula was adopted in 1948 and 
the increase in the price subsequently 
waŝ  only due to the increase in tbs 
price of cotton and it has no relation 
to the price which was prevailinc 
before 1948, in 1944. In the statement 
it will be seen that there has been an 
automatic increase of about 48 per 
cent, in some cases and in some cases 
of about 45 per cent, in 1948.

Shri Kshudiram Mahata: What Is
the relation between the increase In 
the price of a pound of cotton hf  
Re. 1/8/- and the increase in the pries 
of a pair of superfine cloth from rupees 
nine to Rs. 20?

Shri Mahtab: After 1944 the prios 
automatically went up in 1948. Sub
sequently the price went up due to 
the price of cotton.

Mr. Deputy-Speaker: The hon. Mem
ber wants to know hpw far the price 
of superfine cloth has shot up due to 
the corresponding increase in the price 
of cotton. Are the millowners tryinc 
to make a big profit at the cost of tbe 
consumers because the price of cotton 
has gone up by Re. 1/8/- per pound?

Shri Mahtab: This has been asked in 
part (b) of the question which asks for 
“ the percentage of increase in prices 
of cloth at present over the prices of 
1943'\ And in the statement, in reply 
to part (b) it has been stated that the 
percentage of increase in prices of 
superfine cloth at present over th^ 
prices in 194.] is about 52*60. And so 
the answer is already there.

Mr. Deputy-Speaker: But he wants
to know about the cotton price. Is this 
increase in price of cloth due to the 
increased cotton price?

Shri Mahtab: This 52:50 per cent, is 
not related to cotton price only. If the 
hon. Member will give me a fre A  
notice, I shall give him the break-up.

Shri Dwivedi: I want to know 
whether there has been an increase by 
more than 100 per cent, in the prices 
of certain classes of fine and superfine 
cloth and what is the reason for this 
sudden increase.

Shrl Mahtab: My claim is that there 
is no increase as the hon. Member 
suggests. As I said, the increase in 
the price of superfine cloth is about 
52'50 per cent.
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8hri Amolalth CAiaad: Is it a fact 

that the black-market price of 1948 
«fter de-control automatically became 
the legal fair price after the re-imposi- 
tlon of control? And if so, how far 
was the black-market responsible fbr 
this increase in prices?

Shrl MahtiOi: As a matter of fact 
there was no black-market then 
because it was the open price as there 
was decontrol. The then prevailinc 
lirice was accepted as the basic price.

Shri ChatlcqMliyay: May I know 
Ihe reason why superfine cloth has been 
'put in the market for free sale while 
coarse cloth has not been so put?

Shri Mahtab: That is because the 
«upp]y is less in the case of coarse and 
■iMium and the supply of fine and 

.:9uperflne is larger at the present time.

^ ’3V

^ 9ftr w t  % iR  ^

[Seth Qavind Das: To what extent, 
has the price of the indigenous cotton, 
from which cloth is manufactured, 
come down and is there any likelihood, 
in the near future, of a fall in the 
prices of the cloth produced from it?]

Shri Mahtab: The price of coarse 
and medium cloth has increased only 
to the extent of the rise in the price 
o f cotton since 1948. Whenever the 
price of cotton goes down, the price of 
<?loth also will come down.

^  Tift P t f?  m

^i«n«nn t  ?
fSeth Govind Das: That is exactly 

what I wanted to know. The price of 
cotton is going down in foreign 
countries and perhaps in this country 
also. Under the circumstances, is 
there any likelihood of a fall in the 
prices of cloth also in the near future?]

Shri Mahtab: These points will be 
cleared up, I think, in the middle of 
September when the October prices are 
teed. Any fall in the price of foreign 
cotton and its repercussion on Indian

cotton will be taken into consideratte 
when the October prices are Hxcd.

Shri SUt Cbaran Lai: Does the hon. 
Minister mean by the automatic in
crease in the price of cloth that Ite 
millowners have autocratically In
creased the price of cloth by about 
50 per cent.?

Shri Mahtab: When cloth was de
controlled in 1948, the price rose mi 
and obviously a portion of the firofit 
must have gone to the mill-ownera, 
there is no doubt about that.

Shri A. C. Giiha: After the control
was re-imposed, did Government ttfie 
steps to bring down the price, or did 
they simply stabilise it at the prevallr 
ing black-market rate?

Shri M^tab: It was not a black* 
market rate, because there was no < 
trol then. The prevailing price 
was accepted as the basic price.

Shri Amolakh Chasd; Is it a fact
that the percentage of profit of the 
millowners has increased on account of 
the increase in the price of the cloth?

Shri Mahtab: Since 1948, the per
centage of the profit allowed to the 
mills has not been increased.
T rainin  . ctim-woRK Centre at Puua

■̂ 352. Shri S. C. Samanta: Will the 
Minister of Rehabilitation be pleased
to state:

(a) how far the Training-curn^worlc 
Centre at Fulia in West Bengal has 
progressed upto 30th June 1951:

(b) how many displaced persona 
are engaged at present and how maiQr 
are to be taken in the near future:

(c) which technical subjects are 
being taught there: and

(d) what sum is proposed to be 
spent on this Training-ctim-work
Centre?

The Minister of State for Rehaliiill»- 
tion (Shri A. P. Jain): (a) The Train
ing and Work Centres at Fulia whldi 
are two different organisations mtm 
progressing satisfactorily. The former 
has 317 trainees as against a target of 
400 while both employ 200 workere 
against a target of 600.

(b) 200. About 400 are to be taken 
up in the near future.

(c) (1) Carpentry.
(2) Pitting, Plumbing. Blacksmithy 

and Sheet Metal (Tinsmithy).
(3) Brush-making.
(4) Welding.
(5) Printing Press and Book 

Binding.
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(6) Draftsman— Mechanical and 
Civil.

(7) Electrician and Wireman Class.
(8) Weaving, Dyeing, Bleaching and

Calico Printing. '
(9) Hosiery. *
(10) Tailoring,
(11) Coromercial Art.
(12) Leather Work.
(13) Agriculture.
(14) Ladies Activities Centre.
(d ) (i) Approximately Rs. 5 lakhs 

on Training Centre.
(ii) Rs. 8*14 lakhs on Work Centre.

Shri S. C. Samanta: May I know 
when this Centre was opened and how 
many such Centres there are now in 
India?

Shri A. P. Jain: This Centre was
opened in August 1950. There is a
large number of Training-cwm-Work 
Centres in India; but I am sorry I can
not give their exact number.

Shri S. C. Samanta: May I know 
whether at this Centre they experience 
ditllculty due to the short-supply of 
yam for the looms there?

Shri A. P. Jain: We have no such
report.

Shri S. C. Samanta: Is Government 
aware that recently a polytechnic insti
tute has been opened near Jalpaiguri 
where about 90 per cent, of the trainees 
are displaced persons? And may I 
know what are the difficulties in the 
way of the Government taking over 
the institution and running it?

Shri A. P. Jain: I have no informa
tion about the institution a*t Jalpaiguri.
I shall, of course make enquiries from 
the State Government.

Shri S. C. Samanta: Is it not a fact 
that this institution is receiving aid 
from the Rehabilitation Ministry 
through the Government of West 
Bengal?

Mr. Deputy-Speaker: The hon. Mem
ber could have added Jalpaiguri also 
in his main question, instead of con
fining it to only Fulia. In that case the 
hon. Minister would have collected the 
information about Jalpaigiuri also. 
There is no good reserving certain 
questions for supplementary and then 
springing them on the hon. Minister.

Shri A. C. Ouha: May I know
whether the trainees receive any 
stipend?

Shri A. P. Jala: Yes

Shri A. C, Guha: At what rateT
Shri A. P. Jain: Usually at about 

Rs. ,30. «

Shri A. C, Guha: What subjects aie- 
dealt with at the work-centre 
what at the training centre?

Shri A. P. Jain: At the work-centre 
there is no training, but there is worlc. 
The subjects taught at the training 
centre, I have already mentioned.

Shri A. C. Guha: Is any allowance
given to those at the work-centre?

Shri A. P. Jain: No.

Shri Shiv Charan Lai: Are the C:en*
tres self-supporting?

Mr. Deputy-Speaker: How ran ai
training-centre be self-snjpportlng?

ft: ajTT % ftm -

^  3TTf t  pp ^  ?ST |f5r‘r

^  I t ' , a?

3Th^ i VlC VTV ifr A  VT"

^

5 ? ûr ^  fisrwira am % 'mr
s r r t t  ?
[Lala Achlnt Ram: Will the hoD. 

Minister please state wJfiether he has 
received any complaints that those 
persons who receive training in these 
training centres are not fit enough 
after the completion of their training 
to start their own work or to take up- 
some job because their training is in
complete? Has he received any such 
complaints?]

o ift o i h r : ftrvPTflr

TO
f l r r r f  Pn rr«ff?rl^ f

'aftftrwT% artr
^  5rr?rt

’f t r q #  I

[Shri A. P. Jain: There is no general 
complaint about it but one thins ia. 
of course, there that some trainees do 
not take lull advantage Of the trainins 
with the result that toey are not fultr 
trainad and cannot start any work.}
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Mjo

^  srr ^  f  ?

[Dr. Deshmukh: Is it the fault of the 
training or the trainees?]

Mr. Deputy ̂ Speaker: It is a matter 
of inference.

H o te l  C h ar g e s  in  D e l h i

3̂53. Sardar Hukam Singh: Will
the Minister of Works, Production 
and Supply be pleased to state:

(a) whether any maximum has been 
fixed for a table d'hote meal charges 
in Delhi Hotels;

(b) whether any complaints of
over-charging have been received
against the hotel keepers in Delhi; 
and

(c) if so, w'hat action was 
against them?

taken

The Deputy Minister of Woriis, Pro
duction and Supply (Shri Buragohaln):

(a) Yes.
(b) No.
(c) This question does not arise.

Sardar Hukam Singh: ln<^pendently 
of the complaint^ made to the Govern
ment, may I know whether Goyenj^ 
ment itself exercises any checks to 
find out whether the hotel keepers 
charge exorbitant rates to their 
customers?

Shri Buragohain: This is a matter in 
which the Chief Commissioner is con
cerned and he has got his Controller 
of Rationing to assist him. I might 
inform the hon. Member what the 
Chief Commissioner has stated, that 
recently some gentleman who did not 
disclose his identity rang up the Con
troller to complain about over-charg
ing in a particular restaurant. He was 
asked by the Controller to submit 
particulars in writing but he has not 
yet done so.

Sardar Hukam Singh: I wanted to 
know whether independently of the 
complaints made by disclosed or undis
closed persons Government exercises 
any checks to find out whether hotel 
keepers charge exorbitant rates.

Shri Buragohain: These are matters 
which come under the Control Orders 
which are issued by ^ e  Chief Com
missioner with the prior approval of 
the Food and Agriculture Ministry.

Dr. Ram Subhag Singh: Arising out 
of part (d) of the question, what Is the 
maximum charge flxed?

Shri Buragohain: The maximum
charge for any single meal whether a 
la carte or table d'hote is Rs. 3/8/
excluding the cost of any alcoholic 
liquor or aerated water supplied at the 
request of the customer. There are ten 
hotels which provide special amenities 
like music, cabaret, refrtgeration, etc. 
and they are allowed to levy in addi
tion a cover charge up to a maxlmiun 
of Rs. 3/8/- for a la carte meals pro
vided by them.

Shri Kamath: In the case of those 
hotels about which complaints of per
sistent overcharging have been receiv
ed, have Government considered or 
asked the Chief Commissioner to con
sider such drastic or deterrent 
measures as cancellation of their liquor 
licences?

Shri Buragohain: I have already said 
that no complaints have been received.

Mr. Deputy-Speaker: The members
want to know whether Government has 
got its own agency to inspect 
periodically to see that exorbitant 
charges are not made by hotels.

Shri Buragohain: The question
should properly be addressed to the 
Food and Agriculture Ministry, as the 
question relates to meal charges.

Mr. Deputy-Speaker: Next question- 

I ndo-P a k is t a n  C o nferences

'*̂ 354. Sardar Hiikam Singh: WiU
the Prime Minister be pleased to 
state.:

(m) the number of Conferenceii held 
between India and Pakistan during 
1951; and

(b) the points of disputes discus
sed at each of these Conferences and 
the points on which agreements could 
be reached?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) Four.

(b) In all 24 items were discussed 
in these Conferences. Twentyone items 
related to financial matters on which 
agreement could not immediately be 
reached and they were deferred for 
further examination and discussion at 
a future conference. The remaining 3 
items related to (i) Trade, (ii) Permit 
System and (iii) Boundary in Feroze- 
pore District. Agreement was reached 
only in the case of (i) and (ii).

Sardar Hukam Singh: Am I to
assume that during all these confer* 
ences no discussion took place about 
the shrines situated in Pakistan 
regards their management, etc.?

Dr. Keekar: No, Sir.
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Sardar Hnkam Slm^h: May I know 
ivhether there is a proposal to convene 
^  conference just now lor the settle
ment of this dispute?

Dr. Keskar; Yes, Sir. we are trying 
to have such a conference in the inrune- 
diate future.

Sardar Hukam Singh: Is there any 
truth in the press report that the Gov
ernment of India have asked Pakistan 
to fix a date for this conference and, if 
so, have our Government received any 
reply?

Dr. Keskar: We have asked the 
T^akistan Government to fix a date for 
such a conference but no reply has yet 
':been received.

^  fWf : PsR wwft

a m  ^  ^ ?

[ S ^  Govind Das: May 1 know 
whether Pakistan is abiding by the 
decisions taken at these conferences?]

Dr. Keskar: With regard to trade« I 
will not be able to reply in detail. The 
Minister for Commerce and Industry 
would be in a better position to do 
that. But as the hon. Member is aware 
there was an agreement regarding the 
exchange of commodities between both 
the countries. With regard to the per
mit ?ystem general agreement on the 
principles was reached but it has not 
yet been implemented.

Shri Sidhva: With regard to the per
mit system the hon. Minister for Re
habilitation stated in this House that 
the matter has not been definitely 
decided and that the Pakistan Govern
ment has not given any answer to tne 
arrangement that has been arrived at. 

'M ay I know which statement is 
corrert?

Dr, Keskar: There is no contradic
tion.

The Minister of State for Rehabilita
tion (Shri A. P. Jain): The position is 
that the agreed minutes of the confer- 
-€nce at secretariat level were with the 
Government of Pakistan. They have 
isent a certain communication an con- 
nee; on with It and we have replied to 
it. . has not been finalised yet.

Rjri Ainolakh Chand: The Minister 
«a id  that certain conferences were 
jx)stponed and may I know whether 
any postponed conference is going to 
^  held in the near future?

Dr. Keskar: I did not say that the 
conferences have been postponed. 
There were certain conferences regard
ing specific subjects. There were in 
all 24 items on which we had dis
cussions. On about 21 items, as I said, 
we could not reach any decision and 
they have been deferred. No dates as 
such have been fixed in connection 
with them.

Shri Kamath: Did any conferenos 
take place after Pakistan had moved its 
troops nearer our borders and if so, 
was this matter raised at that confer
ence?

Dr. Keskar: No, Sir.
Shri Kamatli: Does the negative 

reply apply to the conference or the 
subject?

Mr, Deputy-Speaker: No such confer
ence was held.

Dr. Deshmiikh: How many of these 
22 points on which decision could not 
be reached were discussed at more 
than one conference?

Dr. KeAar: I would require notice. 
There were 21 or 22 items and it is not 
possible to give a reply.

Shri A. C. Guha: Was the working of 
the Delhi Pact as regards the minorities 
in East and West Bengal and Assam  
ever discussed at any of these con
ferences?

Dr. Keskar: Whatever is done regards 
ing the Indo-Pakistan Agreement is 
done under the clauses of that agree
ment. Regular conferences are held 
between the Ministers of East and 
West Bengal, the special Ministers 
appointed for Minorities and also 
secretaries to the Governments of East 
and West Bengal. Those conferences 
do not come under this category.

Shri A. C. Guha: In the proposed 
conference regarding shrines, do Gov
ernment propose also to take up the 
question of temples and shrines in 
East Bengal?

Dr. Keskar: We have put forward 
certain proposals in general terms to 
the Pakistan Covernment. If they are 
accepted then what particular items 
should form the subject matter of the 
conference will be taken up.

Shri Kamath: As regards tiie two 
matters about which the Minister said 
that agreement had been reached......

Shri Sidhva: The agreement regard
ing permits is not yet finalised.

Shri Kamath: As regards the other, 
has the Pakistan Government fulfilled 
the terms of the agreement since that 
date?
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Dr. Kodkmr: The same question w is 
put by Seth Govind Das fll!d I  ham  
c«i^ed to i t  With regard to permits 
what I said was that agreement was 
reached on the general principles but
1 did not say that the agreement has 
been finalised and is being imple
mented. '

Cloth Q uota to Madras State

*355. Dr. M. V. Gangadhara Siva:
Will the Minister of Commerce and 
Industry be pleased to st^te;

(a) the quantity and value of the 
latest quotas of cloth allotted to the 
Madras State;

(b) the basis on which the respec
tive quotas were fixed; and

(c) whether in awarding tha quo
tas provision was made for the popu
lation of labour classes?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) Quota of 
cloth released to Madras Slate under 
controlled distribution during 
January—June 1951 was 90,312 bales 
valued at about Rs. 18 crores, 6 lakhs 
and 24 thousands rupees.

(b) The cloth quotas of States were 
fixed in 1948 on the basis of production 
during that year and the 1941 census 
figures of population with allowance 
lor inter-casual increase in population 
at 18, 15, 12 yards per capita per 
annum respectively for the population 
in cities, urban and rural areas.

(c ) Yes. they are included in total 
population.

Dr. M. V. Gangadhara SiTft: May I
know how much out of the quota had 
actually been despatched to Madras 
State up to last month?

Shri Mahtab; I have already said 
that the actual despatch to Madras 
from January to June was 90.312 bales.

Dr. M. V. Gan]?adhara Sira: May I 
know whether the Minister is aware 
of the fact that a special quota was 
allotted to the labour classes in the 
year 1945-46? I want to know whether 
any statistics are kept of supplies made 
to the labour classes and, if not, why 
not.

Shri Mahtab; No special quota is 
given to the labour classes but in view 
of the labour population in the cities 
more cloth is given to city areas. 
Therefore, it is for the State Govern
ment concerned to allocate the quotas 
«s  they think best.

Shri KeaaTa Bao: May I knoir
whether the cloth allotti^ to the 
Madras State during June and July 
has been Ufted?

Shri Mahtob; I think so.

Shri Rathnaswamy: May I request
the hon. liftinister to give us some in
formation as to the quantities of 
dhoties and sarU sent to the Madras 
State out of the quota allotted to that 
State?

Shri Mahtab: In January and
February no dhoties and sarts were 
sent to Madras. Figures for the subse
quent months are as follows;

Dhoties 8ari«fi
(bales) (bale.)

March .. 405 89
April .. 733 7;;
May . . 1374 167
June .. 1869 288

Shri Rathnaswamy: I think last week 
or so the hon. Minister made a state
ment that there is an abundant supply 
of mill-made cloth available in the 
market but that at the same time 
prices are exorbitantly high. How doea 
the hon. Minister reconcile these two 
statements?

Shri Mahtab: There is no inconsia- 
tency in these two statements because 
under the Tariff Board formula the 
prices of cloth are fixed taking in t» 
account the price of cotton, labour 
charges etc. While there is plenty of 
availability, prices will come down 
only when the prices of these factors 
will come down, especially when the 
price of cotton will come down.

Shri Venkataraman: May I ask
whether the quota consists of large 
parts of fine and superfine variety and 
therefore the quantity of cloth avail
able to the middle and lower classes 
has become very small?

Shri Mahtab: The percentage of fine 
and superfine cloth is much larger to
day because of the larger quantity of 
foreign cotton used. In 1948 the per
centage was about 38 and the rest was 
coarse and medium whereas the per
centage today is about 48. I think the 
po.« îlion will very much improve after 
October when the rew cotton crop will 
be used by the mills.

Dr. V. Sttbramaniam: Has Govern
ment received any reports that wher> 
mills despatch goods to Stales and to 
Henl'̂ r.*! the ynrda^e despatched difTers 
from the way bill and there is a short-
age?
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Shri Mahtab: According to the
present practice the State Ggvern- 
inents have to give one month’s notice 
of their requirements and supplies are 
made to the' States accordin^i to their 
requirements and according to the pro
duction in the mills. Therefore, I 
jdon't think there will be any incon
sistency there.

P rice of N e w s p r in t

Dr. M. V. Gangadhara tSiva:
Will the Minister or Commetct* and 
Industry be pleased to state:

(a) what is the world market price 
vi newsprint based on New Yurk pri-

-T6s;

(b) what is the price obtaining in 
per ton; and

(; j  what steps Government . pro
pose to take to bring the Indian prices 
in lino with the v/orld market price?

The Minister of Commerce and 
(Indiistry (Shri Mahtab): (a) The price
varies from country to country. The 
U.S.’ quotation at present is reported 
to be $105 to $116 per short ton.

(b) The price in India is approxi
mately Rs. 1,400 to Rs. 1,600 per ton at 
■present.

(<’) Government have no intention of 
i^ontrolling the prices of newsprint at 
present. These prices in India are 
%ased on the landed cost of newsprint 
obtained mostly from European 
countries where the prices are higher 
than those in the United States of 
.America.

Dr. M. V. Gangadhara Siva: May I 
know what are the prices of newsprint 
prevailing in the manufacturhig 
countries like Scandinavia, Russia, 
Canada and America?

Sbri Mahtab: The United States has 
made a forward purchase of the pro
duction of Canada. Therefore, the only 
possible source of supply to India is 
£tiropean countries where the prices 
are much higher than those obtaining 
in U.S.A. or Canada.

ftfrqr i  , w  ^

|3rr t  ?

[Seth Govind Das: Is it true to say 
that the price of newsprint in India is 
exorbitant because it is not being 
manufactured in India and is it a fact 
that only one mill is being set up in 
India to manufacture newsprint and 
that the Planning Commission has 
decided to give it two crores of rupees 
as subsidy? What is the Govern
ment’s decision in this matter?]

Shri Mahtab: All help will be given 
provided the money is available.

Shri Karunakara Menon: May I
know whetlicr Government are con
templating to conserve a proportion of 
the imported newsprint in order to 
distribute it equitably among news
papers that are in need of it?

Shri Mahtab: Recently the Inter
national Commodity Committee have 
allotted about 2,100 tons to India. That 
will be distributed under Government 
direction; stocks in possession of 
various newspapers will be taken into 
consideration and distribution made 
accordingly.

M u s l im  A bductkd W o m e n

+357. Dr. M V. Gangadhara Siva;
Will the Prime Minister be pleased to 
state:

(a) the exteht of the machinery 
employed by the Government of India 
and the amount which the Govern
ment of India are spending per men
sem on the recovery of Muslims 
abducted w^omen in India; and

(b) the total expenditure so far 
incurred by Government on this work?

The Minister Qf States, Transport 
and Railways (Shri Gopalaswami);
(a) The Government of India’s 
machinery for the recovery of Muslim 
abducted persons in India comprises 
the followfo":

(i) The Central Recovery Office in 
New Delhi with two small branches:

(ii) the Displaced Persons’ Enquiries
and Search Service, New Delhi, with a 
branch for the Jammu and Kashmir 
State at Jammu; .

(iii) a Recovery squad in Punjab (I), 
composed of Special Police and Social 
Workers;

(iv ) the Search Service Bureau tor 
West Bengal at Calcutta;
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(v ) the various transit camps for re
covered Muslims in different States, 
with Special medical arrangements at 
Amritsar.

Not all these branches are exclusively 
engaged on the recovery of abducted 
Muslims, some of them have been en
trusted also with the work of collect
ing information in India about abduct- 
•ed non-Muslims to be recovered from 
Pakistan. For this reason, it is not 
possible to give the exact figure of 
monthly expenditure solely on the 
recovery of abducted Muslims in India, 
The average monthly expenditure, 
-during the twenty-seven months ending 
June 1951, on the entire recovery orga
nisation of the Government of India, 
which also comprises a few branches 
•exclusively for recovery of non-Mus
lims in Pakistan, is Rs. 5fi,800.

(b) Till the end of the financial year 
1948-49, the expenditure on recovery 
ivork was being met from the general 
^evacuation funds and no separate 
accounts were maintained. From the 
beginning of April 1949 to June. 195̂  
a. sum of Rs. If),33,fi00 has been spent 
on the organisation.

W R IT T E N  ANSW ER? TO QUESTIONS

SPOK.TS Goods and Su rgica l Instru 
ments

•S58. Shii Raj Kanwar: Will the 
Minister of Commerce and Industry
t>e pleased to state:

(a) the value of (i) sports goods 
and (ii) surgical instruments import
ed  into India from foreign countries 
<Juring the last three years;

(b) thp names of the factories in 
India which have started the manu
facture of (i) sports goods and (ii) 
surgical instruments, more or less on 
the same lines as was done at Sialkot 
<now in West Pakistan) before the 
partition of the country; and

(c) what subsidy or concessions, if 
«ny, are granted to any such fac
tories?

The Minister of Commerce and 
latostry (Shri Mahtab); (a)__________

Imports

1948*49 1949.60 1960-01
Rs. Rs. Ka.

T.jyi and re- 
quis itei for 
gamos «nd
•poru 17,66.201 18,88,761 6.60,261

Sargieifl in®tru-
mentfl 59,93,762 36,47,832 1,04,67.105

(b) A Statement is laid on the Tabla 
of the House. [See Appendix II, 
annexure No. 34.]

(c) These two Industries have not 
approached the Central Government 
for any subsidy or concession. A ll 
possible assistance is however being 
given to them in the procurement of 
raw materials from indigenous as well 
as foreign sources. The State Govern
ments of Uttar Pradesh and the 
Punjab, where these two industries are 
mostly concentrated have advanced 
loans to displaced industrialists for 
the rehabilitation of these industries. 
Suitable sites have been allotted to 
them for housing their factories. The 
Governm.ent of Uttar Pradesh is fur
ther understood to have exempted the 
manufiicturers of sports goods from the 
payment of sales tax since 1947-48.

Elephants (Export)

♦359. Sardar B. S. Man: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) the reasons for prohibiting ex
port of elephants except through per
mits; and

(b) the basis for granting permits?

The Minister of Commerce 
Industry (Shri Mahtab): {b!) The
reason is that it is desirable to regu** 
late exports on the basis of annuid 
catch and internal requirements.

(b) Licences Tor export are issued 
as and when applied for against an 
overall quota of 75 for the present.

EuropeaK Paym ent U nion

*360. Shri Jnani Ram: Will the 
Minister of Commerce and' Indtutry
be pleased to state:

(a) how far the European Payment 
Union has helped to expand Indo- 
European Trade; and

(b) how far it has helped to improve 
import of capital goods to India?

The Minister of Commerce nad 
Industry (Shri Mahtab): (a) There
has been an increase of the import and 
export trade of India with the mem- 
ber-countries of the European Pay
ments Union after the formation of the 
Union. It is, however, not possible to 
say what proportion of the increase is 
due to the Union.

(b) It cannot be said that the Union 
has helped the import of capital goods.
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StLK Y4RN

*361. Shni Aianl Bam: WiU t^e 
Minister of Commeroe and ladiiflliT
be pleastxl to state:

(a) whether it is a fact that the 
country incUiding Kashmir is short 
of silk yarns;

(b) if so, the quantity to be import
ed during the year; and

(c) the countries from which it is 
to be imported?

n e  Minister of Commerce and 
Industry (Shri Mahtab): (a ) Presum
ably by silk yarn the hon. Member 
means raw silk. If  so the answer is 
In the affirmative.

(b ) The annual deficit is estimated 
to be about 2 million lbs. The quantity 
to be imported depends on the avail
ability, prices, etc. D u ri^  1950-51 
nearly 13 lakh lbs. of raw silk were 
imported into India.

(c)' China, Japan and Italy.

F l o w  o r  I n d ia n  C a p it a l  f r o m  M a la y a  
TO In dia

3̂62. Pandit Mnnlshwar Datt 
Upadhyay; Will the Prime Minister be 
pleased to state: '

(a ) whether there is any flow of 
Indian capital from Malaya to India;

(b ) if so, what the reasons therefor 
are;

(c ) when and how this flow started 
«nd how much of such capital has 
come to India;

(d ) what facilities our Government 
have offered for this flow of capital; 
and

(e ) whether there is any legislation 
for nationalization undertaken by the 
idalaya Government?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) to (c). There 
has been some flow of Indian capital 
from Malaya to India. This represents 
part of the savings of Indians In 
Malaya. Some part may be dye to the 
present unstable political conditions in 
Eastern Asia. It is not possible to 
give exact figures.

(d) The present concessions under 
the Indian Income-Tax Act is that any 
person who sends money to India 
during a year in which he has been 
residing abroad will not render himself 
liable to taxation on the amount of 
such remittance. A bill has recently 
beeli introduced in Parliament which 
proposes to exempt ioroif^n prouts 
whicih are remitted to India by non

resident persons in the flrst two jo a n  
of their becoming resident in India.

(e ) No, Sir.

D isplac ed  P er so n s  l e a v in g  C a m p s

*363. Shri Jnani Ram: Will the Minis
ter of Rehabilitation be pleased to
sUte:

(a ) the number of displaced persons 
that left the camps at Gaya and Bihta 
(Bihar) in the month of June 1951;

(b ) the reasons for their leaving; and
(c) the places to which they have 

been transferred?
The Minister of State for Rehabillta> 

tion (Shri A. P. Jain): (a ) 942 from
Gaya Camp and 1,304 from Bihta 
Camp.

(b) The hon. Member's attention la 
invited to the reply given on June 4* 
1951, to Part (c) of Starred Question 
No. 4822 by Shri B. K. Das.

(c) Those who were found at the 
Howrah Station were removed to re
habilitation and accommodation cen
tres. A  list of such centres is placed 
on the Table. [ See Appendix II, 
annexure No. 35.] Government have 
no information of the destinations of 
the others.

H a n d lo o m  C loth  (P r ic e s )

*364. Shri Alexander: Will the Minis
ter of Commerce and Industry be* 
pleased to state:

(a ) the steps, if any. taken to con* 
trol the rise in price of handloom ciotn» 
especially dhoHes etc.; and

(b) which States have defaulted Inr 
lifting their quotas at the proper time 
from the production Centres?

The Minister of Commerce an^ 
Industry (Shri Mahtab); (a) There is 
no control on prices of handloom cloth.

(b) So far lifting of quotas of clotb 
by States have on the whole been veiT 
satisfactory.

ftw9ff CTTT

: ( ^ )

•ifl irqr TT'ir Tsp r-sTrr ^ Pf'
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^  »Tw r ^  ^  •P*T?T vc<n

arpflvn: M r  ^ ?

P u r c h ase  of I n d ia n  C lo th  b y  FoiuaoM 
C o u n t r ie s

[*365. Seth Govind Das; (a) Will the 
. Minister of Commerce and Industry be 

pleased to state whether Government 
are aware that Pakistan has declined 
to purchase cloth from India due to the 
prevailing high prices of cloth?

(b) Is there any other country or 
countries which have similarly declin
ed to purchase cloth?]

The Minister of Commerce and 
Industry (Shri Mahtab): (a) No.

(b) No,

I m p o r t  of C o n s u m e r  and  C a p it a l  goods

*366. Shri T. N. Singh: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the proportion of consumer goods 
to capital goods allowed to be import
ed in the latter half of 1951 as a result 
of liberalisation of the imports for the 
period; and

(b) out of these increased imports* 
how much in value will be imported 
from hard currency areas and how 
much from soft currency areas?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) The
recent liberalisation of imports to 
which the hon. Member refers had the 
following objects in view:

(i) to provide for the general rise 
in world prices of all commodities;

(ii) to remove from licensing restric
tions and increasing number of essen
tial goods particularly raw materials; 
and

(iii) to readjust the position in res
pect of those items where actual ex
perience showed that our past policy 
was too restrictive.

The effect of this liberalisation will 
not be fully felt during the latter half 
of 1951 because of the timelag between 
the placing of orders and actual arrival 
of the supplies against them. It is 
however not expected that the propor
tion of consumer goods to capital goods 
will be altered in any way on account 
of this liberalisation though the chang
ing trends in world supply position 
owing to international developments 
might well have some effect on this.
216 P.S.D. '

(b ) According to our present esti
mates there will be a 10 per cent In
crease in the value of commercial im
ports during July—^December as com
pared with January—June 1951, both 
from hard and soft currency countries. 
Much, however, depends upon the pace 
of deliveries which is a matter outside 
our control.

R etur n  of M ig r an ts

*367. Shri T. N. Singh: Will the 
Prime Minister be pleased to state:

(a) the number of Muslims who 
have been allowed to return and re
settle in India from West Pakistwi 
during 1951; and

(b) the number of Indians who have 
been allowed to return and re-settle in 
West Pakistan during the same periodt

The Deputy Minister External 
Affairs (Dr. Keskar): (a) Between 1st
January, 1951 and 31st July» 1951, per
mits for permanent resettlement wero 
issued to 11,141 Muslims who had 
earlier migrated to Pakistan.

(b) As any permits issued to Indians 
for return to and permanent resettle
ment in Pakistan afre to be issued by 
the Pakistan permit-issuing authorities, 
the Government of India have no 
direct information. It is understood 
that number of Muslims have been 
given such permits and that resettle
ment permits during this period were 
also issued to 17 Hindus and 9 
Christians. The Pakistan Government 
had agreed to take back those Sindhi 
Hindus, who left owing to fear of dis
turbances during February—May 1950. 
Some Hindus of this category applied 
for resettlement and their applications 
were supported by the High Commis
sioner for India in Pakistan, Karachi, 
but some of the applications were not 
sanctioned while the rest are still 
under consideration of the Govern
ment of Pakistan.

M ig r atio n  to Â D̂ fr o m  W est B enoal

*368. Shri Raj Kanwar: Will the
Prime Minister be pleased to state:

(a) the total number of Hindus 
from East Bengal who migrated to West 
Bengal and vice versa during the 
months of June and July, 1951;

(b) the total number of Muslims from 
West Bengal who migrated to Bast 
Bengal and vice versa during the same 
period; and

(c) the steps taken by the two Gov
ernments to meet the situation?

The Deputy Minister of Bxiertel 
Affairs (Dr. Keskar): (a) and (b). 
During the months ot June and July 
1951, 2,95,397 Hindus and 1.00,463
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Muslims travelled from East Bengal to 
West Bengal by rail via the border 
railway stations of Banpur and 
Bongaon in West Bengal, while 2,33»679 
Hindus and 1>01,026 IVXuslims travelled 
from West Bengal to East Bengal by 
the same route. These figures include 
all kinds of travellers to and from East 
Bengal and not merely migrants.

(c) The matter is now the subject- 
matter of correspondence between the 
two Gk)vernments,

R e t u r n  of E vacuee  P r o per ty

*369. GUnl G. S. Musafir: Will the 
Minister of RehabilitatloB be pleased to 
state;

(a ) whether there IS any truth in 
the statement issued by Dr. Choith Ram 
Gidwani that property worth about 
rupees fifty lakhs has been returned to 
Bfr. Mohammed Din, a business man of 
Delhi;

(b) whether the said Mr. Mohammed 
Din’s property had been declared eva
cuee property by the Punjab High 
Court; and

(c) whether Mr. Mohammed Din has 
also been allotted evacuee property in 
Pakistan as a displaced person?

The Minister of State for Rehabilita
tion (Shri A. P. Jain): (a) and (b). 
The position has been explained in the 
Government of India Press Com
munique, dated July 31, 1951, relevant 
portion of which is laid on the Table 
of the House. Appendix II,
annexure No. 36.]

(c) Government have no informa
tion.

Com m onw ealth  Conference 
M aterials

ON Ra w

*370. Shri A. C  Guha: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether t’le U.K. has convened a 
Commonwealth Conference to be held 
in September 1951 or nearabouts to dis
cuss the question of raw materials;

(b) if so, whether India has been in
vited; and

(c) whether India has drawn up any 
scheme for pooling of raw material 
resources of the South East Asian 
countries?

The Minister of Commerce and 
iiidaslry (Shri Mahtab); (a) and (b). 
Y^s, Sir.

(c) No. Sir.

R a jpu r a  T o w n s h ip

*371. G iu i G. S. Musafir: Will the 
Minister of ^habilitation be pleased to
state:

(a) whether there are any arrears 
of compensation yet payable to land 
owners from whom land was acquired 
for the Rajpura township; and

(b) if the answer to part (a) above 
be in the affirmative, the probable date 
by which Government propose to pay 
off the said arrears of compensation?

The Minister of State for Rehabilita
tion (Shri A. P. Jain): (a) and (b). 
Awards have been recefAly announced 
and the compensation will be paid 
within the next few months.

In f lu x  of D isplaced  P erso ns

*372. Giani G. S. Musafir: Will the 
Prime Minister be pleased to state 
what plans Government have got to ac
commodate the increasing population 
on account of fresh influx of Hindus 
and Muslims from East Pakistan.

The Minister of State for Rehabilita
tion (Shri A. P. Jain): Displaced
Hindus arriving from East PAlstan 
either go to their relatives or friends 
and look after themselves, or else are 
taken to our camps from which they 
are shifted to rehabilitation centres ajs 
early as possible. Muslims returning 
to India even after the 31st March, 
1951 retain the right of ownership of 
their property, and no special rehabili
tation benefits are considered necessary 
In their case.

INSTALLAIION OF STEEL PLANTS

*373. Shri Kamath: Will the Minis
ter of Commerce and Industry be
pleased to state:

(a) whether it is a fact that Mr. 
Martin Steel Expert of Messrs. Koppers 
Co., Pittsburgh, U.S.A.. was recently in 
Bombay;

(b) whether the attention of Gov
ernment has been drawn to a statement 
made by him in Bombay, and publish
ed in the Hindu dated the 29th June, 
1951 (Page 4, Col. 5), regarding steel 
plants to be set up in India:

(c) whether he has communicated to 
Government his view about the location 
of the first new steel plant to be in
stalled in our country; and

(d) if so, what his view is?
The Minister of Commerce and 

Industry (Shri Mahtab): (a) and (b). 
Yes. Sir.

(c) No.
(d) Does not arise.
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Jataohar  and  L a k s h m i C otton

3̂74. Shri MuiuvaUi: WiU the Minis
ter of Commerce and Industry be
pleased to state:

(a) the quantity of Jayadhar and 
Laxmi cotton grown in India during
1950-1951:

(b) whether the said varieties of 
Jayadhar and Laxmi cotton are placed 
outside the purview of cotton control:

(c) whether any representation has 
been made to Government to grant 
subsidy to buyers of cotton of the said 
varieties; and

(d) if so, what Government intend 
to do or have decided to do in the 
matter?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) Produc
tion of ‘Jayadhar* and ‘Laxmi’ cotton 
during 1950-51 was as under;

'Jayadhar* cotton.—Approx. 43,000 
bales of 400 lbs. each.

'Laxjni' cotton.—Approx. 17,000 bales 
of 400 lbs. each.

(b) Yes.
(c) Yes.
(d) Government have not found it 

possible to accede to this request as it 
would involve raising the prices of 
cloth and yarn of the count groups in 
which these cotton are used.

M il it a r y  A id  to N epal

♦375. Shri S. N. Das: Will the Prime 
Minister be pleased to state:

(a) how many times during this 
year the Nepal Government has sought 
Military aid from the Government oi 
India for suppressing disturbance^ 
created by rebels in its territory;

(b) in how many cases help sought 
has been given; and

(c) the total amount of expenditure 
incurred by the Government of India 
in this regard?

The Deputy Minister of External 
Affairs (Dr. Keskar)* ia )  and (b).
Military aid was given, at the request 
of Nepal Government, on three 
occasions. The first was in February, 
1951. and the operation lasted for less 
than one week; the second was in April 
and lasted for seven days; and the 
third in July and lasted for two weeks.

(c) The expenditure has not been 
calculated.

L o n g -cloth  and Malmal

 ̂ *376. Shri Ghule: (a) Will the Minis
ter of Commerce and Industry be 
pleased to state whether it is a fact

that shortage oi long-cloth and malmal 
is still being experienced in the country?

(b) What steps nave Government 
taken to remove this shortage?

The Minister of Commerce and 
Industry (Shri Mahtab): (a  ̂ No com
plaints about shortage of Mulls have 
been received by the Government 
recently. On the other hand while 
States have been lifting Mulls in 
Bleached and Dyed Finish, many of 
them have been reftTsing to lift Mulls 
in Printed Finish. States like Punjab, 
P.E.P.p.U., Jammu and Kashmir, etc.. 
which use Mulls for head dress have 
drawn attention to the necessity of 
increasing the present availability of 
one or two particular sorts of Mulls 
manufactured by specific mills.

(b) Efforts are being made to in
crease the production of particular 
sorts of Mulls requfred for the head 
dress of the public In States like 
Punjab, P.E.P.S.U., Jammu and » 
Kashmir, etc. With regard to long 
cloth although the supply position has 
now improved very much, some of the 
States are asking for increased allot
ment of this variety of cloth. The 
question of increasing the production 
of this cloth is, therefore, being 
examined.

Salt ( Im po r t )

«377. Dr. Ram Subhag Singh: (a)
Will the Minister of Works, Production 
and Supply be pleased to state the 
quantity of rock salt imported into 
India from Pakistan in the year 1950 
51?

(b) What quantity of rock salt has 
so far been imported into this country 
during the current financial year?

The Deputy Minister of Works, Pro
duction and Supply (Shri Buragohain):
(a) About 2i lac maunds. In addition 
to this, there was an unauthorised 
import of about half a lac maunds, 
which has been confiscated.

(b) An unauthorised import of about
17,000 maunds, which has been con
fiscated.

G o r w a la  R eport

♦378. Shri Raj Kanwar: Will the
Prime Minister be pleased to state 
whether Government propose to place 
a copy of the Report on Public Ad
ministration recently submitted by Shri 
A. D. Gorwala on the Table of the 
House?

The Prime Minister (Shri Jawahatfal
Nehru): The hon. Member's attention 
is invited to the answer given to Uii- 
starred Question No, 50 on the 16th 
A.ugust. 1951.
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iMPZAN S e r v ic e  o f  E noxhebrs •
(S u p e r a n n u a t io n )

*379. Sardar Hukam Singh: Will the 
Minister of Works, Prodnctioii and 
Supply be pleased to state:

(a) the age of superannuation fixed 
for the cadre of Indian Service of 
Engineers; and

(b) the number of officers of the 
Indian Service of Engineers serving 
under the Central Government, who 
have become superannuated and are 
yet being retained in Service and the 
reasons for their retention in each 
case?

The Deputy Minister of Works, Pro
duction and Siipply (Shri Buragolialn):
(a) 55 years.

(b) Three. They have been retained 
as suitable officers possessing the 
requisite administrative and technical 
experience to fill the high posts which

* thby hold, are not available at pnwent.
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O rders  for  S hoes  f r o m  A m e r ic a  
[*380. Shri Sohan Lai: W ill. the

Minister of Commerce and Industry be 
pleased to state:

' (a) whether Messrs. Cooper Allen and 
Company (Kanpur) have received any 
order for supplying 15 to 20 lakh pairs

of shoes for the requirements oi tha 
American Armed Forces;

(b) which are the other companies 
in India who have received similar 
orders for supplying shoes and other 
leather goods and in what quantity;
• (c) how long it will take to supply 
all these goods to America; and

(d) whether America will make pay
ment for these goods in dollars or 
whether it will supply other goods in 
exchange?]

The Minister of Commerce and 
Industry (Shri Mahtab): (a) Govern
ment have no Information about 
Messrs. Cooper Allen and Company 
(Kanpur) having received an order lor 
the supply of 15 to 20 lakh pairs of 
shoes for the American Armed Forces. 
Government are, however, aware of 
the firm having received early this 
year a trial order for the supply of 
civilian leather footwear to the U.S.A. 
and Canada as a private transaction.

(b) There is no control on the export 
of leather footwear and leather goods 
and this information is, therefore, not 
available.

(c) Does not arise.
(d) Payment will naturally be in 

dollars.

P lantation L abour B ill

♦381. Shri R. K. Chaudhuri: (a) Will 
the Minister of Labour be pleased to 
state whether it is a fact that Govern
ment have received numerous demands 
from difl’erent Planters’ Associations 
for passing the Plantation Labour Bill. 
1951, which was introduced in Parlia
ment in June last, during this Session?

(b) If so, what steps are being taken 
to implement this demand?

The Minister of Labour (Shri 
Jagjivan Ram); (a) Nu.

(b) The question does not arise.

D isplaced P ersons in  A ssam

*382. Shri R. K. Chaudhuri: (a) Will 
the Minister of Rehabilitation be pleas
ed to state whether it is a fact that 
there is more than one lakh of dis
placed persons in different districts of 
Assam excluding Cachar, awaiting re
habilitation and that only a sum of 
eight lakhs of rupees has been granted 
to Assam for the purpose of rehabilita
tion?

(b) Is it a fact that lands belonging 
to private persons have been offered 
for sale to the Government of Assam 
for the purpose of rehabilitation Of dis
placed persons and that the Govern
ment of Assam have not been able to 
purchase them for want of funds?
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The Minister of State for Rehabilita
tion (Shri A. P. Jain): (a) A number 
jf displaced persons in Assam have 
been given rehabilitation facilities, 
other have secured employment or re
habilitated themselves by their own 
efforts. Those who have to depend 
entirely on Government for rehabilita
tion go generally to camps, and there 
are now no persons on the dole in 
camps in Assam awaiting rehabilita
tion.

An expenditure of over Rs. 52 lakhs 
was incurred on the relief and rehabi
litation of displaced persons in Assam 
upto the 31st March, 1951. During the 
current financial year, an allotment of 
Rs. 26’5 lakhs has been made for 
Assam. This does not include loans 
given by the Rehabilitation Finance 
Administration.

(b) I am informed that 1,200 acres 
of land was offered by a private indi
vidual but was not purchased by the 
State Government as the land was un
suitable for agricultural rehabilitation. 
In two other cases, smaller plots of 
land were offered for sale and the 
State Government have decided to 
purchase them.

C lo th  and  Y a r n  ( P r ic e s )

•383, Shri M. Naik: Will the Minister 
of Commerce and Industry be pleased 
to state the effect of the last revision 
of the prices of cloth and yarn on their 
ultimate retail prices?

The Minister of Commerce and 
Industry (Shri Mahtab): The prices
have been reduced by 1 to IJ per cent, 
in the case of fine cloth and 13 to 14 
per cent, in the case of superfine cloth, 
the prices of coarse and medium cloth, 
have however, remained stationary.

OiRECTioN TO Em p l o y m e n t  ExtHANCES

*384. Shri Venkataraman; Will the 
Minister of Labour be pleased to state 
whether any directions are given by 
the Government of India to the Em
ployment Exchanges in the country 
regarding supply of workmen to fac
tories in which workmen are on strike 
and if so, what are they?

The Minister of Labour (Shri 
Jagjivan Ram): Employment Exchanges 
have Instructions to accept vacancies 
which have arisen as a result of a 
strike only if the appropriate Govern
ment, through a duly autnorlsed officer, 
declares the strike to be illegal and its 
continuance contrary to the public 
Interest. Even in such cases, the 
Employment Exchanges are required lo 
inform the employment seekers that 
Che vacancies have arisen as a result 
of an Illegal strike.
216 PSD

T o w n s h ip s  to r  D ispla c e d  P e r so n s

69. Shri A. C. Guha: (a) Will the 
Minister of Rehabilitation be pleased to 
state the number and names (with 
location) of townships contemplated to 
be constructed for the East Bengal dis
placed persons in West Bengal, Assam, 
Bihar and Orissa?

(b) How many have been constru'jt- 
ed and how many are under const*.*uc' 
tion?

(c) What are the facilities that are 
being provided in each of these in the 
form of vocational opportunities, com
munication and civil amenities?

(d) Do Government have any pro
posals for starting any scheme of small- 
scale industries, setting up a munici
pality and an up-to-date hospital and 
affording better communication facili
ties at Habra (24 Parganas)?

The Minister of State for Rehabilita
tion (Shri A. P. Jain): The informa
tion is being collected and will be 
placed on the Table in due course.

M o v e m e n t  of  m ig r a n t s  b e tw e e n  E a st  
AND W est  B e n g a l

70. Shri A. C. Guha: Will the Prime 
Minister be pleased to state the figures 
of weekly passenger traffic between 
East and West Bengal on communal 
basis during the months of May, June 
and July 1951? •

The Prime Minister (Shri Jawaharlal 
Nehru): The figures of weekly passen
ger traffic between East and West 
Bengal by rail via the border stations 
of Banpur and Bongaon in West 
Bengal on conjmunal basis during the 
months of May. June and July, 1951 
are given below:

Frorn
For the Bongo 1 to Wept
week Bengal

ending ------------------

From West 
Bengal to £a«t 

Bengal

HinduB MuBlims Hindus MnAUmi
6.5.61 29.479 12,795 34. 80 12,689

13.6.61 6̂.55.: 12.374 37,409 12,247
20.6.61 25.070 l:\462 39,490 18,747
27.S 61 27,188 12,140 40,191 12,896
S .6.61 30,1:8 12,565 37,1:3 13,134

10.6.61 32,110 12,789 34,258 12,291
17.6 61 33,499 11,941 20,163 11,663
24.6.SI 44,825 11,929 29,146 10,949
1.7.61 32,943 9,671 21,408 8,671
8.7.61 37,911 11,173 :6,1P0 11,613

16.7.61 36.582 12,891 17,938 12,448
22.7.61 28,096 11,941 :3,197 1S,619
2».7.»1 29,643 10,044 20,080 12,161

TotAl 4.IQ|0S1 1,54,715 3,90.879 1,56,9 tk
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P^lME  iV flN lS^E R ’S SE C R E T A R ^X
‘ (bTAPF) ‘

71. Prof. SL X. Shall: Will the Prim*
]\|Iiiiister be pleased to state:

{a} the number of (x) Gazetted, and 
(iO non-Gazetted officers, clerits, and 
class iV servants in his Secretariat on:

d ) 15th August, 1947; (ii) 31st 
March, 1948; Uii) 31st March. 1949; (iv) 
31st March, 1950; and (v ) 31st March, 
1951; and

(b) the number of the officers, clerks 
and class IV servants appointed teir- 
porarily in the first instance and sub
sequently (1) made permanent, (li) le- 
tired or (iii) retrenched, durmg each 
of the years 1947-48 (post-partition^
1948-49; 1949-50; and 1950-51?

The Prine Minister (Shri Jitwaharlal 
Nehru): (a; and (b). A  statement
giving the required information is 
placed on the laole of the Hous^. (See 
Appendix II, annexure N'o. 37. J

W ar  R e par atio ns  f r o m  G e r m a n y

72. Shri A. C. Guha: Will tĥ  Minis
ter of Works, Proauctioi  ̂ Supply
he pleased to state:

(a) whether it is a fact that the 
following machines or factories have 
been received from Germany as repara
tions for the War:

(1) Methanol or Amnjonia Plant from 
9.A.S.F. Luducipleapeea;

(ii) Xpnitrotolu^ne (T.N.T.) factory 
ol Aiired JNobies raciory Hi 
bchlenbuseh;

(iU) Glycerine Plant (Vacuum pis- 
tillation bet>;

(iv ) Precision machine tools manu- 
lacturing factory of Stiefelmeyer;

(v ) two complete Bunsen Furnaces 
lor producing steel by acid process;

(b) if so, what were the producing 
capacities oi eacn oi tnese ana then- 
respective price at which they hav^ 
been valued for reparations and wnat 
would be the approximate cost at 
setting up each of these factories;

(c) how these have been utilised ox 
disposed of;

(d) whether these were complete 
units; and

(^) if not, how far they are lik;ely 
to be used as self-sufficient producing 
ui\its or lactories?

The Deputy Miias.ter erf Worte Prô  
auction and i!»upply (Shri Buragohainn
(a), (b) and (c). The required infor- 
n;iation is given in the attached state
ment. (Sec Appendix II, annexure No, 
38.1

(d) and (e). All the plants have beer 
allotted to India as complete units aud 
can be utilised as self-sufficient pro
ducing factories. '
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PARLIAM EN T OF INDIA 

MondaVt^Oth August, 1951

The House met at Half Past Eight 
of the Clock.

[Mr. Deputy-Speaker in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

9-30 A.M.
FORWARD CONTRACTS BILL

Presentation or Report of Select 
Committee

The Minister of Commerce and 
Industry (Shri Mahtab): I beg to
present the Report of the Select Com
mittee on the Bill to provide for the 
regulation of certain matters relating 
to forward contracts, the prohibition 
of options in goods and for matters 
connected therewith.

DISPLACED PERSONS (DEBTS 
ADJUSTMENT) BILL

The Minister of State for Rehabili
tation (Shri A. P. Jain): I beg to
move:

“ That the Bill to make certain 
provisions for the adjustment and 
settlement of debts due by dis
placed persons,^for the recovery 
of certain debts due to them and 
for matters connected therewith 
or incidental thereto, be referred 
to a Select Committee consisting 
of Shri Raj Kanwar, Lala Achint 
Ram, Dr. Bakhshi Tek Chand, 
Prof. Yashwant Rai, Sardar Ranjit 
Singh, Shri Jaspat Roy Kapoor, 
Pandit Thakur Das Bhargava, 
Giani Gurmukh Singh Musa&, 
Sardar Hukam Singh, Sardar 
Bhopinder Singh Man, Shri B. L, 
Sondhi, Shrimati Uma Nehru, Dr. 
Ram Subhag Singh. Shri Amolakh 
Chand, Shri H. V. Tripathi, and 
the. Mover, with instrcutions to 
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report b y  the 15th September,
1951”

The Bill which I have placed before 
the House is one of gre.at importance. 
I start by confessing that it is a 
drastic measure. Ordinarily, the rela
tions between a creditor and a debtor 
are regulated by contract, but in this 
Bill the contractual relations are in
tended to be superseded by what 
might be termed ‘considerations of 
equity’ arising out of the peci^liar con
ditions that have occurred on account 
of Partition. Why have we done so? 
The House is aware that about fifty 
lakhs of persons have come over from 
West Pakistan to India leaving behind 
all their immoveable property and 
much of their moveable property. The 
creditor advances loans on the credit 
of the property possessed by the 
debtor. The property of the debtor, 
although legally it stands in his name, 
does not in the real sense of the term 
belong to him. He can neither trans
fer it nor can he derive any benefit 
out of it. The condition of thte dis
placed persons therefore today is that 
while their assets have been left be
hind in Pakistan and they have 
brought the titles of their property, 
at least in some cases....

Dr. Deshmiikh (Madhya Pradesh): 
On a point of order. What has hap
pened to the Tariff Commission Bill? 
W hy, has it not been taken up? We 
thought*^^t it would be taken up 
first to^ i^

Mr. Deputy-Speaker: This has been 
given preference. The Tariff Commis
sion Bill will come in due course.

Shri Sidhva (Madhya Pradesh): 
You were pleased to state the other 
day that the Part C States Bill will 
be taken up tomorrow. We have pre
pared ourselves on that assurance. 
Now that this Bill has been given pre
cedence, are we to take it that the 
Part C States Bill will be superseded 
or it will take the usual course?

Mr. Deputy-Speaker: . Government 
will so arrange their business as to 
stand by the assurance given already
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The Minister of States, Transport 
and Railways (Shri Goi>alaswami):
So far as I am concerned, I am pre
pared to take it up tomorrow.

Mr. Deputy-Speaker: That is whai
I stated the other day, I was asked to 
state it on behalf of Government, bo,
1 expect the Part C States Bill to De 
taken up tomorrow.

The M aster of Commerce and In
dustry (Shri Alahtab): If that Bill is 
taken up tomorrow, the Tariff Com
mission Bill will be indefinitely post
poned.

Shri Kamath (Madhya Pradesh): 
We shall dispose of the Tariff Com
mission Bill, and then take up the 
Part C States Bill.

Dr. Deshmokh: We are worried 
about the Tariff Commission Bill 
being passed. Why not complete the 
Tariff Commission Bill before going 
to the other one?

Mr, Deputy-Speaker. If that is the 
desire of the House, let it be so. As 
soon as the present Bill is over, we 
shall take up the Tariff Commission 
Bill. No hon. Member should rise in 
his seat and sajr that Government 
have not stuck to their assurance re
garding the Part C States Bill.

Shri Kamath: Our complaint has 
been about Bills being taken up 
before the Scheduled date and not 
after.

Shri A. P. Jain: Does this mean 
that the discussion of my motion will 
be stopped?

Mr. Depnty-Spcaker: No. He wiU
BO Dn. After it is completed, the Tariff 
Commission Bill will be taken up for 
consideration.

Shri A, r. Jalm: As I was saying, 
the position today is that while a ^ t  
fifty lakhs of persons have left behind 
all their assets in West P a k is ^ , they 
have brouiiht the burden of indebted
ness with them. The question is; 
Should we attach greater sanctity to a 
locument evidencing a 

document evidencing title to i^o- 
perty? Under these circum stanc^ 
Government enacted certain m e a su ^  
four years ago to give partial relief

piecemeal legislations not ^ t e n d e d  to 
cover all different aspects of the 
In December last, I held out a pro^we 
to this House that the whole question 
of #ie indebtedness of the d isplac^  

« ^ n s  will be examined c^efu lly  
^ d  in all its varied aspects. Govern
ment requisitioned the services of an

eminent Judge, l ^ i  Bind Qasini 
Prasad of the Allahabad High Court, 
and entrusted ,the whole matter to 
him for examination. He spent con
siderable time and labour in studying 
the question- He examined certain 
memoranda and documents submitted 
by the representatives of various 
associations of the displaced persons 
and. individuals. He also invited a 
number of persons to give oral 
evidence. As*a result of his laboius. a 
report was prepared and this Bill has 
been framed on the basis of his report.

I said that this is a measure of a 
drastic nature, because it is meant to 
remedy conditions which are of an 
extraordinary character. In the pro
visions contained in this Bill, we have 
tried to strike a balance between the 
reduced capacity of the debtor to 
meet his obligations and at the same 
time we have taken sufficient care to 
see that a debtor who is in a position 
to pay may not deny payment to his 
creditor. I maintain that this Bill will 
ultimately do ouite a lot to help the 
rehabilitation of displaced persons. I 
have been receiving representations 
and letters from various associations 
of displaced persons and individuals 
urging that this Bill should be enacted 
into law at an early date.

Shri Sondhi (Punjab): Were the 
banks consulted?

Shri A. P. Jain: Yes. They did make 
representations to the hon. Judge and 
some leading bankers were also 
examined as witnesses.

I mentioned a minute before that 
ordinarily it is the contract that regu
lates the relations between a creditor 
and a debtor. It is true that in certain 
cases where the contract imposes 
rigours on the debtor reliefs have 
been given, but that has been given 
mostly by way of deduction of 
interest or allowing pajrment of the 
money to be made in instalments or 
shortening the period of limitation 
during which a debt-decree can 
be enforced. In this Bill, we have 
introduced what might be called a 
somewhat revolutionary principle, 
namely, that no debtor will be called 
upon to pay more than his payinc 
capacity. I shall later on define what 
the words ‘paying capacity* mean, 
but here it may \>e enough to mention 
that paying capacity of a debtor 
has b ^ n  defined in a rather liberal 
manner after allowing fairly large 
assets which will not be capable of 
attachment. Now the conception of 
the paying capacity is not generally 
known to law ex< ^t in the case of 
insolvency proceedings. But insolvency 
proceedings attach certain disqualificar- 
tions of a drastic nature on the debtor
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In this Bill we have taken care to see 
that although the debts of displaced 

, persons will be reduced to the paying 
capacity, the stigma of the disquali
fications which attach to insolvency 
proceedings will not attach to a person 
who applies under this law. I refer to 
clause 51 of the Bill which says that 
“ the debtor shall not, be deemed to 
be insolvent oj-'to  have been adjudi
cated as such within the meaning of 
any law.”  ,

This Bill is applicable to the whole 
of India except the State of Jammu 
and Kashmir in regard to which terri
tory this Parliament is not capable of 
enacting law on this subject. In this 
Bill we have maintained the ordinary 
machinery of law courts, but we have 
simplified the procedure.

Now, in order to correctly appre
ciate the provisions of this Bill, hon. 
Members will do well to cast a glance 
on the definition of “debt”  and of 
“ displaced persons” given in clause 2. 
“Debt” is defined as:

“ any pecuniary liability, whether 
payable presently or in future, 
or under a decree or order 
of a civil or revenue court or 
otherwise, or whether ascertained 
or to be ascertained, which—

(a) in the case of a displaced 
person who has left or been dis
placed from his place of residence 
in any area now forming part of 
West Pakistan, was incurred 
before he came to reside in any 
area now forming part of India;”  
That is, it will cover a very wide 

range of liabilities which were in
curred by a displaced person in 
Pakistan before he came over to 
India.

Now the definition of a d isp lace  
person will show that it comprehends 
much more than the definition of dis
placed persons in other laws. It does 
not confine itself only to displaced 
persons who have migrated from West 
Pakistan to India; it ,also includes 
those persons who have never lived 
in Pakistan, but who own property in 
Pakistan. That is, an Indian citizen 
who owns property in Pakistan is also 
to an extent a displaced person for 
the purposes of this law.

This Bill provides for a kind of 
general liquidation of indebtedness of 
displaced persons. Under clause 5 a 
dirolaced debtor can apply for the 

. adjustment of all his debts. Along 
with his application he shall have to 
attach four schedules; one schedule 
containing full particulars of his debts; 
the second schedule containing full 
particulars of his property, movable 
and immovable which are not liable

to attachment. For that purpose you 
have to look to Section 60 of the Civil 
Procedure Code and clause 31 of this 
Bill which adds to the provisions of 
Section 60 of the Civil Procedure 
Code, The third schedule will contain 
full particulars of the property both 
movable and immovable which are 
liable to attachment. The last schedule 
will give particulars of all properties 
in respect of which a claim has been 
submitted to the “Registering officer 
under the Disolaced Persons Claims 
Act of 1950 and where an order has 
been passed in relation to the veri
fication and valuation of the claim 
under that Act, with a certified copy 
of the order.”

The next important clauses are 
clauses 10 and 11 which provide that 
where a creditor of a displaced person 
has filed a suit against him, the dis
placed debtor will have the right to 
put in an application containing all 
the particulars mentioned in clause 5 
and then the proceeding will take the 
shape of a kind of general liquidation 
proceeding of the same nature as in 
clause 5. Clause 13 deals with claims 
by displaced creditors against persons 
who are not displaced debtors. That 
is not comparatively so important be
cause it only gives relief in respect of 
court fees^ We felt that under the 
depressed economic condition of the 
displaced creditors, it is necessary that 
we must give them some relief against 
the huge amount of money which they 
have to pay as court fees etc.

Clause 15 defines the consequences 
that will follow on the filing of an 
application under clause 5 or clause 
11(2). It says that all proceedings 
pending at the date of such applica
tion in a civil court to which the dis
placed debtor is subject, will be 
stayed. All attachments, injunctions 
and orders appointing receivers or 
other processes will become void and 
no fresh suits shall be filed against 
him.

These are the principal previsions 
under which proceedings can Be started 
un^er the Act. Now a very important 
part of this Bill is Chapter III which 
lays down the reliefs that will be 
available to a displaced debtor. Clause 
29 of the Bill says that after the 15th 
of August no interest shall accrue. 
Clause 31 is another important provi
sion to which I made a reference. It 
amends Section 60 of the Code of Civil 
Procedure and protects many more 
properties of displaced debtors against 
attachment. This is a very important 
provision because in framing this 
clause we have taken care to see that 
in all cases the displaced debtor should 
have to himself protected a house and
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suflftcient income to maintain himself. 
We have also protected any business or 
property built out of a loan advanced 
by Government. No displaced person 
shall 'be liable to arrest and detention 
on account of any debt payable to him 
(OlauSe* *30). K<iw after disallowing 
interest under clause 29, the court wiU 
det^m ine the total amounts payable 
by displaced person.

-Clause 32 lays down how this amount 
wiH be scaled down. This amount will 
be divided into two parts: that is the 
d e^ee will consist of two parts. The 
-rst part will be correlated to his pay- 
mg capacity (presently I wiU define 
/hat we -roean by pa3ong capa

city), and the second part will 
be realizable from the cash or the pro
perty which may be given to the dis
placed person on account of the claim 
made by him in respect of the property 
left behind m West Pakistan.

The Explanation to clause 32 defines 
what ‘paying capacity* means. It means 
the aggregate of the market value of 
all the attachable assets in India of the 
displaced debtor plus the income 
which is likely to accrue to him for 
the nexT; three years succeeding, ex
cluding from the computation of such 
income a sum calculated at. the rate of 
two hundred and fifty rupees a month.

1 have mentioned that all the pro- 
p€frties which are specified under 
section 60 of the Civil Procedure Code, 
as amended by clause 31 of this Bill, 
WiH! be protected properties. Any pro- 
p^ties in addition to those protected 
prOfteTties will go towards determining 
th6 fjaying capacity of the debtor. His 
income up to Rs. 250 a month will be 
protected, and any income above 
Rs. 250 a month will go towards deter
mining his paying capacity. That will 
not extend to an indeterminate period 
but only for the three years following. 
That is how the paying capacity wiU 
be determined, and I submit that the 
exemptions we have provided are 
quite liberal and ample.

The first part of the decree will be 
payable in instalments. We have laid 
down certain principles which will help 
the court to determine the instalments. 
They are laid down in clause 33. These 
are the present income of the displaced 
debtor from all sources and the income 
that is likely to accrue to him in future, 
the size of the family dependent upon 
Jaim for the ordinary necessaries of life 
and the expenditure likely to be in
curred for the education and marriage 
^  the children of the displaced person 
Impendent upon him. Where a dis
placed creditor is a minor, or a widow 
OT p person suffering from physical

disability or who is \>ermanently dis- , 
abled from earning his livelihood, the 
instalment may be increased by twenty- 
five per cent, as compared to the instal
ments payable to other persons.

I submit that these are all very 
necessary and humane considerations 
which take into account the actual 
paying capacity of the debtor.

Under" clause 37 we haVe curtailed 
the period of limitation during which 
a decree is executable, from twelve 
years to six.

Clause 38 is a very important provi
sion and it introduces quite an im
portant principle. It-*has been found 
that sometimes in court sales proper
ties are knocked down for a song. 
They do not fetch tull value. There
fore in clause 38 it has been provided 
that the court will set aside a part of 
the property of the displaced person 
equivalent to the amount of the decree 
on the basis of market value. It will 
be open to the creditor to take over 
the property and his decree will be 
deemed to be satisfied. If he does not 
choose to take over the property in 
satisfaction of the decree, it will be 
sold and whatever it fetches in the 
market will be given to the creditor, 
and that will satisfy the decree 
whether the amount is equal to tiie 
value of the decree or is less than 
that.

Clause 39 encourages settlements.
These are some of the reliefs, and I 

dare say very important reliefs, that 
have been given to the displaced 
persons. ' '

During the course "of the exami
nation we have found that certain 
specialised kinds of cases have occur
red which cannot be covered by the 
ordinary debt laws and about which 
the displaced persons stand in need 
of immediate relief. I will take those 
cases seriatim.

The first is the case of debt against 
security of immovable property left 
behind in Pakistan. It is open to the 
creditor to retain his security and be 
treated as a preferential creditor. In 
that case he will not be entitled to get 
the first part of the decree, that is. 
he will not be entitled to get any 
money on the basis of the paying 
capacity of the debtor. But when 
compensation is awarded to the dis
placed debtor in respect of the pro
perty left behind by him in Pakist^^n 
he will have the first charge, not for 
the whole amount but for an amount 
which bears the same proportion to 
his total debt as the value of the com
pensation given to the displaced per
son here bears to the value of the
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property left behind in Pakistan. That 
is, his debt will be reduced propor
tionately. If he relinquishes his 
security in Pakistan, then he will be 
treated pari passu with other simple 
creditors and he will be entitled to 
share the proceeds received from the 
first part of the decree as also from 
the second part of the decree. The 
choice will be his.

Clause 17 deals with debts secured 
on movable property. That is very 
important. We have provided that 
where the movable property was 
pledged and the security was in the 
hands of the creditor it will be open 
to the creditor to sell the property 
and to appropriate the proceeds there
of towards the payment of his debt. 
If there is any excess it will be 
returned to the displaced person. But 
beyond that he will not be entitled to 
recover anything from the displaced 
person. Experience has shown that 
creditors always take property of a 
much larger value as pledge than the 
loan advanced. When the property is 
in the possession of the creditor 
although under the law the creditor 

*has the right to recover his money 
both from the sale proceeds of the 
pledged property as well as from the 
displaced person, here are the extra
ordinary circumstances beyond the 
control of the debtor. The entire pro
perty in many cases has been lost. So 
why should the loss be entirely borne 
by the debtor? We have therefore 
knocked off his personal liability to 
pay.
10 A.M. ,

Another important thing which came 
to our notice was the claims against 
insurance companies. Many goods and 
properties were insured with insurance 
companies against fire, theft, civil 
commotion and the like. The terms of 
the policy lay down certain very rigid 
and strict condhions, for instance, 
such as lodging a report with the 
police or making a claim within a 
certain period. Some of the companies 
have also taken up the contention that 
what happened in the Punjab was not 
a civil commotion. We felt that it 
would be unfair that any insurance 
company should turn down the claims 
of the insured person on such techni
cal grounds. There may be many 
more conditions contained in the deed 
of a^eement and therefore, we have 
provided that the Central Government 
shall have the power from time to 
time to notify what conditions should 
be treated as technical conditions 
whose performance should be waived. 
The whole idea is that where certain 
technical conditions were laid down 
by the Insurance'company before fil
ling which a displaced person could

not claim the insurance, money on 
account of his being a 4^pl^ced person 
then in that case th o^  conditions will 
be deemed to have beei> wfaived. Now 
we have provided a certain amount 
o f flexibility in this. The Tribunal 
shall make a report to the prescribed 
authority about the amount of mone3 
which an insured person is entitled 
to receive and that prescribed authority 
will Iqok into the -amount that has been 
previously paid and certain other 
obligations that may arise from an 
insurance company entering into a 
contract of insurance with a third or 
fourth company. On the basis of this 
insurance and after examining that in 
the light of the Insurance Law and 
all the complexities that may arise, 
the prescribe  authority shall r e ^ r t  
to the Tribunal the amount that 
should be paid to the assured and the 
recommendations of that prescribed 
authority will be binding upon^ thie 
Tribunal. I believe that this is a very 
necessary and healthy provision which 
will meet a very difficult situation on 
account of which many assured per
sons have been deprived of their 
rights.

Another matter which came to 
our notice is the question of shares of 
companies registered under the Indian 
Companies Act and the co-operative 
unions or companies. Some of these 
shares were not fully subscribed and 
the displaced persons are not in a 
position to pay the balance of the call 
money. Some of these companies, we 
understand, have forfeited these 
shares on account of default in pay
ment of the call money. We have 
declared all such forfeitures to be null 
and void with retrospective effect. No 
company shall be entitled to call the 
share money or the balance of the 
share money for the next ten years to 
come. After ten years, they can call 
for the amount. In the liquidation 
proceedings as well, this money can
not be called from the shareholders. 
Clauses 19 and 20 between themselves 
also give the power to the displaced 
shar^older to have fully naid up 
shares of a value equivalent to the 
amount paid on partly paid up shares.

Clause 21 deals with powers to 
revise certain decrees and settlements 
and to bring them in coriformity with 
this iSw.

Clause 22 deals with the apportion
ment of joint debts. It is based on' 
very sound and healthy principles. 
“ If the liability of each debtor iis 
defined, then according to the defined 
share of each; if the debt was token 
for any trade or business of the joint 
debtors, then according to the shares 
held by each of the joint debtors in
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the trade or business.”  If ttie respec
tive liability of the joint debtors can
not be determined, then it wiU be 
divided equally. No money will be re
covered from  a surety unless first a 
full attempt has been made to recover 
it from the principal debtor.

Clause 34 provides that where 
maintenance allowances are payable 
to a displaced person but on account 
o f his reduced capacity to pay he is 
unable to pay the full allowance, then 
those maintenance allowances sball be 
adjusted according to his present 
paying capacity.

Clause 43 lays down that where 
certain societies or companies were 
originally functioning in Pakistan and 
the holders of the majority of shares 
or interest -in those companies or 
societies have come over to India, 
these can be registered here in India 
by the Registrar of Joint Stock Com
panies or the Registrar of Co-operative 
Societies and their entity will be 
deemed to be a continuing one. They 
shall be able to realize the loans pay
able to them in Pakistan.

The House would be aware that 
some displaced banks had entered into 
schemes of arrangement with the 
sanction of the High Court. As a result 
of the law that we are passing in this 
House some of these schemes will be 
vitally affected, and therefore under 
Clause 52. we are giving powers to 
the High Court to modify the schemes 
of arrangement in the light of the 
decrees or orders that may be passed 
under this law.

I might refer to another important 
clause, namely clause 47 which pro
vides that where displaced persons 
omit to mention any property or any 
debt in the schedule, then that debt 
or the property will not be a ffect^  by 
the provisions of this law, that is, if 
it is a protected property under the 
Bill and if a displaced person omits 
to mention it in the schedule, it will 
cease to be a protected property and 
he will also not get any relief in res
pect of a debt which is omitted from 
the schedule. It will be recoverable in 
full. This clause is of course, meant to 
discourage fraud and to discourage 
wilful omission. If there is an inci
dental omission or incidental - error, it 
can be corrected. We have maintained 
the existing procedure in the Courts 

, but we have simplified it because a 
prolonged procedure and the complexi
ties of the civil courts mean a lot of 
money. We have provided only one 
appeal in clause 40.

Then in clause 23. we have laid 
f down a simplified procedure, that is,

it shall not be necessary in certain 
cases for the court or the tribunal to 
record full evidence; it can just main
tain a memorandum of evidence.

I have tried to cover as many im
portant provisions of this law as it 
was necessary. I believe that we have 
covered practically all the questions 
that arose between the creditors ar 
the debtors. We have not bound our
selves by any technicalities of law or 
the terms of the contract. If the con
tract were to prevail, our law would 
have become unfructuous. We have 
tried to adjust the law to the condi- 
tio^s and circumstances that have 
come into existence beyond the control 
of the displaced debtors ahd beyond 
the control of everybody else in this 
country. So far as I am cqncerned. I 
feel proud of this piece of legislation.
It is not for the first time that I have 
had to deal with debt laws. While I 
was in U.P., I was responsible for 
the enactment of certain laws that 
gave relief to the debtors. They were 
quite important and far-reaching. But, 
they accepted the principal of the 
debts as they were and gave only 
minor reliefs either in respect of rate 
o f interest or payment in instalments 
or curtailing the period over which a 
debt could be recovered. Sometimes, 
they also protected some properties. 
But, the basic conception in all those 
laws was while certain appenillci^ or 
surplusages of the principal advanced 
may be trimmed here or there, the 
principal stood where it was. In this 
law, we have accepted a very s u i t 
able principle, that is, the debt is re
coverable only to the extertt of the 
capacity of the payer at the time that 
nayment is beinc enforced. In a way. it 
is a fulfilment of the vision that I used 
to see at one time. There may be 
differences here or there; we may 
have to round off a rough comer here 
or there in this Bill. I do not claim 
any perfection for the Bill that I have 
placed before the House. But, none- 
the-less. I can assure the House that 
at all stages, we have taken the dis
placed persons and their representa
tives fully into confidence. We 
appointed an officer with vast experi
ence of judicial courts and all the debt 
laws to examine the case and it has 
taken us quite a few months. If the 
non. Members o f this House care to 
examine the various provisions of 
which T have given a bare outline, I 
hope they will agree with me that the 
provisions are of a very comDlicated 
nature and ranee over a very wide 
area. I commend my motion for th6 
acceptance of the House.

Shrl SUmdhi: I would like to ask for 
some information from the hon. Minis
ter. I want to know how he has tackled
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the problem of these refugee share
holders who have bought partly-paid 
Indian shares while they were in 
Pakistan.

Mr. Deputy-Speaker: There are two 
ways of doing this. Any questions which 
any hon. Member who does not want 
to speak, may have, may be passed on 
to the hon. Minister and he may reply 
once for all, in his final reply, instead 
of answering them now.

Shri Syamnandan Sahaya (Bihar); 1 
have some questions. I shall put them 
now or later as you like it, Sir.

Mr. Depnty-Speaker: I  shall first 
place the motion before the House.

Motion moved;

“ That the Bill to make certain 
provisions for the adjustment and 
settlement of debts due by dis
placed persons, for the recovery of 
certain debts due to them and for 
matters connected therewith or inci- 
.:ental thereto, be referred to a 
Select Committee consisting of Shri 
Raj Kanwar, Lala Achint Ram,
Dr. Bakhshi Tek Chand, Prof. 
Yffshwant Rai, Sardar Ranfit 
Singh, Shri Jaspat Roy Kapoor, 
Pandit Thakur Das Bhargava, 
Giani Gurmukh Singh Musafir, 
Sardar Hukam Singh» Sardafr . 
Bhopinder Singh Man, Shri B. L. 
Sondhi, Shrimati Uma Nehru, Dr- 
Ram Subhag Singh, Shri Amolakh 
Chand, Shri H. V. Tripathi. and 
the Mover, with instructions to 
report by the 15th September, 
1951.^
“Now, I shall first dispose of the 

-questions.
Paiidtt Thakur Das Bhargava

(Punjab); May I suggest the name of 
Shri Shiv-Clraran Lai, to the Select 
Committee?

Mr. Deputy-Speaker: I do net think 
ihe hon. Minister has any objection.

Shri A. P. Jain: And also the name 
o f  Shri C. C. Shah.

Mr. Deputy-Speaker: I will put it at 
the end.

Dr. S. P. Mookerjee (West Bengal): 
May I ask a question. Sir?

Mr. Deputy-Speaker: Now I will 
request hon. Members who have to put 
<lue8tions. to put them.

Shri A. C. Gnlia (West B ^ a l) ; I 
have also some points for clarification.

Mr. Deputy-Speaker: I will certainly 
call upon the hon. Member.

Dr. S, P. Mookerjee: May I ask the 
hon. Minister to explain why he hat 
omitted all reference to displaced • 
persons from E;ast Bengal. I know 
there are some special arrangements 
in existence regarding East Bengal, 
West Bengal and Assam.- But, there 
will be several lakhs of displaced 
persons who have definitely come away 
from East Bengal with no intention of" 
going back, who are in the same posi
tion as persons who have come away • 
from West Pakistan. In fact, none ol 
the previous Bills made any distinction 
between the two. I would request the 
hon. Minister to include refugees from 
East Bengal and also to add son^ 
Members from Bengal and Assam in 
the Select Conmittee.

Shri A. C. Guha: On the same point,
I have got some questions, and it would 
be better if the hon. Minister could 
reply after hearing all the questions. 
Justice Bind Basini Prasad sent a 
circular to us also about who may 
represent East Bengal displaced 
persons. Mr. B. K. Das and myself 
were given two hours. We discussed 
all points and he took down notes. 
Now I find that the Acts; now existing, 
are going to « be repealed under 
clause 60 of the Bill. Both these Acts 
apply to East Bengal and West Bengal. 
The definit’' -̂« of displaced persons in 
these two Acts has been—any person 
comine from any area now forming 
part of Pakistan. There is another 
point i.e. regarding displaced banks. 
Most of the banks of Bengal would 
come under this category. I think that 
the misfortunes and miseries of Bengal 
Banks are mostly due to the fact that 
these banks had their origin in East 
Bengal and had a good volume of 
business in East Bengal. These privi
leges which are being given to dis
placed banks must also be given to the 
banks now operating in West Bengal. 
When these two existing Acts are 
going to be repealed, I do not under
stand why the East Bengal refugees 
should have been denied these privi
leges. It does not relate solely to pro
perty Jn Pakistan: it relates only to 
indebtedness. It does not pertain to 
our relations with Pakistan; it is only 
a question of internal affairs.

Shri A. P. Jain: The question of 
Dr. S. P. Mookerjee is why this Bill 
has not been made applicable to dis
placed persons from East Bengal. The 
other day, when I was speaking in this 
House. I made it clear that the condi
tions of displaced persons from West 
Pakistan and East Bengal are very 
different. Here, the evacuee property 
law is applicable and it has been 
accepted by the Government that com
pensation will paid to displaced
persons for property left behind by 
them in West Pakistan, The whole of
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the conception of this BiU is to tag 
the indebtedness of the displaced 
persons to the property which they 
receive as compensation. That is the 
basic idea behind the Bill. So far as 
the East is concerned, the displaced 
persons, in the first place, are coming 
and gomg. Our statistics go to show 

 ̂that even under strained conditions, 
several himdreds are daily coming 
from and going to East Bengal. So

* thete is not the same fixity in the East 
as in the W est

In the second place, the displaced 
persons from East Bengal own property 
and they can exercise their r^ht of 
ownership over their property in East 
Bengal. They can sell their property. 
They can mortgage their property or 
transfer their property. So the basic 
principles underlying this Bill would 
be wholly inapplicable to the* East. If 
it becomes necessary and when it be
comes necessary we may bring in an
other legislation ior  them. This law is 
meant to deal with the special condi
tions that exist in the West and it will 
be most inappropriate for the condi
tions prevailing in the East. ,

Shri B. Das (Orissa): What about 
the points raised by Mr. Guha?

Shri A. C. Guha: Sometime back, on 
behalf of the Prime Minister the 
Deputy Minister himself said in reply 
to a certain question that ' Hindus 
residing in East Bengal find it almost 
impossible to sell their property or to 
get anything out of it. What the hon. 
Minister now states may be the theory 
tical position, but the real position is 
■quite different and the Government 
knows it also, that it is not possible 
for the displaced persons to sell their 
property in East Bengal.

Moreover, the two Acts which I 
have mentioned confer certain privi
leges on the displaced persons and 
now it is proposed to repeal those two 
Acts without extending the new Act 
to them. What will happen?

I refer in particular to the banks 
which were started in East Bengal. 
I^ ey  are now working under serious 
handicaps and they have to wind up a 
lot of their business in Eafst Bengal. 
What happens to their property and 
their indebtedness?

These will have to be considered 
before Government categorically ex
clude East Bengal disolaced persons 
from the operation of this Bill.

Shri A. P. Jain: I can give the 
assurance that so far as the existing 
protection or privileges that the laws 
give to the displaced persons are con
cerned, they wHl be retained. The law 
will be repealed only to the extent that

l>46

it is apnlicable to the displaced persons 
from West Pakistan and not so far as 
it is applicable to displaced persons 
from East Bengal. Beyond that I am 
not able to give any further under
taking, because this la w ' is funda
mentally meant for conditions that pre
vail now in West Pakistan where the 
titles of the displaced persons to pro
perty left in Pakistan are only nominal.
In the East it is not so. Unless Bengal 
decides that the titles to property of 
the displaced persons left in East 
Bengal are quashed or are treated on 
a purely nominal basis as in the 
West, it will not be possible to apply 
this law to the East Bengal displaced 
persons.

Shri A. C. Guha: What about the 
banks and the insurance companies?

Shri: A. P. Jain: Nothing.
• Dr. S. P. Mookcrjee: I had no desire 

to intervene in the debate, as I thought 
that the question which I put to the 
hbn. Minister would evoke some satis
factory response from him. But I am 
greatly disappointed at his answer. It 
is really idle for any responsible 
Minister to say that because there had 
been some sort of agreement between 
Pakistan and India with regard to 
East Bengal, the case of Hindus living 
in or coming from East Bengal would 
be examined from a different ac^le of 
vision. It has been stated beyt)M all 
doubt that whatever agreement might 
have been reached between India and 
Pakistan,, that agreement is not being 
implemented by Pakistan. It is sur
prising that of all persons the Minister 
for Rehabilitation should state that it 
is possible for Hindus in East Bengal 
to sell their 'property, to mortgage 
their property or otherwise dispose of 
it to their advantage. That is not so. I 
can give that categorical answer to 
him. We have received information, 
not from one source, but from various 
sources, not in respect of a few in
dividuals, but in respect of many, that 
it is impossible to sell property, so far 
as the Hindus are coficerned, in a 
manner which would be of benefit to 
the Hindus. Here what is it that is „ 
being done? Here you are discussing 
the possibility of our having some 
special laws so that claims may be 
disposed of in a manner advantageous 
to the interests of debtors or creditors 
who have come away from Pakistan. 
If there are Hindus who have come 
away from East Bengal to India who 
are willing to go back, then obviously 
they will not take advantage of this 
law. But there are at least four to five 
millions—some 40 to 50 lakhs of people 
who have com^ away definitely and 
who have no intention of going back 
to East Bengal. Why should we hesi
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tate to give threm the same facilities as 
we are giving to the refugees who have 
come from West Pakistan? The answer 
that Mr. Jain gives is absolutely—if I 
may say so, without any force whatso
ever.

Mr. Guha rightly referred to the two 
existing laws which have been passed 
by the Dominion Legislature— Âct 
X X V  of 1949 and Act XLVII of 1948. 
These will be repealed and.......

Shri A. P. Jain: The special provi> 
sions of these Acts, to the extent they 
apply to the refugees from East Bengal, 
will continue to apply.

Dr. S. P. Mookerjee: But that is no 
answer at all. The hon. Minister 
introduces a Bill where it is seriously 
suggested that both these laws will be 
repealed. My hon. friend, by way of 
answer to the point raised b^ 
Mr. Guha, may now say that he will 
be generous enough to repeal them 
only partially. But what was the sense 
of responsibility displayed by the hon. 
Minister when he originally proposea 
that the two previous laws would be 
repealed in their entirety? It is all 
right for the hon. Minister now to gei 
up and say that he is prepared to con
sider a partial repeal of the laws. That 
is not my point. My point is this. Once 
Grovernment having accepted the 
principle that with regard to special 
facilities in respect of claims by dis
placed persons no distinction should 
be made between refugees coming 
from the East and those coming from 
the West, should Government now go 
back upon this policy and introduce a 
Bill making a distinction between the 
two? That is my point and that point 
has not been answered. Even when 
these two laws were passed, there were 
st>ecial arrangements for evacuee pro
perty in East Pakistan. That did not 
deter Government from having one 
set of special laws with regard to tne 
control of suits by displaced persons. 
Why should they not continue this 
even now? I do not think that this 
matter has been properly examined by 
Government. The hon. Minister spoKc 
of his vision. That vision should noi 
remain confined to the West. Even tne 
eastern horizon should have a little 
part of that mighty vision and the hon. 
Minister might extend the provisions 
of this Bill to cover cases coming from 
East Pakistan also.

I would therefore, suggest an ex
pansion of the Select Committee. But 
I do not know the orocedure. whether 
it is open to the Select Committee to 
extend this Bill to East Pakistan.

Mr. Deputy-Speaker: If that is the 
desire of the House, it can be done. 
The House must express its desire in 
the matter. Nothing can be done unless

the House expresses the desire to do 
something.

Dr. S. P. Mookerjee: Then I woula 
suggest to the hon. Minister to ex
pand the Select Committee to include 
three or four from Bengal and Assam 
so as to examine the question thread
bare in the Select Commttee. in^ 
can see if it is not possible to devise 
some formula so as to make the 
measure applicable to East Bengal 
also. To rule out the matter altogether 
is not fair or desirable.

Shri A. C. Guha: I can only say that 
I fully agree with what Dr. S. P. 
Mookerjee has said. In f ^ t  when 
Gk)vernment undertook to bring in a 
new measure after repe^ n g  the pre
vious ones, the idea was that the new 
measure would apply to Elast Bengal 
displaced persons as well i.e., to 
persons coming from East Pakistan. 
Otherwise the Special Officer—Justice 
Bind Basini Prasad would not have 
sent his note to the Members from 
West Bengal and also tb the displaced 
persons from East Bengal. He was also 
kind enough to grant us an interview 
and he discussed the matter with 
Shri B. K. Das and myself for over 
two hours.

In addition to what Dr. Mookerjee 
has said, I would specially make a 
claim on behalf of East Bengal dis
placed persons being included on 
account of the fact that many banks 
and companies have their origin there 
and have been doing a great volume 
of business in East Bengal. Most of 
the present day njiseries of the banks 
in Bengal, so many of them being 
closed down, is due to the fact that 
they had their origin in East Bengal 
and had a good volume of business 
there. All these facts should be taken 
into consideration and Government 
should now extend the facilities to 
these banks and companies which had 
originally been doing business in East 
Bengal: otherwise they will suffer 
greater handicaps and there may be 
more casualties among the banks of 
West Bengal. Apart from the inclusion 
of displaced persons, they should con
sider the case of banks and insurance 
companies. I know that many indus
trial firms and most of the textile 
mills of Bengal had their origin in 
East Bengal Now they have migrated 
to West Bengal. AU these things should 
be taken into consideration and 
Government should not launch upon a 
hasty legislation without giving due 
consideration to the consequences that 
might arise out of this Act and affect 
the economic life of West Bengal. 
With these- words I support the pro
posal that this Act should extend to 
the displaced persons of East Bengal



949 Displaced Persons 20 AUGUST 1951 {Debts Adjustment) Bill 950

[Shri A. C. Guha] 
also and that the Select Committee 
should take this into consideration and 
extend the operation of the Act to 
displaced persons from East Bengal 
also.

Shri B. Das: I entirely endorse the 
views expressed by my hon. friend 
Dr. Syama Prasad Mookei^ee. It is 
indeed very painful-for me to see that 
the Rehabilitation Ministry has re
mained sectionalised in regard to this 
matter and nobody in it has under
stood the problem of East Bengal. 
Three years ago in the Constituent 
Assembly it was my lone voice which 
raised the question of the immigrants 
from East Bengal and unfortunately 
the Rehabilitation Minister of the time 
took no notice of my warning until the 
recent tragedy took place only last 
year. My friend Mr. Jain has shown 
a great deal of sympathy to this pro
blem. He has visited Calcutta and has 
spoken once or twice expressing his 
sympathy to East Bengal emigrants. 
But that has ended there. As 
Dr. Mookerjee pointed out the callous 
way in which this Bill has been 
brouaht forward and the callous way 
in wHch the two Acts have been sug- 
erested to be repealed without taking 
into account the problems of East 
Bengal shows that neither the Rehabili
tation Minister nor the members o f his 
Ministry have realised the importance 
and gravity of the problem nor done 
their duty in the situation which 
Bengal has to face. Is it because that 
most of the officers of the Ministry 
are from UP.? The hon. Minister is 
from U.P. and even his predecessor 
was from U.P. Most of the officers of 
the Ministry are from West Pakistan 
or from U P . None of them has the 
imagination to visualise the stupendous 
nature of the problem that refugees 
from East Bengal are facing.

As has been pointed out by Mr. Guhs 
99 per cent, of the banks in Bengal 
were founded by people in East Bengal. 
Some forty or fifty banks have already 
been liquidated arid a few of them 
have been or are likely to be amalga
mated. These banks can survive and 
grow up to their full stature if
the properties they own in East Bencal 
are prooerlv compensated for. Whv 
does Mr. Jain fight shv of looking into 
the problems of East Bengal?

I want to know whether his lecal 
advisers have advised him in the 
drafting of this particular Bill, that 
the two previous Acts should be w l^ - 
drawr#Recently it has been very pain
ful to notice that Ministers have been 
intrpducing Bills in this House over 
whidi no legal advice had been taken. 
I want to know whether the Law

Ministry was consulted before this Bill 
was brought before the House. Was the 
Solicitor General or all the para
phernalia which the Law MiiUstry 
possesses today availed of before the 
Bill was moved in the House? Did 
they examine the problems that the 
Bill had to tackle? I have my own 
doubts about it. I feel that the Govern
ment of India has not been payirig 
sufficient attention to consult either the 
Law Ministry or their legal officers 
before bringing in new Bills in this 
House. It is rather a funny situation 
that today in every Ministry there is a 
law officer. This came about in 1946
47, when every Ministry wanted a 
legal adviser. I do not know whether 
my friend Mr. Jain has his own legal 
adviser. If he has, that man should be 
dismissed. Why should there be law 
officers in every Ministry when their 
work is so unsatisfactory as we have 
found in this case as also in regard to 
the Punjab State Act with lespect to 
the President’s powers? The legal 
adviser to the Home Ministry did not 
properly advise the Home Minister and 
hence the painful situation that he had 
to face in this House.

An alternative coiftse was suggested, 
namely that if the House expressed 
its desire the Select Committee would 
have the authority to extend the 
scope of the BilL Apart from that I 
would suggest that my friend Mr. Jain 
withdraw the Bill instead of allowing ’ 
the Select Committee tr tinker with 
it. Let his legal advisers first examine 
the situation. I do not know if my 
friend suffers from the malady that 
some other Ministries suffer from, 
namely of not consulting the Ministry 
of Law. I remember ten or fifteen 
years ago one draughtsman of the 
Government of India used to scruti
nise every Bill and give proper 
advice to the Government Today there 
are three or four draughtsmen in the 
Ministry of Law. Apart from that 
there are so many other officers in the 
Law Ministry. How then is it that 
the Ministers «nd Ministries are not 
alive to their resDonsibility and do not 
take proper legal advice over legis- 

t>ot rorpp before the House ? I 
have not much resoect for those 
Ministries which are not consulting 
the Law Ministry or the legal advisers 
of Government of India hefore
they bring forward Bills brfore Parlia
ment.

I hope a sufficient number of Mem
bers from Bengal and Assam will fii^  
a place in the Select Committee. If 
my friend Mr. Jain d ^ s  not want to 
bring in a piecemeal Bill but a whole 
Bill he can do it. Otherwise I hope the 
Select Committee will do justice and
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will not further penalise the people of 
East Bengal as has been done by the 
Ministry and the Government of India 
till now.

Shri Shiv Charan Lai (Uttar 
Pradesh): I thoroughly went through 
the Bill and tried to find out whether 
it gave any relief to the displaced 
debtors. In the Bill I found great 
anxiety on the part of the Minister 
certainly to do justice and to give 
some relief to the displaced debtors. 
But the question is whether any relief 
has been given at all. We have to see 
whether the displaced debtors get any 
sort of relief by the time they get 
compensation, by the time their rights 
are decided or by the time their 
rights are partitioned. Do they really 
get any relief by that time? Certainly 
not. This Bill is a long procegs, a very 
costly process. And for what? They 
will be fighting and litigating for the 
property that is in Pakistan in the 
hope that they will get it back, or 
some of it. or at least some compensa^ 
tion either from Pakistan or from our 
Government. They will be spending 
lots of money in that hope but nothing 
is going to happen in the near future 
nor will they get anything in that 
direction. ^

' The hon. Minister has certainly 
tried and spent time over it in travel
ling over the whole legal domain. He 
has to some extent dealt with the 
Civil Procedure Code, the Criminal 
Procedure Code, wherein the question 
of maintenance is dealt With; he has 
dealt with the Evidence Act. the 
Registration Act. the Companies Act. 
the Co-operative Societies Act. and 
what not. He has tried to deal with 
every possible law in this Bill in order 
to find out whether there can be any 
relief possible for these people. But 
the angle of vision of the hon. Minis
ter is not revolutionary, is not helpful. 
The angle of vision from which he has 
tried to draft this Bill is very old- 
fashioned, is dakiya nusi. He has tried 
to keep a debtor a debtor; once a 
debt(y always a debtor! Even if he 
has come far away from the Punjab, 
has lost all his property, has been 
reduced to poverty, still he must be 
tQld that he is a debtor and the decree 
must be passed against him!

Shri J. R. Kapoor (Uttar Pradesh): 
Must he be converted into a creditor?

Shri Shiv Charaa Lai: My other
friend who unfortunately belongs to « 
a class other' than the debtor class 
comes to the help of the people who he 
thinks will be deprived of their un
due share by giving relief to these 
debtors.

Shri J. R. Kapoor: I may assure my 
hon. friend that I am a debtor still.

Shri Shiv CharaA~Lal: The question 
to be considered is what relief shouia 
be given to these people taking into 
consideration the p li^ t  to wliich they 
have been reduced. All their immov
able property has been lost, all their 
movable property has been snatched 
away from them; the businesses they 
were doing and the houses in whien 
they were living, all that has been 
lost. They are here now; in some 
places helped by the Government, in 
some helped by relations, somehow 
they are trying to build up their posir- 
tion again. The case may be different 
with those p ^ p le  who have their pro
perty in India and that property is 
mortgaged, I have no soft corner for 
those debtors whose properties are in 
India and are m ortgag^. Let them 
be dealt with according to the ordinary 
law of the land and by the ordinary 
courts; there is no need to fix up other 
tribunals in, order to decide the 
claims on those properties which are 
in India from which the creditors can 
realise their money in the ordinary 
course. I am concerned with the case 
o f those debtors whose ^properties 
have aU been lost in Pakistan. If any 
other party had been in power than, 
the one actually in power now, they 
would have adopted a different and 
more revolutionary means; a more 
revolutionary means would have been 
to wipe out all those debts with which 
they had been burdened while in 
Pakistan and which they have no 
means of paying back now.

Such debts I would divide into 
several categories. Those debts which 
&re personal must certainly be wiped 
out. Those debts which were secured 
on properties in India are of another 
category where the creditor has got 
the liberty of realising his debt in the 
ordinary course of law. But those 
debts which were secured on pro
perties left behind in Pakistan and 
for which there is no chance of re
trieving are in a different category. 
Why introduce unnecessary litigation 
in the case of these debts and ask 
people to spend a lot o f  money on 
lawyers* fees and other things in the 
hope that they will ^et some compen
sation either from Pakistan or from 
our Government? Do you hope that 
the Pakistan Government will pay any 
compensation for the properties left 
behind there? Do you think our 
Government will be able to compen
sate even to one-tenth of the extent of 
the properties left behind in Pakistan?
I do not think any of these things is 
possible. Then why, in that hope, do 
you ask these people, through this 
measure, to spend whatever they may 
still have with them, over litigation?
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[Shri Shiv Charan Lai]
You are certainly giving a • bumper 
crop for the lawyer people and noth
ing else—more courts, more litigation, 
more work for the High Courts and 
more work for the lawyers, all with no 
result May I point out to you ^ a t  in 
Uttar Pradesh there have been so 
many debt relief measures during the 
time when my hon. friend was in the 
Ministry there? May I remind my 
hon. friend of this and ask him 
whether those measures have given 
any relief to debtors?

Shri A. P. Jain: Yes, they have.
Shri Shiv Charan Lai: Litigation

over the Encumbered Estates Act and 
the Agricultural Debt Relief Act 
passed in 1934— seventeen years ago—  
is still going on; in very few cases 
have final decisions been reached. A  
few years after the passing of these 
Acts amendments were made to them 
which in their turn have given further 
scope for litigation. The-same will be 
the fate of the present measure. 
Therefore, I submit, tpr to make this 
measure more conducive to achieving 
the purpose, more sympathetic to the 
debtors; do not burden them, do not 
remind them of their past burdens 
which they are unable to free them
selves of. Free them of those debts; 
free their hands again and enable them 
to make their livelihood in this coun
try; give them a chance to become 
men again; make their position better, 
do not allow them to ruin themselves 
again through this litigation.

Coming to the Bill itself, in clause 43 
the hon. Minister has tried to interfere 
with registration. I think clause 43 
does not fit in in this Bill because this 
meal&ure is the Displaced Persons 
(Debts Adjustment) Bill and does not 
deal with the method in which regis
tration can be effected— t̂hat may be 
done in the proper place in the Regis
tration Act.

Then again, clause 34 is about 
maintenance which also, in my 
opinion, is not necessary here because 
the law lays down that in maintenance 
cases, wherever there is a decree, the 
judgment-debtor can always apply to 
have the decriee modified at any stage; 
whenever he thinks that his income 
has fallen he can apply to the court 
that the amount of maintenance that 
was once decreed should be reduced. 
Therefore, there is no need for its 
provisaon here. Anyway, there are 
minor points that may be dealt with 
by the Select Committee, but the basic 
point that I have made my submission 
upon is that this Bill is certainly not 
going to give much relief to the dis
placed debtors and a more redical Bill

should have been brought forward to 
achieve the purpose. _

Shri Syamnandan Sahaya: This Bill 
in so far as it proposes to grant re li^  
to the debtors wherever they may be 
has to be accepted as a welcome 
measure. The question we have to 
consider is to what extent it will or 
can be of use to displaced persons. I 
would divide the creditors of displaced 
persons into three categories. The first 
category would be creditors of dis
placed persons who are in Pakistan" 
and the property which is pledged to 
such creditors is also in Pakistan. I 
hav6 no doubt that there is a vast pro
portion of loans belonging to this cate
gory. The second category of creditors 
would be those who are in India and 
the property of the displaced person 
is also in India. Then the third cate- 
goi*y would be creditors of displaced 
persons who are in India but the pro
perty mortgaged or pledged is in 
Pakistan. For instance, there may be 
a transaction between two displaced 
persons both of whom having come 
away from Pakistan leaving behind 
their property. In my opinion, this 
law will be of no use in the case of the 
first category of debtors, that is, where 
the creditor is in Pakistan and the 
property is also in Pakistan, unless 
the Government of India have come 
to an arrangement with the Govern
ment of Pakistan so that they may 
also pass a similar law in that 
country. But I am very doubtful if 
Pakistan will ever agree to doing such 
a thing. In regard to the other two 
categories, I think this law will be 
effective only in cases where the 
creditor is in India and the property 
is also in India. But where the credi
tor is in India and the property is in 
Pakistan, this law cannot and will not 
be of much avail. Therefore, in reality 
this law might give relief only to a 
very small percentage of the debtors. 
But that is no argument for not grant
ing the relief. In whatever measure 
relief can be given, it should be given. 
But I see no reason why r^ugees 
from East Bengal should not be 
included in this legislation. As this 
Bill is likely to benefit only displaced 
debtors in India whose properties also 
are in India even though there may 
he a distinction between refugees from 
West Pakistan and those from East 
Pakistan—this Bill should apply to 
Eâ st Bengal refugees also as it will 
relate to property in India in both 
cafSes. I was hoping that the special 

^ Minister for Minorities, Mr. Biswas, 
will throw some light on this Bill aŝ  
well as the other one which we passed 
the other day, but he seems. to have

- decided not to speak at all in this 
House, although we have been very
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anxiously waiting to hear what he has 
to say on these problems because he 
is supposed to deal with them directly 
and personally. He has even left the 
House, entrusting the matter to the 
able hands of the Rehabilitation 
Minister and the House. However, that 
is another matter. But surely, he could 
have given the information, namely, 
what is the real condition of the dis
placed persons in East Bengal and 
West Bengal. I have felt, and I am 
sure other Members are with n\e in 
this, that Government’s general Ln- 
pression, their policy and their attitude 
towards refugees in Bengal is not as 
it should be,—to put it moderately. 
Whatever we may say, however big 
we may talk about compromises, about 
truce and about this agreement and 
that, the fact remains that these 
agreements have been honoured more 
in the breach than in observance by 
the Pakistan Government and it v^ould 
not do for the Government of India 
now to say that conditions in East 
Bengal are such that the displaced 
persons can easily sell their property. 
In the face of the reply given !:>y the 
Deputy Minister of External Affairs 
only a few days ago, it would n6t lie 
in the mouth of any other Member of 
the Government now to say that con
ditions are such in East Bengal that 
the refugee laws, the facilities and 
the concessions given to West Pakistan 
refugees need not necessarily be given 
to East Pakistan refugees on the 
ground that conditions are better in 
East Pakistan. The Bill is being 
referred to a Select Committee and fo 
I would not detain this House any 
longer, but before I resume my seat I 
would make an earnest appeal to the 
hon. Minister to consider the question 
of East Bengal refugees more care.- 
fuUy, as the conditions which he 
visualised or visualises do not really 
exist and East Bengal refugees are 
deserving of the same kind of treat
ment, if not better treatment than the 
one accorded to refugees from other 
parts of the country.

Shri C. C. Shah (Saurashtra): I
support this Bill. A  certain amount of 
criticism has been levelled against 
this Bill and the line of that criticism 
is two-fold. One is whether this law 
should be applied to East Bengal 
refugees or not. The second is whether 
the nature of the reliefs granted is 
adequate or not. It is not for me to 
say anything about the extension of 
the provisions of this Bill to East 
Bengal refugees. The provisions of 
this Bill are of a far-reaching 
character. It is a very important and 
complicated measure. The hon. Minis
ter rightly stated that it is of a drastic 
nature and overrides the provisions of 
several other existing laws, e.g.» the

Insurance Act, the Contract Act, the 
Company I,.aw, the Limitation Act.

Shri Sondhi: The Bill is being 
referred to a Select Committee. Why 
not leave it to the members of the 
Select Committee to give their opinion 
as to whether this Bill should be ex
tended to East Bengal refugees or 
not?

Shri C. C. Shah: I am not oppos
ing it. I am only saying a few words 
of my own. If Mr. Sondhi d e ^ e s  
mat I should not express my opinion,
I will not do so then.

As I was saying, this Bill is of a 
drastic nature and would require 
detailed consideration as to whether 
its provisions should be extended far 
beyond the scope of the BiU as it 
exists at present. Conditions in one 
olace may entirely differ from tiiose 
in another area. I do not mean to say 
♦hat I . oppose extension of its princi
ple to East Bengal refugees, but as I 
said, it will have far-reaching re
percussions on the conditions in Ind^ 
also, because this Bill is not con fin e  
to displaced persons only. It concerns 
and affects Indians also, because the 
creditors may be Indians. The assets 
may be in India or partly in India 
and partly outside. Shri Syamnandan 
Sahaya, for example, mentioned three 
categories. But there is a fourth cate
gory in which displaced persons of 
both categories are in India. In 
Bombay, I have seen Sind refugees. 
Between themselves, there are credi
tors as weU as debtors and there is 
considerable litigation going on bet
ween themselves. While it is alleged 
by the displaced creditors that the 
paying capacity of the displaced debtor 
is sufficient to pay off the debts, the 
displaced debtor alleges that he has 
not enough paying capacity. This Bill 
introduces certain principles which are 
hitherto unknown to law, inasmuch as 
it relates the liability to pay to the 
capacity to pay and at the same time 
abrogates the principle of the in
solvency law. To that extent, the Bill 
is very important and needs very 
detailed examination. The definition 
of displaced persons includes not only 
persons who have come from West 
Pakistan but also persons resident in 
India but who have any immovable 
property in Pakistan. That definition 
is of a far-reaching character. There 
may be a person in India who has 
some immovable property in West 
Pakistan but the bulk of whose assets 
are in India and the bulk of his 
creditors are in India. It is for con
sideration whether it is wise to extend 
the pro’̂ isions of this BiU to such 
persons who have always been resi-
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tShri C. C. Shah] 
dent in India. I can understand if the 
bulk of their property is in Pakistan.
11 A.M.

Shri A. P. Jain: It will be applicable 
to assets left in Pakistan, not in India.

Shri C. C. Shah: The bulk of his 
property^ may be in India; but if he 
has left any property in Pakistan, this 
Act will apply to him and he will get 
relief.

I will refer to clause * 13,' where 
certain relief is sought to be given to 
displaced creditors. A displaced creditor 
may have his debtors in India; probably 
his debtors may be Indian, debtors. I 
submit it is entirely out of place to 
include the provisions of clause 13 in 
this Bill. The only relief which the 
hon. Minister stated could be granted 
to them is in the matter of court fees. 
That relief is already given in previous 
legislation. If necessary, it can 
granted in some other way. But to 
apply the principles of this Bill to dis
placed creditors whose debtors are in 
India and to take away such debtors 
out of the purview of e x is t ^  legisla
tion is doing something which is con
trary to the principles of law.

S o c ia l tribunals will be set up to 
consider the provisions of this Act. 
Power is given to the State Govern
ments to appoint courts. I hope they 
will be tribunals not below the rank 
of district courts.

Clause 18 relating to insurance com
panies is a well-conceived provision, 
I should say. 1 have come across 
several cases w h ^e insurance com
panies have rejected claims of dis
placed persons on technical grounds 
and the displaced persons have been 
placed at a great disadvantage by 
reason o t  the fact that they have been 
unable to fulffl the technical provi
sions of the insurance law.

The Bill also gives retrospective 
effect to certain provisions^ We have 
had to pass several Acts to this effect. 
It is always a drastic procedure to 
give retrosprotive effect to any 
measure. While it is necessary in 
certain cases to do so, I submit we 
should limit the retrospective effect ol 
a Bill to the minimum.

On the whole the Bill does give 
considerable relief to displaced persons 
aad it would be wrong to suggest that 
it does not give any reUef. It is a 
^ 11  conceived measure,, probably 
because it has undergone examination 
by a High Court judge and on whose

recommendations it is based. I sup
port the BiU.

Shri Barman (West Bengal): I do 
not oppose the suggestions of Dr. 
Mookerjee and my hon. friend Mr. 
Guha for inclusion of a few more 
Members from Assam and West Ben
gal in the Select Committee, but I 
have much hesitation in accepting 
their downright proposal that the 
principle of the* Bill or the Bill itself 
should be extended to West BengaU, 
witnout examining the matter thorough
ly. I must confess that I did not give 
much thought to this matter before, 
because I did not scrutinize the pro
visions of this BiU.

So far as the object of the Bill is 
concerned, I presume it is simply to 
give relief to displaced debtors and 
also to give som eadvantage to dis
placed creditors in the composition of 
debts. It is certainly a gocxf piece of 
legislation. I do not find anjrthing in 
it which may affect West Bengal or 
Assam displaced persons. But if the 
extension of the provision of this Bill 
to the Eastern part of Indi^ will bring 
along with it the application of other 
pieces of legislation, which we have 
passed in relation to West Pakistan 
refugees, then I certainly have grave 
objections. Whatever might be the 
position of East Bengal Hmdus at the 
present moment, still I must maintain 
that the conditions of the two parts of 
Pakistan are entirely different. Even 
now hundreds of thousands of Hindus 
from West Bengal and Assam are 
going to East Bengal- Though their 
properties are not safe and they are 
not able to get the full benefits out of 
it, they are still in touch with them 
and are getting something out of 
thent It is not due to any legislation 
passed by the East . Bengal Govern
ment that they are deprived of it, but 
due to other circumstances over which 
they may or may not have control. 
But there is no denying the fact that 
they are in touch with their properties. 
In the same way many Muslims from 
West Bengal and Assam who have left 
and have gone over to Pakistan have 
their properties here and they are in 
possession of their property. So to say 
that the position of East Pakistan and 
West Pakistan is the same is not 
correct.

If I remember aright, when the BiU 
on evacuee property came before this 
House and the hon. Minister had 
some informal discussions with us, we 
objected to the measure being applied 
to East Pakistan. Just before that we 
came to know that the Government o f  
East Bengal had prepared a list of all 
families,' anyone of whom had gone 
to West Bengal or Assam, so that they
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may include in the list of evacuee 
property, the property of the whole 
family. That was a very dangerous 
move and if at that time we had ex
tended the provisions of the evacuee 
property Bill to that area, Pakistan 
would have done the same thing. We 
must still hope agaiast hope for bring
ing about an amicable settlement of 
this matter. There is practically no 
fixed boundary demarcated between 
India and Pakistan. Though Bengal 
has been divided into two, both 
Hindus and Muslims in either part 
have their relations arid connections 
in the other part. I think therefore 
that we should not enforce any situa
tion which will precipitate matters 
and bring much more calamity to 
both Hindus and Muslims of that part 
of India. So my only submission is 
that if the passing of this Bill, and 
extending it to the eastern part of 
India also means repercussion else
where or means amending or enforc
ing the other pieces of legislation that 
we have already passed, such as the 
Evacuee Property Act, in the eastern 
part of this country I have certainly 
grave objections to that. It is for the 
hon. Minister to consider. I have not 
given much thought to the matter. 
But if the House thinks that the 
principle of extending it to the eastern 
part may be entrusted to the >SeIect 
Committee, in that case I would 
request the hon. Minister to extend 
the time for submission of the Select 
Committee's report sufficiently so that 
he may get in touch with the West 
Bengal Government and with public 
opinion there and be guided by them 
on the question of so extending it.

Mr. Depnty-Speaker: Pandit Thakur 
Das Bhargava. Though the hon. 
Member’s name^is on the Select Conv 
mittee he particularly wanted to 
speak on the question whether the 
operative provisions of the Bill may 
be extended to the eastern part or not. 
He wants to place a few facts before 
the House on that aspect. He will not 
go into the other matters, and I will 
allow him as an exception.

Pandit Thakur Das Qhargava: I am
not going into the merits of the Bill 
as the House has already held that it 
is for the Members who are not on 
the Select Committee to speak on the 
merits. I only want to take part in 
the discussion in regard to the ques
tion whether the East Bengal refugees 
should be included in this Bill or not, 
and with your permission I would 
advance one or two arguments to 
show that the Bill is well conceived 
and the East Bengal refugees ought 
not to have been included in it. I quite 
see the force of the remarks that the 
i«vo laws which are sought to be re

pealed by clause 60 of this Bill ought 
not to be repealed so far as East 
Bengal refugees ar^ concerned. In so 
far as that is concerned the hon. 
Minister for Rehabilit&rion has already 
given an undertaking that he will see 
that these parts are not repealed. In 
regard to the other question the Bill 
has been so designed and even the 
definition of ‘displaced debtor’ so 
made, as well- as the other provisions 
so well drafted that they apply very 
well to the conditions and circum
stances of the situation which occur
red in West Pakistan, that is in the 
Punjab, etc. The same cirpumsfances 
are not to be found in regard to the 
re fu ges from East Bengal. My humble 
submission is that the situation and 
the circumstances are so different that 
the same set ot rules Will not apply 
to both of them. For instance, goods 
worth crores of rupees were pledged 
to certain banks in so far as Lahore 
and other places were concerned. And 
there was a civil commotion. Either 
the Pakistan Government took posses
sion of those goods or they were 
looted, etc. Similar things did not 
happen in Bengal. It is not that this 
House or the Rehabilitation Ministry 
has not got the same amount of feel
ing or the same amount of sympathy 
tow^ards displaced persons from East 
Bengal.

Shri B. Das: But they have been 
treated differently.

Pandit Thakor Das Bhargava: As
for the remark that those refugees 
have been treated differently, I think 
so far as this House is concerned, 
so. far as we Members of this House 
are co#cemed, we make absolutely no 
difference in. their case. East Bengal 
refugees are our countrjnmen and they 
are equally dear to us. We want that 
these debtors should be equally pro
tected.

With regard to the other question, 
this Bill speaks of evacuee property, 
the compensation to be given and 
certain charges against those proper
ties. So far as compensation is con
cerned the conditions are not the same 
in regard to persons who have come 
from West Pakistan and those who 
have come from East Bengal. So far 
as the situation of East Bengal refugees 
is concerned we are as anxious to see 
that they are protected as we are 
anxious to see that persons from West 
Pakistan are protected. I would there
fore request the hon. Minister for 
Rehabilitation to kindly consider if he 
can bring another Bill for that purpose 
on the same lines on which protection 
has been given to the debtors from 
West Pakistan, so as to give protec
tion suited to. the circumstances tc
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■ [Pandit Thakur Das Bhargava]
the refugees from East Bengal on 
these very lines.

Shri B. Das: Why did he not do it 
before he brought this Bill?

Pandit Thakur Das Bhargava: So
far as that is concerned the Bill would 
become more complicated and more 
unwieldy and it will not apply to the 
conditions with regard to these 
refugees and the other refugees, 
which are not the same. (Interruption). 
Why  is my friend so angry for their 
not having been brought in here? 
The Acts of 1948 and 1949, which are 
sought to be repealed, applied to all 
the refugees, both from West Pakistan 
and from East Bengal. He has a right 
to say anything he likes, that the same 
amount of relief has not been given to 
the East Bengal refugees, etc. There 
opinions differ. I saw the conditions 
of those people who had come from 
East Bengal. I had something to say 
at that time, I went to West Bengal 
and sayv the conditions of the people 
coming from East Bengal into West 
Bengal, Assam and other places. I 
may submit that there is no doubt 
that those persons were in a very bad 
condition. Persons who went from 
outside could get the impression that 
their condition was even worse than 
the condition of the people who had 
come from West Pakistan. As a matter 
of fact, the condition of those people 
who came from East Bengal and who 
were in the camps was certainly 
deplorable. I went so far as to say 
that it was just like heU. It does not 
mean that the House or the Rehabi
litation Ministry have not the same 
amount of duty and sympathy tCwards 
those people. But the conditions ^ e  
different. The amount of relief which 
was given under different circumstan
ces was a bit different. So far as 
legal protection is concerned, the 
House cannot differentiate between the 
refugees from West Pakistan and those 
from East Bengal. But my humble 
submission is that at this moment to 
insist that in this very Bill those 
should be included will be complica
ting this Bill. I would rather beg of 
the hon. Minister for Rehabilitation 
to assure the House that so far as the 
cnnditions permit and so far as they 
are suitable to them he will bring in 
another Bill for the East Bengal 
rebigees.

m m  Sondhi: During this Session.
Fandit 'Hiakur Das Bhargava: Of

course during this Session. I  ̂want it 
fee brought as soon as possible. But 

at^the inoment to bring into this Bill 
all t ^ e  provisions will not be easy. 
Therrfore, while supporting my friends

who want to see that the sufferers 
from East Bengal are protected in the 
same manner— I have the same 
S3rmpathy and the same duty towards 
them. I do not shirk any duty, and 
I think the Ministry has got the same 
amount of duty and sympathy towards 
them— at the same time I beg of them 
not to complicate the issue by insisting 
that in this very Bill the provisions 
should be included which are not 
suitable for them.

ShH Sondhi: I would like to suggest 
the *name of Shri Sidhva also in the 
list of names for the Select Committee.

Shri A. P. Jam: It is acceptable.

^  f. 
^  ^  ̂  i  iV  WTRJT

I', ^

^  t  ^  ^  ^  ^
fp it  W3W ^ I ’ r r w  ĉTT f

(G o v e r n m e n t  
o f  I n d ia )  ( D e 
p a r t m e n t )  I  ^  ^  ̂  ^
^  ^  ^  ^
^  ^  t  I ^
(C iv i l  P r o c e d u r e  d o d e )  % ^
^  I
^  ^  ^  ^
^ I ^  ^ ^  ^

^  ^F5T ^  1̂%
I , ^  % TO f  ̂  t  ?fr̂  
t  ^  ^  ^  ^  t , ^

^  ?pr?T ^  ^  ^

m r  I ^  ^
^  ^  'HMI I ?T

?̂F5[1TT ^
^  ^  zif 3ft t
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^  ww ^ I îTT̂  irrf

^  ^  ^  ^  f f  % fOT
STPTT ^  ( B u m p e r  C r o p ) ̂  ^snqift, 
^  ^  ^  ^  ^mPTT ^

I ^  ^  I ^

^  ^  ?rff 3TRT =^Tf^ «rr i

^  ^  *sft I ^  ^TTT

’ RT f  I 31? 2?^ ^  ^  ^

^  ( W e s t  P u n ja b )  ^
3rr? f  ^  TT dl”
^  ( E a s t  B e n g a l )  ^

3n^ t  ^  'R  ?ypT ^  ^  I il’RTÎ  

i i 5<. T̂O" ^  « r ^  3T^^ ^

f  I ^  t  ^  ^  3TW

3 j^  spT^ ^  f r o  ^  f  I

^  PHqlf^ci 9>l*i;i «**ii<4i
5TT TfT t  ^
3R^ ^  T̂?r ^ ^
^T^ 3ftr aniT ^  ̂

^  3ftr f^^4ii

(S e le c t  C o m m it te e  )^r % ^
3ftr 5 ^  m x R  aftr ^ftf ^  ^ tr  \ 

Tie’ll 35N> »Ti  ̂ ^hrr 3ftr ^  ^  
iTf?r ^  ^
^'•T^ «i6al ^ I SPTT f*^ % ?PT  ̂

^  pRT % ^  ^  ^  ^R*
■̂ftr ^  I
îRTT ^  ^  +<Hf ^ 5Tt % r̂r^

3ftr ^

^ t
% ^ t 5 T T ’5rrf^  I 

% ^  T̂’ T̂ 3fT% aftr ^ n r  ^  I

5T^X ^  5  1% <h^ ^
1̂3̂  ^  I trsp 3TRlft ^ < d l

t  3 fK ^  ^  ^ftft ^T?:^ I  I
w  ^  ^  *ĥ »ii iV  ^  '>rni| ^sfT

^  'SHT̂  '*fi‘
236 PSD

2T| ^  3Rt?  ̂ I ^  R̂T̂rr ^
f% 5 ^  dl" W  ^  ^
9RI3ft ^  ^  I  ^  ^  ^

aftr ^  I ^

«ft ^iwt: 3T̂  3TfT ^  iT9R̂ r̂  3CH
^ ^  vftf̂ TPTT I

WTf <T*WTTIW ^RT ^
f  Î TcRT ^fHT ^7^^

, TOTT 5TTW I ^  ^  ^

^  I a fk  ^  ^

^  ^irr ^  t  ^  ^

^  3IT ft TO t  ‘ ^
^  ^  ^  f w  ^

13pn:

q r w  ^  ^  ^ n i?  w  ^  ^  ^
3fk  ^

% I ^
 ̂ T ^  afh: ^  ^  ^

?T^ ^  3[?T ^  sn m  5Tgf

5T5HT ^ r f ^  I

^  afh: 3 i1 ^  ^  I ^  ^  
(Suggestions) ^  |

(English translation of the above 
speech)

Babu Banuuuayaa S is ^  (B ih v ) ; 
When I read b o c ^  on law, I find that 
the main purpose of law-making has 
been that no disputes should arise in 

^ c ie ty ; and, secondly, if they arise at 
all they should end in a short time. 
But nowadays whatever laws are made 
—and I too have my hand in making 
them— t̂end to prolong disputes. It 
seems that the various departments of 
the Government of India have little 
work to do and so they create work 
by making these laws. For instance, 
take the Civil Procedure Code. Most 
of the cases could 6e settled in accor
dance with the prcsdsions and sections 
of this Code, n  is possible that there 
may be one or two things for which 
we may feel the necessity of bringing 
forth a new legislation. But the main 
thing is that the debtor and the creditor 
both have migrated from Pakistan.
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Both are bereft of any means. The 
basis of any loan is property which 
they have left behind in Pakistan. In 
a way the whole dispute ended therer 
All suits of that kind should have been 
declared atf ended. Under these circum
stances, all these provisions relating 
to the institution and adjudication of 
suits are useless. Our brother Shri bhiv 
Charan Lai has wfeU said that it would 
benefit nobody but tlie lawyers, for 
whom it would provide a ‘bumper 
crop’. They would get plenty of work 
and lot of money. Hence I submit that 
it would have, been better had all this 
not been brought in at all. There was 
no need for it. Anyhow the BiH has 
been introduced now and the issue 
which is being discussed here is that it 
should apply to those persons only who 
have migraied from West Punjab and 
not to those who have migrated from 
East Bengal. Our friend Shri Thakur 
Das Bhargava can argue so well. He 
can prove by his arguments that poison 
is nectar or that nectar is poison. 
When legislation is being made for 
displaced persons it is just common- 
sense that it should be made for all 
the displaced persons and, if necessary, 
one or two members more should be 
taken on the Select Committee and a 
few more sections added to the Bill. 
It would not be correct to say that 
that would result in great confusion; 
this is not at all convincing. If a fresh 
and separate legislation is introduced 
in this connection at a later stage it 
would mean waste of money, and 
people would go on having debates on 
that Bill for days together. If anything 
is to be done in that direction it should 
be done along with this very Bill on 
the lines suggested by Dr. Mookerjee 
and Shri Guha. Where lies the neces
sity of bringing forth a new bill and 
increasing the volume of work? Our 
brother Shri Thakur Das says that 
there is a lot of difference between the 
two cases. A  person commits theft 
here and another commits theft there; 
it cannot be argued that both the cases 
should Jwve been of the same form and. 
type; that would be indeed strange. It 
is possible that there may be some 
difference between the two cases. Two 
or three sections more in the Bill would 
suffice and they might be added.

Shri Sondhi: When you have your 
own Government, which you are going 
to have, you should do it then.

Babu Bunnarayaa Singh: Whatever 
that may be, the thing is that the more 
you would like to increase the volume 
of work, the more would it go on 
increasing. The country’s funds would 
be wasted and so also the time. Hence 
my submission Is that when this biU

is already before the House, every
thing that could be done for the dis
placed persons of East Bengal should 
be done here and now. If necessary a 
few more clauses may be added to the 
present B ill and a few more members 
be taken on the Select Committee. 
This should not be left over for an
other day for that would mean more 
work and more work would mean 
more trouble.

I would not say more. It is hoped 
the suggestions and opinions that have 
been put forth will be accepted.

Dr. S. P. Mookerjee: May I suggest 
that the names of Messrs. A. C. Guha, 
B. K. Das and R. K. Chaudhuri may 
be added to the list of members of the 
Select Committee? I should like to 
know Government’s reactions to this 
proposal.

Shri A. C. Guha: If the Government 
does not agree to extend the operation 
of the Bill to East Bengal refugees, 
then I do not think any purpose will 
be served by adding to the number of 
members on the Select Committee.

Shri A. P. Jain: A  kind of indirect 
charge has been levelled against me 
that I am not extending the same 
facilities or at any rate, I am not treat
ing the East Bengal refugees with the 
same consideration as I am giving to 
the West Pakistan refugees. I assure 
this House that I would be unworthy 
of the position that I am holding if I 
discriminate between the refugees of 
the West and East. They are both 
equal to me, and as the House is aware 
all these schemes of relief and rehabi
litation by States except the Centrally 
Administered Areas, that is, the Part 
C States, are being carried on or being 
executed by the State Governments. 
In Bengal, they are being executed by 
the West Bengal Government, in 
Punjab by the Punjab Government and 
in the rest of the Provinces by the 
State Governments concerned. It is 
not by way of a challenge but by way 
of a very himible expression of a 
determination when I say that I invite 
any hon. Member of this House to 
point out one scheme that has been 
sent to me by the West Bengal Govern
ment which I have turned down. I 
have paid more consideration, at least 
during the last one year to the schemes 
that have been received from any of 
the States where refugees from East 
Bengal have come than to the States 
where tiie refugees have come from 
West Pakistan. The reason is a siinple 
one. Quite a lot has been done for the 
West and not so much for the * East 
because the exodus from the East is 
a recent one. It is not merely for the 

of argument that I am saying
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this, but I invite my hon. friend, Dr. 
Mookerjee to have the fullest infor
mation from the West Bengal Govern
ment and from his Province and then 
to write to me, pointing out any scheme 
which was sent by the West Bengal 
Government and which I have not 
accepted. I have gone farther. I have 
recently transferred some of the 
schemes which I was doing direct to 
the West Bengal Government. I refer 
to the transfer of the Cooper scheme. 
In fact, in West Bengal, *we are only 
executing one scheme and that is the 
Fulia scheme and I dare say that that 
scheme is following higher standards 
than any scheme of Punjab. At any 
rate, I need not go into that particular 
question at any great length.

It appears that the main criticism 
that has been made against this Bill 
is why it has not been extended td 
refugees from East Bengal, My hon. 
friend Mr. A. C. Guha asked why re
presentatives from West Bengal were 
invited by the hon. Judge if it was not 
intended to extend the operation of 
this law to that area. My explanation 
is this. To begin with we had no 
formed opinion. We wanted to examine 
the question on merits and we wanted 
to see whether it would be possible to 
formulate one law for the whole of 
India or separate legislation for the 
West and the East. A common notifica
tion was published in aU the Papers as 
to whether there should be a debt law. 
Not one representation was received 
from West Bengal: not even from Dr. 
S. P. Mookerjee. When the hon. 
Judge began to examine this question, 
I suggested to him that although the 
West Bengal Government as also our 
friends who represent the displaced 
persons from West Bengal had made 
no formal representation, he should 
invite some Members of Parliament 
and have their opinion as to whether 
this Bill could and should be made 
applicable to the whole of India. I 
shall read out two paragraphs from 
the report of the hon. Judge. In para 
14, he says:

“ No representations were received 
by the Government from the dis
p la c e  persons in West Bengal. Ex
cept two hon. Members of the 
Parliament from West Bengal, who 
appeared before me on invitation— 
(Please remember on invitation)—  
as witnesses, no witnesses from 
West Bengal appeared before me. 
No demand has so far been made 
by the displaced persons m West 
Bengal for any legislation m regard 
to their debts. Such demands have 
come from the displaced persons 
of West Pakistan only and they are 
insistent now.”

In para 15, he says:
“As the proposals I am going to 

make are related to the-compensa
tion likely to be received by the 
refugees for their properties in 
West Pakistan, they would not be 
appropriate for the displaced 
persons from East Pakistan. If ^  
when it becomes necessary to under
take any legislation in regard to the 
debts of displaced persons from 
East Pakistan, it will have to take 
a different shape to suit their 
requirements. The proposed law 
should, therefore, apply only to the 
displaced persons from West 
Pakistan.”
It is not a mere ad hoc opinion that 

the hon. Judge gives. He has given 
definite details and cogent reasons for 
his recommendations. Then, I come to 
para 12.

Shri B. Das: Why did not the Judge 
visit Bengal and enquire about matters 
in person?

Shri A. P. Jain: He did not visit any 
place; he sat in Delhi.

Shri B. Das: He belongs to Delhi: 
that is my poiiit!

Shri A. P. Jain: No. Para 12 says:
“ There is a great deal of differ

ence in the debt problem between 
the West and Ejtet Pakistan. The 
migration from the West Pakistan 
took place almost suddenly, giving 
hardly any time to the refuges to 
wind up their affairs or to dispose 
of their properties or to bring any 
substantial portion of their assets 
to this country. Their properties 
in Pakistan now vest in the Cus
todian of evacuee property. Their 
title in t ^  property is but nominal. 
I'hey do nci get any income fr6hi 
it and are not able to enjoy their 
properties nor can they hooe to 
enjoy it in the near future. Some, 
of the displaced persons from the 
West Punjab have been allotted 
land on a quasi permanent basis in 
the East Punjab.”
In para 13, he says:

“On the other hand, although the 
refugees from East Pakistan have 
also suffered, the extent of their 
loss in property was not so great 
as of those who migrated from the 
West Punjab. The ownership of 
the property left by them in East 
Pakistan still vests in them. 
The migration from East Bengal 
started with the Noakhali troubles* 
The evidence before me shows that 
prior to 1948, the migration from
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[Shri A P. Jain]
East Bea^al to West Bengal was a 
continuous but a slow process. Dis
placed persons who have come over 
to West Bengal are at liberty to 
return to East Bengal. The Admin
istration of the Evacuees property 
Act, 1950, does not apply to West 
Bengal, Assam, Tripura and 
Manipur, There is no question of 
payment of compensation for the 
property left in East Pakistan 
because the title in the property

■ still vests in the displaced persons 
and in some cases those properties 
are still being managed by the 
owners or through their agents. 
They have the power to transfer the 
property though it has been sta
ted that they have difficulty in get- 
ing buyers. Calcutta was an econo
mic centre for the whole of Bengal 
before the Partition. Many persons 
of East Bengal had their connec
tions and properties partly in 
Calcutta and partly in East Bengal.
In some cases, the entire family 
has now migrated to the Indian 
Union and are depending on the 
earning of the Member who was 
residing in the Indian Union from 
before. Displaced persons from East 
Pakistan are able to realise some 
income from their properties there.”
Not that we have not examined the 

Question. But, we have come to definite 
conclusions after fully examining the 
question. Nevertheless, I am prepared 
thrat if aq^ law is necessary for giving 
relief to displaced persons from the 
East, we shall be prepared to consider 
it; but, that must be considered on a 
different level.

During the life time
of this House?

Stui A. P. Jain: No amount of patch 
work in this Bill will either be proper 
or will give relief to di.splaced persons.
I am one with them; I am prepared to 
sit with them from day to day and 
bring in legislation as soon as possible.

My hon. friend Dr. S. P. Mookerjee 
criticised the repealing o f clause 60. I 
partially accept his criticism, because 
if there is an error, we must accept it. 
But, let me point out the circumstances. 
Clause 60 repeals two laws. One is the 
Displaced Persons (Institution of Suits) 
Act, 1948 and the other is the Displac
ed Persons (Legal Proceedings) Act, 
1949. Every hon. Member of this 
House knows that before the 1st 
January, 1950, although displaced 
persons were trickling from East Bengal, 
they were coming under circumstances 
very different from the peoo coming 
from the west or from th east after

1st January, 1950. These two laws were 
fundamentally conceived for the West, 
although they were applicable to the 
East. Because the displaced persons 
from East Bengal can derive some 
advantage from these laws, I am not 
going to repeal to the extent that they 
benefit displaced persons from the 
East. There were no mala fides in the 
draft. There was no intention behind 
it. These laws were passed at a time 
when the big exodus from East Bengal 
had not begun and a radical remedy 
was not needed.

MfT A. C. Guha spoke about dis
placed banks. I am sorry that he has 
not given full thought to the question.
I will refer him to the definition of 
‘displaced persons’ in clause 2, sub
clause (10). A  ‘displaced person’ does 
hot include a displaced bank. The 
general scheme of this law wiU not be 
applicable to displaced banks. There 
is only one provision which is appli
cable to displaced banks.

Mr. Deputy-Speaker: There is a 
separate definition of ‘displaced bank*.

Shri A. P. Jain: I am coming to that. 
A  ‘displaced bank’ is separately defined.

All these reliefs are confined to dis
placed persons who are either debtors 
or creditors. The only provision in the 
whole of this law with regard to dis
placed banks is clause 52. Quite a 
number of banks which were carrying 
on their operations in West Pakistan 
after the Partition found themselves 
unable to meet the claims of their 
creditors. They were not insolvent. 
They went to the Punjab High Court 
and put in a petition for preparing a 
scheme of arrangement so that their 
liabilities may be gradually liquidated. 
All that we have laid down here is 
this. If by virtue of any provisions of 
this law, the position of displaced 
banks is affected and they are not in 
a position to fulfil the scheme of 
arrangement, then they can go to the 
High Court and • say that we are 
affected by the provisions of the law in 
such and such a manner as our debtors 
are getting such and such reliefs. 
Therefore please modify the scheme in 
such and such a manner. Beyond that 
no relief or help has been extended to 
the displaced banks_. I have made 
enquiries from my officers and there is 
no such bank in West Bengal. Never
theless, if any such question arises, we 
can consider it when the question of 
indebtedness about East Bengal is 
taken up. I would have been prepared 
to accommodate my friends, had I not 
felt that if this Bill were extended to 
West Bengal it would be ruinous to 
the displaced persons.
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Dr. S. P. Mookerjee: Why not difi
cuss it in the Select Committee?

Slui A« P. Jain: There is no use 
discussing it because, this law cannot 
fit in with the conditions of East Bengal 
displaced persons. But I can say that 
we are prepared to consider the whole 
question in detail and we are prepaced 
to come forward with a suitable legis
lation.

Shri A. C. Guha: May I know 
whether that will be within the life
time of this House?

Shri A. P. Jain: Well, I am prepared 
to sit with you. Beyond that I cannot 
hold out any promise in terms of time.
If you are prepared, I am prepared to 
introduce A measure.

Very few objections have been raised 
with regard to the main provisions of 
the BiU. My friend Shri Shiv Charan 
Lal said that it does not give any 
relief. I am simply sorry for that 
observation. He says, “ Wipe off all the 
debts.”  But after all there are dis
placed persons who are also creditors, 
and sometimes they are widows or 
orphans and persons incapable of earn
ing a livelihood. I expect hon. Mem
bers of the House to try to look at 
things in the proper perspective and 
thus balance the advantages and the 
disadvantages. It is no use ruining one 
section of the people who are also dis
placed persons. A man in one capacity 
may be a debtor and in another capa
city he may be a creditor. We cannot 
apply ad hoc formulas to all these 
matters. Human affairs are so compli
cated that they have to be considered 
in their various aspects and remedies 
found out. You cannot have one patent 
medicine for all ailments. My friend 
has objected to the inclusion of 
clause 53. He is an old friend of mine 
and* an eminent lawyer of the Allaha
bad High Court. But I am sorry to 
say he has not cared to study the pro
visions of the law here. If he had 
looked at the preamble, he would have 
s^ n  that this is not meant to give 
relief to the debtors but also for the 
recovery of certain debts due to them. 
There are societies and companies 
which were registered in Pakistan and 
the overwhelming majority of the share
holders have come over here. The 
societies have no legal entity in India. 
We propose to give them legal entity 
so as to be able to recover their dues. 
Where then is the question of a square 
peg in a round hole?

I am grateful to my friend Shri C. C. 
Shah who has made some weighty 
observations. I wish he had found time 
to serve on the Select Committee to 
help us. One of the objections raised 
by him was that displaced persons

include persons who have been living 
in India but who own property in West 
Pakistan which they, cannot manage or 
supervise. He seems to think that this 
law will be indiscriminately applied to 
all the debts owed by such persons. It is 
not so. The definition of debt in rela
tion to such persons clearly la ^  down 
that it should have been incurred 
before 15th August 1947 on the security 
of the property situate in West Pakis
tan. Shri C. C. Shah also ob je ct^  to 
the inclusion of clause 13. I explained 
in my preliminary remarks that this is 
a provision meant to give relief to the 
creditors and to save them from heavy , 
expenses.

On 'th e  whole I find that this BiU 
has been kindly received by the ^ouse 
and it will go to the Select Committee 
and we shall examine its provisions 
more thoroughly there. I hope that it 
will come back as an improved 
measure, from the Select Committee.

Mr. Depnty-Speaker: Before I piit 
the motion formally to the House, I 
would like to know if any names have 
to be added to the list of members in 
the Select Committee. Some names 
were mentioned here. If the hon. 
Minister accepts the names, then a 
formal motion has to be moved, sug
gesting their inclusion.

Shri A. P. Jain: Mr. Sondhi suggested 
the name of Shri Sidhva. He can be 
there in place of Shri C. C. Shah.

Mr. Depaty-Speaker: But other
names also were suggested. Dr. S. P. . 
Mookerjee suggested a few. If they are- 
to be included, it must be^moved in 
the form of a formal motion or amend
ment ty this motion and accepted by 
the House. No amendment can be made 
after I put the motion to the House.-  ̂

Shri Sondhi: But probably they feel 
that in view of the views expressed by 
the hon. Minister and also the explana
tion he has given, \i will not be worth
while joining the Select Committee.

Dr. S. P. Mookerjee: Even if a sepa
rate Bill is brought up, there is no 
harm in a few Members from Bengal 
and Assam sitting on the Select Com
mittee.

Shri A. P. Jain: Yes, that will be use
ful experience gained by them. I have 
no objection,

Shri A. C. Guha: If' this measure is 
not going to be extended to East Bengal, 
what is the use of adding to the num
ber of members on the Select Cpm- 

. mittee? ^
Mr. Deputy-Speaker: It will at least 

give them some idea of the con»plexities 
of the case. Viewing the outside or the 
bare skeleton pf the Bill it may seem 
as if it could be applied to East Bengal. 
But when discussing the various details
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in the Select Committee probably it 
will be clear how the BiU canmrt be 
applied to East Bengal and how a jepa- 
rate Bill is necessary for that. And so 
can we add the names of Shri A. C. 
Guha, Shri B. K. Das and Shri R. K. 
Chaudhuri?

Shri A. P. Jain: I am agreeable to it. 
At - rate it will give valuable 
experience to our friends.

Dr. S. P. Mookerjee: I move it
lormally, that these names be added.
- Shri A, P. Jain: Why not the name 
of Dr. S. P. Mookerjee also?

Dr. S. P. Mookerjee: I do not 
to be on it because I may not be here.

Mr. Deputy-Speaker: Nobody can 
force a Member in the Select Com
mittee against his will.

Shri A. P. Jain: He raises a storm 
and escapes himself.

Shri Sondhi: Put Dr. Mookerjee also 
in

Dr. S. P. Mookerjee indicated assent, 
Mr. Deputy-Speaker: So the addi

tional names for the Select Committee 
are Shri A, C. Guha, Shri B. K. Das', 
Dr. S. P. Mookerjee, Shri R. K. 
Chaudhuri. I shall now put the motion 
to the House with the inclusion of 
these names.

The question is:
“That the Bill to make certain

* provisions for the adjustment and 
settlement of debts due by displaced 
persons, for the recovery of certain 
debts due to them and for matters 
connected therewith or incidental 
thereto, be referred to a Select 
Committee consisting of Shri Raj 
Kanwar, Lala Achint Ram, Dr. 
Bakhshi Tek Chand.Prof. Yashwant 
Rai, Sardar Ranjit Singh, Shri 
Jaspat Roy Kapoor, Pandit Thakur 
Das Bhargava, Giani GurmukU 
Singh Musaflr, Sardar Hukam 
S in ^ , Sardar Bhopinder Singh 

vMan, Shri B. L. Sondhi, Shrimati 
Uma Nehru, Dr. Ram Subhag Singh, / 
Shri Amolakh Chand, Shri H. V, 
Tripathi, Shri Shiv Charan Lai, 
Shri R. K. Sidhva, Shri A. C. Guha,
Dr. S. P. Mookerjee, Shri R. K. 
Chaudhuri, Shri B. K. Das, and 
the Mover, with instructions to 
report by the 15th Septeml^er. 
1951.”

The motion^ was adopted.
Mr. Deputy-Speaker: I have an 

announcement to make. It is for the 
Speaker to appoint a Chairman to the 
Committee. I appoint Dr. Bakshi Tek 
Chand to be the Chairman of the 
Committee.

On a former occasion some' difficulty 
arose regarding the minutes of dissent 
that were handed over, particularly in 
the case of Pandit Thakur Das Bhar
gava who desired to haad over bis 
minute of dissent. The practice is not 
clear but as soon as a member puts 
his signature to the report he has to 
hand over his minute of dissent also. 
Therefore I would advise the Select 
Committee to take its final decision 
and take the signatures of the mem
bers 24 hours after the final decisions 
are taken, so that by the time the 
signatures are taken hon. Members 
who want to append their minutes of 
dissent may get them ready and hand 
them over at that time. Otherwise 
they would not form part of the 
report. I would make that suggestion 
to the House.

Also if there is evidence of witnesses 
examined or other documents supplied 
to members of the Select Committee, 
wherever they are printed, they may 
also be added to the Select Committee 
report, so that the House may know 
what all information was given to the 
Select Committee.

12 Noon

TARIFF COMMISSION BILL—contd.
Bfr. Deputy-Speaker: On the pre

vious day Mr. Gokulbhai Bhatt was 
speaking.

«fr ifTO : iT P T ^  4'
arrr szTR ^  3ftr Tfr

«rr ^  ^  if

( e ) ^ R T  ^  ^  iR T F T T  W  |

♦the Miniatry ehaU refer to tho board for 
enquiry and report the following matters* 

f  'the necessity for granting boun* 
ties for the encouragement of any pri
mary or secondary industry in Australia.

T̂TT ^  ^  ari^r?:
^ f^ T  w  «R ^

^  »̂TPTr %



^  ^  ^  a d W  [S a b d a r  H ukam  S in g h  in  th e  C h o ir ]

^  ^  ^  ^  i ^  ^  
g3ft%

5rn̂  2̂0 xTo (U.S.A.)

(Tariff agreements) ^
^  ^  f , ^  ^

^  ^  ^  'T^ ^ ^
^ 3ftr ^  t  J

A' ^  ^  ^  ^nnr WTTT

^ r r ^  g I ^  W  ^  ^
SFt ^  ^  5̂T7̂  =^rf^, ^  ^
^ in ft ^  ^  T̂55t

^  t» ^  ^  ^  1 
^rW T ^  ^  3TTT% ^

=iITf^ I atriW ^  ^  %
^  3TT  ̂ I , ^  arllPTt ^  t f ^
^  ^  % I ^  ^  irnpfhr
^F^ft ^  % srrr̂ TT ^  «tt a m

^rnr ^  ^  ^ ^  ^
^ r m  siTT ^  ^

i  \ ^  ^  ^  ^  ̂  ^

^  ^  t ^  ^
4 r H  v m  ^  t ,  ̂  ^
3rf%̂  ̂% ^  ^ ^  3Tf̂ -
^  ^  ^  3ftt 3T«n: tt<+K ^

^rrft ^  t  ^  ^ ^ ft>^
^  ^  ^  t  ? ^

% (The Government
may abdicate) i ^
a r ? ^  JTrnl"^ ^  ^
W  3TO (Ab
dication of powers)^fft 
g f f f  I ^  ^  ^

^  f5TR ^  ^  ^
^  f  f% t.T^f) ^>t 3TT t̂ ^ ‘r^ % ^
^ < y n: % ^ rm  ^rrTt W t t  ^  ^  i
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j^rft ^7^ ^  Mif«<fl
(policy ) ^  t  ^  ^
3̂?fWf ̂  TOT 1

^  ti«iiw *T '^<?< HMdf ^ f^rM if«^
^  ti«iiw  ̂ 3T1t ^  T̂ TT ^  % ĤFT 
3rrr % srr ^rnnft’ i ^  fV  Rrh*^
^vJftOT ^  \%\o ^  giTl^ «TT 

#iT ^ ^  TOT ?TT
afrc OT % ^  (Plan)
?̂rnTT ^  ark 
(Planning (j^mmifision)
^ n f  3 fk
#5 tiht 3tV?: ^ 'W  atrnrr 

^TPfR ^  I ^f+H ^  ^

qf ^  ’W T  ^  «iT 3fk
(Resolution) ^  ^
w  %  afk  >̂?3T %
g ^ ^ T O T t ? T T = ^ t  1 ^  n ' A  

^  « I R  f̂ ŷrsTT 3ftr

^rrf^ (Industrial Poticy)
^  ^  ^  ^«rr

P̂TFR ^  ^  ^  ^
dc(vr̂  T ^  t  3(ft̂  ^
ITÎ  ^  TTĤ  t   ̂ ^ ^
^  ^  ̂  WvW «PTT t ^

- ^  ^  ^  t  ^  V^
^  ^  3rr^ arni) ^ *

(all facilities of en
couragement) ^
^  ^  ^ 3TT^ f̂t̂ sRT T̂T̂ ft 
fwm ^  T  ̂fOT t  I 3T̂ ^
^  afk  ^
(Politics) ^  I  ̂  ^  ^
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^  ^

^  ^  % «iwN( W  ^
^  qrf^fdw  ^  t ,  3ft^ w  ^  

iTppfhr ^  ^  
f  ^  fJT TOf qr^yfew(Party 
politics) ^  ^  w  ^ ^  
t i  ^  ^  ^  I ^  ^

^  ^RT ^  ^  ^
^  *PX ^ Pt' ^  ^1

f  ^  ^  ^
^  ^  ^  *̂11 <\
'n M t  ^#»ft, ^  ^*TRt HlpAfdOT ^  

t ,  ^  5T|f I ^  % <sm ^

T n n ftr^  SFR^

^  3TT f  I ^  ^  ^»fTT

f , 3 fk  innRT^ ^  Ŵ TR ^

T| t ,  ^  ^TWT ^  OT #  ^  a m %  
^  =5rrf^ I ^  ^  ^

STfff ^  ^  ^  % 'TRT ^  ^
^  ^̂ TKt 5ft̂  (Expert Bo
dy) 1 1 ^o ^o fjwTKNift
^  ^  «rr ^  3 d w  ^  3TT in^*ft 
3ik (Screening) ^
#  ^  I v4Nnr ^  v i f

w  ^  ^  ^
w*r "R?r I ^  % f 5̂ir ^  ^
*t»ĝ ll ^N*l^d ^  ^  f̂ RFTT
^c+l ^  1̂% ^Tpft ■«̂ *̂f>*il ^  »̂PT,

^  ^  fR- f^Rnrr ^  ^  
>saHI "FT ^  1 ^  ^  '̂̂ 1

srmY 3ftr ^  f t ^  ^
tfq^ (red tapism)  ̂ ^  ^  
^  ^TFnit I w  ^  ^  ÊHRT̂  f  
1 ^  ^  3rf%t|t ^  »TT ^  ^  ^  I

^  vfqRl ^5T# #  ?f 3TT ^

^  ^  JR^TR^ Ŝ *TTT ^  <fif, OT H?*ll^<jft
% I uSmnV %

<iv, afh: ^  f?r 5TTR I? :

Q.82.—“Do you think that the 
present procedure under which 
an industry’s fitness for protec
tion is considered only when an 
application by that industry is 
sent? If not, why would you 
like it to be modified?”

Q.84.—“ Where the procedure
provides for an application for 
protection, should the application 
be addressed to Government or 
to the Tariff Board?”

irm hT ^^TTTf  ̂ ilY,
^  TO ^  ^Hm »T^ ^ j« if+
^  ^  ^^T%T "H ^
t ,  ^nrr ^  t  I %f^^T ^  3rrr ^

+̂*11 g  f ^  ^  ^

f̂ T̂T f  ^
^ ^ fV  <*fN ^  ^
^  r̂ChFT <«<̂ I ^  ‘T»<v»ii
T nff^  3 f^  211 ^
m  ^̂ T»ft ^rrl^^i

T s q n r f^  ^  ^

3ftr fsTsrft #  ^  ^  ar^#t
^R5T ^  5T 1 ^  ^t*ft ^  ^  ̂

WT̂  ^ I ^  ^  ^  ^  ’Tf
f  I ^  % a n W  ^

^K*fl 1 ^

fr^  =Ft-1 ^  ^  TT̂r 5T’ arrr
«̂ WT3> I ij^  f^V9T 1  Pp

aTR" ^  TOT ^  5ftl% #  W  

«{jTaTM 5 ŝftK r̂ v6«fd̂  (defects)
I  I ^

I I  ^  ^  qi?yT ^  3TT t  ^
^  % T̂T̂  ^  TfT g  I
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^  3R- t

% ^  3ft^ % «lA ^

^̂ 1*11 ^ I

“ In the working of the policy 
some of the noticeable defects 
are —

(a) the delay that took place in 
referring cases to the Board;

(b) the time taken by the Board 
to conduct enquiries; and

(c ) the time taken by thii 
Government to arrive at decisions 
on the Board’s recommendations ”

^ aftr anr ^  Irrtt  #

^̂ TPTT w  1 A' ^  TOff ^
^  ^  i  ^  ^  ^TR-

5rm nrt ^  ^  :

“ There is no record of the time 
taken by the Government to refer 
cases to the Tariff Board, nor is 
it known in how many cases 
applications were rejected by the 
Government without referring -
them to the Tariff Board. W it
nesses have brought to our notice 
the difficulties Cefased to indus
tries by such delays.

^  ^  I arnr

4  ^  t  ‘ ^
^  3rr»n>rft 4>ih ^ i

w jft ^  ^  f% A

*rr I ^  ^

^ fe n ft  3if%3Tt ^
3ftt ^  i^sft «ft ̂  ^  «ft afh:

f+^Hi I ^  ^
3rrr ^  ^ \ ^

*rf t  ^   ̂W  ^  

3rrr ^  ^  t o r  f^^rrr r̂rfSTT

f  ^  w  t  ^
% (parentheses) w

|3TT t  ^  'BR
(with information called for) > 
anlt # # ITR̂ T ^  3ft̂  nJJT %

f  "Mc-̂
% Hi*i ^  ^ fV  3Rrf ^  1̂ *1 

3TT ^  ^
^  ^   ̂afk afiT ^

w  t  • ^r+H '4M+’i(l ’ TT^ *rnr^ 
11

5FR qr  ̂^  ^
I ^  ^  T̂Tfpfr f  f^Jcpfr

ar̂ RTt 3frf ’Tt 31̂  ^

m r  aftr TO ^  ^
t«fR (refer) i

^  3TT ^
^  ^  I.-
sftr fe p f t  ^  «is'<.«u^r 11 

3T̂ # aroft  ̂ i  ^  ^  ^
^  ?ffr t  3t1w

3Tk ^  JTff ^  I 
w  ^  îiKT 3RTi îw (analysis) 

??fr r̂m îfcrr f  i ^ arrr ^
aiPFfw 5 ̂  ̂
IR \ \ 3rf%3ff ^  f w
^  3rfw ts:

% # T  ^  ^  ^
I ^  ^

# €t̂  ^ ^  3175̂

sftr 3nTT ^  ^
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% ^  ^  ^  W STTT ^
( c o p p e r  s u l p h a t e ) ^  

^  vstN" ^  3f\r ^H)< ^

 ̂ ^  f  I ^  ^  t
^  ^  I ^  ^  ^  %

?  3n^ ^  ITT̂  I

^  ^  % 3TTT ^  «2TH

feTRT =3rr^ t  ^  ^

11 ^  ^
^r<vb «FTT I; I ar^

3rpT t»HMi
^1% ^ ^  3fWf *̂ ><*1 T̂T̂ ’

t , ^  ^  ^  ^  ^  ^  ^  ^
I

^  3R- #* arrr ^  ârjn̂

ST^ »̂TT ^  *Mvht «Tl'?i ^
s fk  ^  f  btft

^  f w . 3 T k  ^  t  ‘ ^
^
STK f̂t % ^  ’ TTOT 5f|li t  f% ^
f ^  a r o  ^  ( R e v i e w  o f  w o r k )  
^  ^  ;f q ?  ^  ^  ^̂ TT |, ^

f  2f?t?T ^  f-f^TR a r m  ^  

3!TT ^  t  ^  3(^ ^

w r a r  g I

3TW TT̂ . ^  ^  ^  ^
^ITR # w  I + 4 t ^  ^  f ^

f̂ ^̂ n̂ rr w  t  ^  ^  ^
^  ^  =^ri^ 3TT ^  
w  (G o v e r n m e n t

ti^^ si t a k e  i n i t i a t i v e ) i ^

^  5fr| ^  ^  t
%  arrmr q r  anqt | ^nn:

a r r r  ^  ^  ^ t k  ^  s r ts t

aiPTr^ ^  ^  ^  ^  ^̂ nrW i

3ftr ftpT
#  2T̂  ^  «rr ^

ft̂ TT =^rf^ ^  ^  ^  ’ Tt'J

q m  ^  ^  t »  ^  ^  ^
* q | ^ ^  ^ 1  ^  ^  1%q> ^  f ^ ’̂ l  ^  i V  

sT^trt ^  wr55T ^  r̂raf i

t  I ^  ^  3 n ^ ^  ^  ^
^  ^  ^ a « i i  ^ d < l  * W )  ^ d l  ^  I

0  «iid fti^4d %

m ^^ ^  ^  T̂FTT ^
yFTT3ff #  3PPft TT!I #3ff I ^

^  «(dlMI ’TT r^ ^  3nif %
#  ^  3 T f^ ^ , 5 3 ft ?ft?

q m ,  ^ P t q j  ^  ^  = ^ i f ^  I

^  q r  ^  t  •

^  ^  ^  ^ q r f t

^  ? l f r  *TT5T^ t  I JTT ^

# ' 5 T ff ^  t  5?F^»rr,

a f i r  ^  ^  f ^ n m r  ^  ^

q j t t o  i f k  ^  c T ^  ^  v n r i r r w  

J i f f  ^  ^  ^  a r q jfr  ^  ^ -

TTcTT <^^IT I

A Vf ^  'R  3<Tr?r n
%% 55HT ^m|!IT ’ T I ^  f  ft!- it i  ^  
f3ft»fts^3ftim t,»rr̂ 5r (shall) 
sfk if (may) ^  ^  | %̂ fst

>n5t îft:Jt (may) t^^T- 
^  I, % (may) |, aftr
^adf’Tj if ^  '
^  R̂T t  sfK (shall) # ?^ a ,
3 lk  I  I 5 €  M  ^^ 'ft
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^  ^  ^  ^  ^  ^RfhFT ^

^  f  ̂  ^  ^
^  amfTR ^ p m  i  iV  ^ 3?^  
1% ^ ^  ^  5T T̂?F ^TR ^

t ,  ^  ^  ^  ^  t  
^  ^  ITPR % ^  #2nT ^  I  I
^  3Ti%r ^ IV ^9i1n«i 3n% 3n% 
^  I

^  snrt^v : srnr ^ ^
'^rm ’ ^  zif ^  fV “  WTK ^mxT 
^  ^  F̂TT ^  3^T '9 lx ^  %

3TT^ f% ^  f  3IT t  3fhr
TT ^^ hff ^  ^rnrnr^ f ir ^  |,

S’!<lb «t>'Hî I»1 % ^
■̂ PI %  Wl< ^ f̂ TEP 2 f ^  ^

^  ^T+K % ^
^  iT^Wn’ W ^  ^  #  3|H W  
’n fe rn fe  % 3 t r  ^
^  I ^  '*11*1 T̂̂ î TT ^ l*t>

^rft% t  a ik  w  ^  ? ^

«ft ^ : a m  ^  7? tI I  ^  i*7T 
3T^5 ^ T »r q f  t|  t  I ^  ^  ^
^5^ I #  ^  ^  «TT fV fV

^  ^  =5ft'¥ >ft

^TTfe^r f̂e % 3TPft ‘̂ r f^  I

(English translation of the above 
, speech)

Shri Bhatt (Bombay): Sir, the day 
before yesterday I was inviting y6ur 
attention to Clause (e) of Section 15 
o f the Australian Act which says 
that “ the Ministry shall refer to the 
Board for enquiry and report the 
following, matters” one of which is 
*‘the necessity for granting bounties 
for the encouragement of any primary 
or secondary industry in Australia'’.

Probably your impression has been 
that the Tariff Board was empower
ed by Clause 17 to deal with these 
matters independently. I should, 
however, like to mention here speci
fically that the Australian Act lays 
down that the applications in connec
tion with protection should be trans
ferred by the Ministry to the Board.
It has also been given suo motu 
powers and, so far as I remember, in 
the U.S.A. the opim'on of the Tariff 
Board is obtained before a decision 
is arrived at in regard to any propos
ed tariff agreements with other 
countries. However, I do not want 
to go into these matters at this mo
ment. I was saying that the powers 
that should be given to the Tariff 
Commission would not curtail the 
powers of the Government and so the 
Government should have no objec
tion, The Government should en
trust all the applications received by 
them to the Tariff Commission. I, 
■therefore, request the hon. Minisljer 
to accept my suggestion. They are 
not going to lose anj^thirig by accept
ing it. On the other hand, it is going . 
to benefit the people and the indust
ries.

An argument put forward against 
this suggestion is th^t if the Go'vemr 
ment did not keep to itself the power 
of decision over the applications, 
received for protection and gave all 
the authority to the Tariff Commis
sion, it would be bereft of all power , 
and might as well abdicate. I do not

- know why the hon. Minister used 
these strong words: “ the Government 
may abdicate.”  There is nothing in 
it like abdication of powers. We are 
simply making them a request to do 
some thing which is within their 
jurisdiction, suggesting that the Tariff 
Board should submit its report to 
the Government after making proper 
enquiries.

[Sardab Hukam Singh in the Chair.2

Another point made is that it is • 
a matter of policy as to which indust
ries should be given protection. I 
quite agree that it is a question of 
policy; and that would come up 
before you at the time of affording 
protection. The Fiscal Commission 
recommended in 1950 as to which 
industries should be given protection 
and that a plan should be prepared 
for that and also suggested the set
ting up of a Planning Commission. 
The Planning Commission was set up 
and its draft has already been pre
sented before us. But I want to say 
that even before that, in 1923, a plan 
was prepared and the names and 
categories of the industries sought to 
be protected were communicated
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[Shri Bhatt]
through a Resolution. Attention was 
also drawn to this in 1945 and when 
in 1948 the industrial policy of the 
Government was announced, they 
specified the things towards which 
they paid more attention: and
the industries to which they attached 
greater importance. Paragraphs 4 
and 6 describe them and say that all 
facilities and encouragement will be 
given to them. Thus in a way, we 
have put before the country our pro
gramme, our views and our inten
tions. What other politics could 
there be for leading the country to 
^ a lth , prosperity and happiness? 
What politics could be there except 
that? Could the hon. Minister ever 
think that we were talking in terms 
of party politics? He can never 
think like that. We are sa3in g  all 
this from the point of view of the 
country’s welfare. The Planning 
Commission, that was set up, has 
submitted a report and whatever we 
decide after considering it would be
come our national policy. Only ‘ 
that can be our politics and 
naught else. No other political con
sideration can influence us. There
fore, I say that when we have con
stituted a new body and when we are 
going to make it permanent, the 
Government should have no objection 
of that kind. The applications receiv
ed by them should be referred to the 
Commission which would, be their 
expert body.

Our friend Shri T. T. Krishnaipa- 
chari has said that a very large 
number of applications would be 
received, that the task of screening 
them would be a difficult one, that the 
Commission should not be loaded with 
that botheration and that the Govern
ment might be allowed to do that 
work. For that however 1 would 
submit that we must lighten the 
work of the Government as much as 
possible, we must lighten the work,, 
of Government Department to our 
best. That would bring about an 
early disposal of work and reduce 
bribery and red-tapism to a great 
extent. So I thmk that all such 
applications shouM be sent there.

Sir, without going into details, I 
should particularly like to refer to 
two questions Nos. 82 and 84 of the 
questionnaire prepared by the fisca l 
Commission which were like this:

Q. 82.—“Do you think that the 
present procedure under which an 
industry’s fitness for protection is 
considered only when an applica
tion ^  that industry is sent? If 
not, j i^ y  would you like it to be 
modified?”

Q. 84.— **Where the procedure 
provides for an application for 
protection, should the ^ p lica tion  
be addressed to Grovernment or to 
the Tariff Board?”
Sir, I do not want to read out the 

answers to these questions, although 
I have prepared a gist of them, for 
the time is short. But I want to 
tell you that almost all those who 
have replied have stated that the 
existing system which involves delay 
should be done away with and these 
applications should go direct to the 
Tariff Board or the Tariff Commis
sion. That view has not only been 
expressed by commercial bodies but 
also by learned teachers, professors 
and scholars who have a grip on the 
subject. They have all e^ressed  
themselves to be of that view. I am 
not going to read out all that. I may 
also give you the opinion of our own 
experts, those who have submitted 
the report of the Fiscal Commission 
At one place they have noted the 
shortcomings and defects in our policy 
of protection.. This is one of the defects 
pointed out. I am referring to 

>the first defect they have pointed out. 
There .has since been some change 
for the better in regard to the second 
and the third. In regard to the first 
defect they say:

“ In the working of the policy 
some of the noticeable defects 
are:—

.  (a) the delay that took place in
referring cases to the Board;

(b ) the time taken by the 
Board to conduct enquiries; and

(c) the time taken by the 
Government to arrive at decisions 
on the Board’s recommendations.”  
This is what the report of the Fiscal

Commission says. I was saying the 
day before yesterday that I was un
fortunate in not getting the informa
tion I required. But the Fiscal Com
mission has also said that they did 
not get the required information. To 
quote them:

“There is no record of the time 
taken by the Government to refer 
cases to the Tariff Board, nor is 
it known in how many cases 
applications were rejected by the 
Government without referring 
them to the Tariff Board. Wit
nesses have brought to our notice 
the difficulties caused to industries 
by such delays.”
What is the reason? How do our 

Departments work that the informa
tion required soon is not readily forth
coming? However, the hon. Minister
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Shri Karmarkar has today sent me 
■some iniormation. Only one thing 
therein is of use. There were no 
details in respect of the other infor
mation that I wanted to have. But 1 
want in detail that information. The 
information asked for was, what was 
the number of applications transfer
red by the Government to the Tariff 
Board, when were they sent and how 
much time was taken. I want to 
invite your attention towards this. 
The information received relates to 
the period between December, 1949 
and February, 1951. I would invite 
your attention to the first column 
there. Bul within parentheses there 
are the words “ with information 
called for” . I questioned the hon. 
Minister in charge and his Secretary 
etc. They think that the words “with 
information called for” mean that the 
applications were received many days 
before but some time was taken in 
examining them and going through 
other necessary formalities and that 
time was not shown. However, by 
asking again and again for informa
tion at least one complete information 
was obtained. After getting it in full,
I asked for the date. I wanted to 
know how many applications were 
received and where, how much time 
wasJ taken in examining them and 
when were they referred to the Board. 
If these three things had come before 
us, I could have said as to how much 
o f  politics was there and how much 
of departmental carelessness. I am 
sorry however, that the information 
is not with us and that it has not been 
sent even after so long, and I do not 
know why has it not been sent. So I 
do not want to go into any detailed 
analysis of it. I want to draw your 
attention to the fact that four out of 
these eleven applications'took one and 
a half to three months’ time to bA 
referred while all the rest took from 
three months to eight months and 25 
days* time. So far as industries are 
concerned, if I were supplied with, that 
information beforehand, I could have 
told you that six months are spent in 
examining and referring an industry 
like copper sulphate. Then there Ls 
the industry of electric fans. Eight 
months are taken to refer it to the 
Tariff Board. So I draw your attention 
towards this inefficient sjrstem m 
particular. Now when we are setting 
up a permanent Tariff Commission 
and a large sum is going to be spent 
on it, it would be better if this work 
is entrusted to them.

I shall not take more of your time 
now for I have spoken enough and 
my friend Shri Sidhva asks how many 
more minutes I am going to take. 
About the review of work I read out 
he asked from what script did 1 read? 
Was it mine or somebody else’s? I

may tell him that I do not give any ‘  
outside thing.

I would now draw "your attention 
towards another thing. It has been 
said in the report of the Fiscal Com
mission that either the Tariff Board 
should have the powers or the Govern
ment must take initiative. They have 
mentioned several such things which 
have led up to this Bill. But if you 
will see those suggestions and com-' 
p ^ e  them with the provisions of this 
Bill you win be surprised. Where the 
Fiscal Commission said that Govern
ment should take initiative, we are 
providing for s i l o  m o t u  power but 
want to leave out other thiugs. They 
have only one anxiety, ^hat the appli
cations should not go direct—they 
scent some big danger even in that.
It is indeed strange that they should 
be so scared at this. Another thing is 
that when this Bill came up before the 
Select Committee, conunercial bodies 
sent in their opinions. They thought 
that the power to examine applica
tions, the suo motu power, should rest 
with the Tariff Board. They have 
emphasized it. I do not know, how
ever, why the hon. Minister does not 
agree to it. I also cannot say whether 
he will agree to it or not. But I shaU 
try to convince him of the propriety 
of that demand and shall insist on it 
till I am successful.

Without taking any more time on 
these things I should like to submit 
that the question of sito motu power, 
or that of ‘shall’ or ‘may*, should be 
considered again and sympathetically, 
for I know that "may’ leaves room for 
delay, bribery and red-tapism and 
other evils of that kind, while ‘shall' 
connotes swiftness and straight
forwardness. For that reason, I have 
spoken at length on that small point. 
The other point I shall take up at :&e 
time of moving my am endm ^t

With these words I also express my 
gratefulness to the hon. Minister that 
he has accepted some suggestions of 
the Select Committee. He is, how
ever, not prepared to accept my sug
gestion. I hope there may be some 
change in his attitude by the time 
the amendment comes up.

Sliri Amolakh Cluuid (Uttar 
Pradesh); The other day you said in 
your speech that “ even if our atten
tion is not drawn to that, there are 
many other ways through which it is 
bound to come to our notice that 
partiality has been shown and undue 
concessions have been given to these 
industries because not only all the 
members of the Tariff Commission 
but even Ministers were purchased 
and thus this matter is bound to come



989 Tariff Commission Bill 20 AUGUST 1951 Tariff Commission Bill 990

[Shri Amolakh Chand]
up before Parliament” . May I know 
who were purchased and what is that 
thing which is to rome up before the 
Parliament?

Shri Rhatt: You are reading my 
uncorrected speech. I did not say so. 
I said that if they had been purchased, 
that matter should also come up 
before the Parliament.

Shri Sidhva (Madhya Pradesh): 1
am really glad that the Select Com
mittee has given due consideration to 
the suggestions made by several Mem
bers of this House when the origmal 
Bill was under discussion. I am. also 
glad that the hon. Minister has not 
been obstinate as some of the other 
hon. Ministers, who see that their 
viewpoint and not the viewpomt of 
the Select Committee prevails. In 
several important respects, he has 
taken the view of the Select Com
mittee into consideration.

This measure Ls a very important 
one so far as the protection of our 
industries is concerned. Prior to this, 
we had a Tariff Board. It had no 
specific rules or regulations for the 
purpose of giving protection to mdus- 
tries. In spite of continuous protection 
for a number of years, several mdu^ 
tries did not make any headway, ^ d  
this cost the nation very dearly. The 
Select Committee by several
improvements m this 
see that such a thing shall not happen 
in future.

I attach great importance to Chapter 
n i  of the Bill. It lays down m v e ^  
wide terms the p ^ e d u r e  to ^  
followed by .the ^Commission for 
giving protection. My hon. friend 
Shri Bhatt has appended a minute of 
dissent. Some of his p ^ t s  are 
but in the course of his long speecn 
he tried to bring the House round to 
his viewpoint. Unfortunate^, he was 
not able to convince the Select Com
mittee members. I n  o n e  respect, how
ever I agree with him. I straightaway 
agree that instead of three years, toe 
Commission’s term should be e ^ ^ e d  
to five years. But I do not agr^  .j^th 
him. and rather s ^ ^ l y  o^3®ct to 
the suggestion contemed m ^^s |aote. 
with regard to sub-clause (3) of 
clause 6. He made several quotations. 
What does this subclsiuse say. It 
says: ^

“A  member of the Commission 
ceasing to hold office as such shall 
not hold any aPPointment m any 
private industry or u n dertak i^  
for a period of three years frOT 
so ceasing to hold office, save wito 
the consent in writmg of the 
Central Government.”

Shri Bhatt has taken objection to. 
the whole sub-clause. I say that this- 
sub-clause is a salutary sub-nclause. I 
have given notice of an amendment 
to delete the words “ save with the 
consent in writing of the Central^ 
Government.” I want to lay greater 
emphasis. I want to leave no loop
hole for Government to make excep
tions. My hon. friend asked where 
else such a provision exists? He 
argued that Supreme Court Judges 
are free to practise after retirement. 
He said that if this clause is retained, 
people will not serve faithfully. My 
hon. friend forgets that under tire 
Constitution, Supreme Court Judges 
are prohibited from practising after 
retirement. In the last Budget discus
sion, during the Railway Budget 
debate the hon. Minister in charge 
stated that the Chief Commissioner 
of Railways who was due to retire 
had discussions with Tatas prior to  
his retirement, and immediately he 
retired he took up an appointment 
with Tatas. Several Members here 
objected.

Shit B. Das (Orissa): I strongly 
object to my hon. friend making these 
remarks. ^

Shri Sidhva: Government should 
make a rule that for a period of two 
years after retirement, no officer 
should take any office.

Shri B. Das: On a point of order. 
My hon* friend Shri Sidhva referred 
just now to the former Chief Com^ 
missioner of Railways. We Imow that 
Shri Bakhle left the Government of 
India under painful circumstances 
and the job was abolished. Mr. Sidhva 

. now wants* to have a post-mortem 
examination and say that Mr. Bakhle 
could not accept any job. Can he 
refer to that matter? I suggest that 
this passage should be expunged.

Mr. Chairman: I do not think there 
is any point of order in that and 
there is no need to expunge. The hon. 
Member was discussing a question of 
principle as to whether a retired 
person can take up a job or not in a 
private firm. In his opinion, he should 
not. That is his opinion and we have 
to hear him

Shri Sidhva: As I was stating, the 
House at that time was strongly of 
the opinion that a rule should be 
{framed to prevent tMs happening, 
when to our surprise the hon. Minis
ter replied that a rule did exist, but 
that Mr. Bakhle had taken permis
sion from the Government to jom , 
the Tatas. Anyhow, we did not like 
that.
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Shri B. Das: What about Dr. Matthai 
a former Minister who has joined the 
Tatas?

Shri Sidhva: I am not going to give 
way; you can have your say when 
your opportunity comes.

Mr. Chairman: Hon. Members are 
requested not to carry on conversa
tion among themselves. Unless a 
Member is permitted he should not 
speak*, every Member should address 
the Chair.

- Shri SidhTa: It was Mr. Das who 
gets up and raises points of order.

Mr. Chairman: That is perhaps be
cause he feels very much on that 
point: The hon. Member should not 
lay much stress on it.

Shri Sidhya: What I was stating 
was that this is a very healthy sub
clause...

Shri Goenka (Madras): This applies 
to temporary members as well; would 
you like to have it?

Mr. Chairman: May I ask the hon. 
Member not to address another Mem
ber direct?

Shri Sidhva: I am strongly of the 
view that it should apply as much to 
temporary members as to permanent 
members. After all what is the differ
ence between a temporary member 
and a permanent member. In a Com
mission of high standing, the differ
ence is subtle. Should we look to the 
nation’s good or should we look to 
individual’s good—I want to know?

An Hon. Member: Both!
Shri Sidhva: This i s  a very impor

tant piece of legislation so far as our 
industries are concerned, and we 
should take all precautions to see that 
it is made fool-proof.

My hon. friend Shri Amolakh 
Chand Jain quoted from the speech of 
Shri Gokulbhai Bhatt in the course 
of which he said Sale ko khariden ge. 
He said that the Minister could be 
purchased and so on. Well, if that is 
the calibre of persons we have in 
India, as could be so easily pur
chased.......

Mr. Chairman: He said that it is an 
uncorrected speech and that it does 
not represent what Mr. Bhatt said. 
Therefore, the hon. Member should 
not have referred to it.

Shri Sidhva: Even as a hypothetical 
argument, it does not fit in. My point, 
therefore, is that this sub-clause 
should remain as it is and I have 
tabled an amendment to that effect,

which I shall move at the opportune 
moment

Then my hon. friend Mr. Bhatt 
referred to clause 11 which says:

“The Central Government may
refer to the Commission for
enquiry and report.......etc.”

He harped too much on the point 
that the word “may” should be sub
stituted by the word “ shall” . He said 
that if that is not done, the work of 
the Commission will be considerably 
increased and that delay would take 
place. As far as the legal.aspect o f 
the word “may” is concerned, I sun at 
times perplexed. Sometimes legal ex
perts and judges say that “may” has 
the same meaning as “ shall” ; some
times it is said that the meanings are 
quite different. Mr. Bhatt quoted from  
the Tariff Board's report and said that 
when the papers go to the Govern
ment they have to appoint a Com
mittee, consisting of the Commerce- 
Member, Industries Member, the 
Finance Member, etc., who would go 
through the applications and send 
them to the Board. Personally, I 
would certainly like that Government 
should examine the papers. After all 
we do- not want to exclude the 
Government absolutely. They have 
the inherent right of entrusting every
thing to the Commission. We know 
the fate that has overtaken those 
subjects which we have handed over 
to autonomous bodies. Therefore, we 
have to be doubly careful, and i f  
Government makes a preliminary 
examination, it will be to the good. 
After all it will be the Commission’s, 
decision that would prevaiL If there 
were no Committee to examine these 
applications, the Tariff Commission 
will be flooded with them. So, if you 
want to save the delay and the ex
penditure in the Government, that 
will happen in the Commission’s office,. 
their staff will have to be increased.

My hon. friend then complained of 
inordinate delays of six and eight 
months that have taken place. That, 
is bad. That is a general complaint of 
all of us in regard to Governmental 
departments, and we are certainly 
entitled to tell the Government that a 
matter should not be delayed and 
that a reference should be disposed o f  
within a month and sent to the Com
mission. There is no reason why it 
should not be done: why should it 
take eight or ten months? To that 
extent I agree with him. But that is 
no reason why the responsibilities o f  
the Government should be transferred 
to the Commission.
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IShri Sidhva]
Theix I come to sub-clause (3) oi 

■clause 14, to which the Select Com- 
jnittee have added two new parts:

“ (g) the use in the industry of 
indigenous products, whether raw 
or manufactured;

(h) the time within which an 
industry, in respect of which pro- 
.tection has been given in advance 
‘Of production, should start pro- 
-duction;”

Another important clause which 
^ e  have added is that protection shall 
be given to an industry which has not 
started production. But we have to be 
very careful in this matter. It will cut 
both ways. It may be good: it may as 

^ eU  be bad, because it is liable to be 
misused. Instances were given to us 
sometime back, where, if protection 
Tiad not been given before production 
-started, the industry could not have 
materialised at aU. I saw the force of 
the argument and supported the step. 
3 u t  I want to sound a note of warn
ing to Government in this connection. 
In cases protection is guaranteed even 
"before production is started. Govern
ment should carefully examine with a 
view to seeing that such industries 
would really serve the interests of 
the nation. Previously when protec
tion was given for a particular number 
of years, the Tariff Board should not 
“touch them. I have now tabled an 
amendment ti. the effect that when 
protection is given to an industry, the 
Tariff Board will have the right to 
examine from time to time whether 
that industry is progressing well, 
whether that industry is in a position 
to stand on its own legs, whether tiiat 
industry is producing to its full capa
city  and whether that industry is im
proving its quality. These are very 
important factors, on account of the 
negligence of which our industries 
have not progressed sufficiently. Pro- 
-tection has been given and they have 
gone on enjoying the protection with
out improving the quality, and although 
they have got a larger capacity of 
production to gain their own interest of 
getting a higher price they have been 
producing less, presumably because 
they have got the three years* protec
tion. These things are mentioned here, 
but there is no clause to the effect 
witiiin what time they should be 
checked. I have tabled an amendment 

, to the effect that that should be made 
tlfear. That is, after giving protection 
t l »  Commission should examine and 
"Watch the working of the industry 
from time to time so as to see whether 
"the industry really deserves the pro

tection or not, and if the industry is 
not carrying out the Commission’s 
instructions the protection should be 
withdrawn. That is the little loop-hole 
in this clause which I hope the hon. 
Minister will kindly examine when 
my amendment is taken.

Clause 16 deals with the action on 
the Commission’s report. It is not 
very clear to me. It says that the 
Commission’s report will be made to 
the Central Government and that the 
Central Grovemment will place a copy 
of it on the Table of Parliament.

Shri A. C. Goha (West Bengal): 
You are reading from the original 
Bill, not from the Select Committee 
report. *

Shri Sidhva: My friend is mistaken, 
I am reading from the Select Com
mittee’s report. It is here on page 5. 
Sub-clause (2) of clause 16 says that 
“a copy of every final report (the 
word ‘final’ is underlined to indicate 
that it is at the suggestion of the 
Select Committee) made to the Central 
Government, together with a report of 
the action taken thereon by the 
Central Government under sub^section
(1), (these words have been added by 
the Select Committee) shall be laid on 
the table of Parliament within three 
months of the submission of the report 
to the Central Government, if Parlia
ment is then sitting, or, if Parliament 
is not then sitting within seven days 
of its re-assembly.” All these words 
which are underlined are additions 
made by the Select Committee. Am I 
to understand that it will be merely 
placed on the Table o f Parliament or 
whether it will come up ior  discus
sion and adoption or rejection before 
Parliament? As we know, at the 
present moment the Tariff Board’s re
commendation for protection comes 
before this House. Even in the last 
session this House discuss^ \he ques
tion of protection. I want to know 
whether there is any other provision 
anywhere or whether the Commis
sion’s functions have been expanded 
and all the functions have been given 
to them and Parliament has been told 
not to examine this report. If that is 
so I certainly do not agree. Of course 
I have given an amendment. Parlia
ment's inherent right remains and I 
do not jvant it to be curtailed. I want 
to be stitisfied on this very important 
matter in respect of the right we are 
enjoying at present. I want to know 
whether the report will be merely 
placed on the Table. I would like the 
hon. Minister to make this point clear 
as to why the right which is existing 
at present has been taken away. The 
Select Committee has made certain 
good suggestions, but they have
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allowed this to remain. I would there
fore like a little clarification on this 
point.

With regard to some of the other 
points made by the Select Committee 
I entirely agree with them. I have 
nothing more to state. I welcome the 
report of the Select Committee. I am 
confident that the Commission will 
function in the spirit and letter in 
which this Act is made, and I am sure 
the rules which will be framed by the 
Government will also be in consonance 
with the spirit of this Act and the 
intention of the legislature. If all these 
are followed, this Act will be a land
mark in the history of our country. 
If the provisions of this Act are 
followed strictly and with the com- 
monsense exercised by the Members 
of the Commission I am confident that 
our industry will have a bright 
future and will expand considerably. 
The only point is how it is to be 
worked. I hope that while appointing 
the members the Government will 
bear in mind that they should examine 
all these points and that Government 
will keep a watch, and not merely 
entrust to the Commission everjrthing 
which has been provided for in this 
Act but keep an eye on these matters.
I hope Government, at least for five 
years, in the earlier stages will watch 
how the Commission is functioning. I 
think that Government have a right 
to intervene and pass on some suggest 
tions to them, even though it may not 
be within the purview of the law. 
Normally the Commission will act 
under the provisions of the law but if 
they feel that the intention of the 
legislature is not very well carried 
out, I hope Government will intervene 
and see that the provisions are carried 
out in the strictest sense in which they 
have laid down this Bill. I whole
heartedly support this Bill.

Shri A. C. Guha: I support this Bill 
and not only support it, but I wel
come it, as I think it will be a land
mark in the history of our indus
trial and fiscal development. For years 
India was treated as a colonial country 
and its fiscal policy was dictated by 
Britain. Then only the exigencies of 
the First World War made our British 
masters realize that India should have 
industrial development and then in 
1921 the Secretary of State for India 
accepted the^ principle that India 
should have fiscal autonomy. In 1922 
a Fiscal Commission was set up and 
in 1923 the Central Legislative Assem
bly passed a Resolution recommendii^ 
to the Governor-General that India 
should have autonomy in fiscal matters. 
Since then we can say we have our 
own fiscal policy but even then, we 
have been moving in a somewhat

236 PS

haphazard way and not with a syste
matic and consolidated idea or aim.

Though the first Fiscal Commission 
recommended in 1922 that there should 
be a permanent Tariff Board, the 
Government was content only to set 
up ad hoc Board to inquire into som<. 
cases occasionally referred to them. 
Then in 1945 by a Resolution Govern
ment first set up the Tariff Board for 
two years. Then in 1947 it was ex
tended for another three years. In 
1949 there was a further extension. 
So the Tariff Board was never e 
permanent feature in the Government 
machinery and it cannot be expected 
on a temporary basis to work eflB- 
ciently and with courage. This year 
the Fiscal Commission put the case 
boldly and said that there should be a 
permanent quasi-judicial body to con
sider the question of our tariffs, so as 
to give proper protection to our indus
tries. So I welcome this Bill and con
gratulate the Government on having 
brought forward such a BiU which 
would establish a permanent and 
quasi-judicial Fiscal Commission 
(Interruption). It wiU no longer  ̂be a 
Board. It will be a Fiscal Commission 
which will consider the question of 
protecting our industries.

The Bill as it was presented before 
this House has been significantly im
proved in the Select Committro. I 
would like to mention some of the 
provisions. In clause 16, the original 
provision was that only the report of 
tie. Tariff Commission should be 
pieced before the House within one 
nwnth. I think the Government was 
not wise in putting such a provision. 
The report of the Tariff Commission 
should be somewhat of a confidential 
nature and unless the Government has 
taken any definite step or action on 
this report, it should be kept con
fidential. It was a bad proposal tljal 
the report of the Tariff Commission 
should be placed before this House 
before the Government has come to 
any decision. It has now been recom
mended that the final report together 
with decision of the Government 
will be placed before this House with
in three months from the date of the 
submission of the final report. We 
have been told in the Select Con>- 
mittee that generally the Government 
takes near about 10 weeks or 3 montns 
to come to a decision; but that in 
certain cases, a decision is delayed 
quite a long period sometimes extend
ing over a year. It should be made 
obligatory for the Government that 
they must come to a decision within a 
reasonable period. But, there may be 
occasions when the Government may 
not come to any decision in certain 
cases; in those cases, the Government 
will place before the House the reasons
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for which they have not been able to 
come to any decision.

Then about the functions of the 
Commission, hitherto the function of 
the Tariff Board was to give protec
tion or some fiscal privilege or sub
sidy to the industries. Now, it has 
been proposed in this Bill that not 
only fiscal, but even non-fiscal protec
tion should be given and that should 
also be within the purview of the 
Tariff Commission to recommend. 
But, what form that non-fiscal help 
would take, it is not so easy to pre
cisely define. So, it has been stated, 
whether by grant of subsidy, or levy 
o f protective duties or in any other 
suitable form, for the encouragement 
of any industry in India. It may take 
the form of. helping any industry by 
getting the raw materials or it may 
also take the form o f giving some 
railway priorities or some freight con
cessions or any other form of conces
sion or by curtailing imports.

The Commission has also been given 
power to see that the protected indus
try behaves properly. Tariff protection 
has a wider bearing on the economy 
of the nation. It affects cost of living 
and also the tax structure of the 
coimtry. So, the Tariff Commission is 
authorised to see how it affects the 
consumers. Generally, we very ' often 
forget the case of the consimiers, who 
form over 90 per cent, of the popula
tion, and who contribute a good deal 
to our public revenue.

We often see things from a sectional 
point of view, either from the point 
of view of the industry or sometimes 
of labour. That is the case often with 
this House and the Government. We 
are apt to forget that the interests of 
the consumer are the most important 
and the most significant thing. There 
is sufllcient indication in this Bill to 
say that the Tariff Commission should 
consider tMs aspect of the problem, 
as to how new subsidies or helps 
either in the form of protective duties 
or tariffs or any other form, would 
affect the tax structure -of the country 
and the consumer's interests or tiie 
general cost of living. These also 
should be considered by the Commis
sion before it accords any protection 
to any industry.

Further a protected industry often 
conducts its business in a very selfish 
way. I know that in 1905 or 1906 when 
the agitation against the Partition o f 
Bengal started and there was the  ̂
gipadeshi m o v ^ e n t  in Bengal, the 
textfie mills of Bombay did not care 

for the national interest th ou ^  
were reaping very good profits 

from the swadeihi movement. This

Bill has authorised the Tariff Commis
sion to see that the protected indus
tries should look to the greater 
interests of national economy as a 
whole. So it has been provided that 
cottage industries and small-scaie 
industries and their interests should 
also be considered before any protec
tion is given to a big industry. I con
sider this a very healthy provision 
and quite consistent with the ideology 
to which the Party running the 
Government and the Government are 
wedded. We as members of the Con
gress have for years been trying to 
develop an economy—a decentralised 
economy—^based on what may be 
called the small-scale and cottage in
dustries. At the same time we have 
never been forgetful of the necessities 
of the present age and in order to 
meet the necessities of the present age, 
we have not neglected the develop
ment of the big industries. It has also 
been provided that an industry, as far 
as possible, should use indigenous 
articles. An industry getting protec
tion from the Government may go in 
wholesale for foreign articles, for its 
raw materials or for other purposes. 
The Tariff Commission should be 
entitled to enquire how far the pro
tected industry has been helping the 
other indigenous industries by using 
indigenous articles.

Then the Commission has been given 
suo motu power to enquire into the 
working of the protected industries 
and to make necessary changes either 
by way of curtailment of protection 
or extension of protection. In the 
original Bill this suo motu power was 
limited. But the Select Committee has 
widely extended it so as to cover 
almost all the provisions, except the 
grant of new protection to an industr> 
which was not receiving any protec
tion as yet. When an industry needs 
protection the Tariff Commission 
should have power, on its own initia
tive, to inquire into its working and 
recommend the necessary modifica
tions in the protection given. It nras 
also been provided that a protected 
industry should not take undue 
advantage of the Tariff protection 
granted to it, particularly as regards 
“ charging unnecessarily high prices 
and acting or omitting to act in a 
manner which results in high pricers 
being charged to consumers, througii 
limitation of quantity, deterioration in 
quality or inflation of cost of produc
tion and the like.”

Sometimes it has been noted that 
the protected industry being assured 
of protection goes on increasing its 
overhead charges and lowering the 
quality. Just as we have been 
w cys^m ed to the go-slow ^^cess m
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the part of labour, industrialists also 
have very often taken recourse to that 
process. I know that in Calcutta 
several industries can be accused of 
this go-slow process as also of delibe- 
laiely curtailing their production or 
lowering the quality or increasing tlie 
cost of production. The other day I 
mentioried of some European firms 
which bave been indenting high-paid 
Euiopean or foreign officers by creat
ing almost unnecessary neW posts for 
them. This has become a common 
practice not only among European 
industrialists but among Indian indui -̂ 
trialists also. Sometimes industries are 
run as if they were family concerns. 
The interest goes down tO ' sons, 
nephews, sons-in-law and so on and 
every body in the family is provided 
with a big designation and a big 
salary, though he may not have much 
to do with the management of the 
business. The Tariff Commission has 
been authorised to inquire into these 
things and I hope the Commission will 
exercise its authority properly and 
efficiently.

As regards the composition of the 
Commission its nimiber has been fixed 
at not less than three and not exceed
ing five. I think the term of appoint
ment should have been five and not 
three years. These members of Uie 
Commission should feel something like 
permanence so that they may take up, 
consider properly and deal syst̂ -̂ 
matically with cases. From that point 
of view three years would be too short. 
I can even agree that if a member is 
appointed a second time, the second 
term may be for three years but the 
first appointment should be for five 
years.

About the appointment of additional 
part-time members both in the Select 
Committee and in this House there 
have been some objectio»s. If the 
pressure of work demands it, the 
Government should have the r i^ t  ai>̂  
power to appoint more members tem
porarily. But it has been said that 
the disabilities fixed for members on 
retirement would also attach to these 
additional or part-time members and 
that it would be difficult to get efficient 
and honest men to serve on this term 
in the Commission. The Select Com
mittee was conscious of this and it has 
recommended that the Central Govern
ment should ccHisider the case of these 
members more favourably by permit
ting them to join any private firm 
after retirement from their temporary 
office as a member. It would be the 
business ol those gentlemen who 
would come on these temporary jobs 
to see whether it would suit their own 
advantage to accept the job or not. If 
any such person is available Govern*

ment would naturally not appoint any 
additional members; but I think 
Government should be able to find 
suitable persons if they feel the neces
sity of appointing part-time or tem
porary additional members.

In most of these Bills it has be
come a practice with the draftsmen to 
put the Members of Parliament or of 
any other legislature in the same cate
gory as insolvents, insane persens or 
criminals. Ab initio they have been 
debarred from election, nomination or 
appointment to certain posts. Being a 
Member of this House is not a dis
qualification by itself though I can 
understand that a person should not 
continue to be both a Member of the 
House and of the Commission. I^ e  
original clause has been suitably 
amended so that if the Government 
thinks that a Member of the House 
should be appointed as a Member of 
the Conunission then he will either 
resign his seat here or would not 
prefer to be a Member of that Comis
sion, •*

It has been provided that Tules 
should be framed by the Government 
under this Bill. From my experience 
of some other autonomous bodies I 
can say that these autonomous bodies 
very often take too much power 
very often misuse their authority. 
Why should they be allowed to appotht 
their officers without the help of the 
Public Service Commission? The 
Public Service Commission - is a 
specialist body created by the Govern
ment for recruitment to fill up all the 
vacancies. Why should an exception 
be made in the case of the staff of 
these autonomous bodies? The Select 
Committee have expressed a desire 
that Government should make suitable 
rules so that the Tariff Commission 
may have to recruit all its officers 
getting salaries of Rs. 300 and above 
through the Public Service Commis
sion and not directly. When I could 
not persuade the Select Committee to 
make any definite provision here in 
the Bill itself, I had to be satisfied 
with that. I hope Government wili 
provide for this in the rules.

1 P.M.
It has also been provided that the 

Tariff Commission will be authorised 
to give protection to an industry which 
has not yet started production. There 
may be certain occasions for giving 
such protection; with the business 
honesty that is prevalent now we can 
visualise a situation when the market 
will be dumped with certain foreign 
goods before production would start; 
and when production would start our 
Indian manufactures ^ u ld  not find a 
proper market. So, it may be neces
sary that pre-production prot^tion
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would have to be given in certain 
cases. But at the same time I would 
again say with the business honesty 
that is prevalent now we may not be 
giving too much privilege to those 
industries which would get this bene
fit. I think the House is not ignorant 
of a case in which protection was 
given in the last Budget to an industry 
and that protection was not properly 
utilised. I hope similar misuse of this 
provision would not take place. I ii>- 
sisted that the Select Committee should 
put in a provision fixing a definite 
time-limit, say one year, within which 
the industry must start production; 
but the Select Committee has left it to 
the Tariff Commission to fix the date 
and it has added a new sub-clause to 
dause 14.

Another point also I should men
tion. A  member of the Commission 
can be removed by Government for 
physical or mental disabilities. I 
requested that in all such cases the 
matter should be re ’erred to a properly 
constituted medical Board. It should 
not be said that a certain member has 
been removed simply because he in
curred the displeasure of the Govern
ment or because of certain influential 
persons he has been removed on the 
plea of physical or mental disabilities. 
There also the Select Committee 
thought it fit that it should be pro
vided in the rules. I wish the Govern
ment would make this point clear 
while framing the rules. My own 
experience in cases of this type has 
not been happy. When the Banking 
Companies Act was being revised, I 
repeatedly pressed that in all cases of 
bank failures and liquidations, the 
Reserve Bank should apply to be 
appointed the liquidator, but the then 
*ftnance Minister pleaded with me 
about the insufficiency of efficient staff 
in the Reserve Bank and we had to 
be content with putting a clause that 
the Reserve Bank may apply to be 
appointed liquidator and with an 
assurance that the Reserve Bank would 
generally do that. But in about 150 
cases of bank failures in Bengal, the 
Reserve Bank did not apply and has 
not been appointed liquidator in a 
single case. This is a flagrant viola
tion of a solemn pledge given by 
Government. I hope that in regard to 
the present assurance given during 
the Select Committee stage we shall 
not have that sad experience.

With these few remarks, I commend 
4hls Bill and I welcome this Bill be- 
•cause I believe that it marks a new 
^i^iapter in our fiscal and industrial 
development.
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9 r c ir m ,^ 5 m F ^  ^  ^

5rn%2T (private) ^
«T^ ^  3tH  ^  ^?tf

^  I ^ iT

*t><H ^  ^  T̂FT *r ^  «̂T-
I a m ^ T ^ ^ iT f  T> ^ x f m  

f% ^  ^>tf H)'T‘ 0  ^

3TTT #  2?̂  ^  w r  t  ^  ’I '?
'*1̂ *1̂  t̂TT ^̂ 'i|, ^

t ^  ^  ^  ^  ‘ 
^  3P# '^TT^ ^ snq” #  ir  ̂ 3ft
Tt^ ^  ^ eft ^TKT ^ ’THWImai

t  aflftr ^ ^  I  31^ 3TJr̂
9irT ^  ^  T̂ ^  T?#" ^  ^  T̂̂ r̂rfT
^  11 ^ f̂lf?T?rr 5 f  ̂  ̂^

(ministership) 
^  ^  t  J ^  T̂̂ r<Hi ^
^  I % ’STT̂ ^  «T̂  ^

^  % «rr  ̂^  f̂tjr wf^
^fw ^ ^  I ?Tt sni^
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(respcetable) ^  ^
^  q r ^  %
irrsTft % ^  ^  an^
lift ^  ^   ̂ ^  (tech
nical) an^ ^  afk ^

^  ark ^  ^  ^  ^
(men of standing) ^ ,a fk  

^  ^  ^  ^  ^  ^  
^  ^  ^  ^  aftr %

5TFT I a m  ^  ^

 ̂^  ^  ^  ^  ^  ^  
ailT  ̂ ^  am

« m  2 ^ ^  ^  ^  ^

^  ^  amt ^  ^iwr ? aftr
am qm ^  ^  (members) 

qr arrr ^  iTcnrrr ^  
vifRPT ^  ^  ^

?r$ ^  ^  ‘
aftr ^  51̂  3TN ^ ^  ^  ^■

I

^  art̂  ^  ^  ^  ^
if^ijPT ^  ^  ^  ^
t ,  a i k  a m  ^  T O  T #  t ,  ^  ^  

5ft ^  ̂  5T qr̂ , ^  I.
%{%5r ^  ^  ^  ^  i

arrf  ̂^  qn | ^
% ?ft ^  qrr 5p%PT ^  t  •  ̂

% ar# ^
afk ^  (Hovi.se) %

^ f  fq: 5^  ^  'OT ^  ^
f r  ?ft!T ^  qrq ^  ^'t

a r ^  q»T ^  ^  arVr ^  f t  #50" #

q ^  ar# fqrqr ^  ^rrt 

^q* q"*f ^  I 5 ^

%Fqr5y qnfhFT #  ^  c R ^  qft «ft
qf  ̂ ^  ^rf^

a ftr  ^  ^  ^  «ft ^

^ q»R ?t?pn ^  R̂*̂  t 
^  qj  ̂ ^ q^   ̂^  qw

^  ^  OT
îqi% I  I ar^ t  3f# q>W

#  f^  ^  «r

afhc qrq" T̂T̂  % ^ ^  ^  ^
a m r  ^  ^  ^  q i t o e y

afhc fOT ^  T qst «?t I dt apR
^  ^  I  a f k  ^  qn” a i ^  (ad
dition) f%  ̂w  ^  ^  qtq’ % 

^  acT ^  t  I

^  ^  ^  ar^ ^ W  anR ^
^  t  ?fr q r ^  arnu ^  (v o - 
liime of work) • ^ T̂*i#
;g^ !{rt qpq ^  q^ 1
gfK a m  qrq  ft^T ^  ^  #

ark q r fq ^  ^  prr t  fq? ^  ^  
gR -q i% ^  (sub-commiteee) ^

I , ^  ^  ^
fro  ̂̂  (aptitude)
% in=qT ^  qJT OT v » ^  ^
^  i ?ft ^  (»ub-com-
mittees) ^  ^  f  i ^  
q r % €  ^  ^  qN " îT5f %

5??fk ftqr ^ r f^  i T̂mh

^  i  ^  ^  ^  ^  
q;TTT qr̂  ^  ^  'H:

?r ^  I #q 1%  ̂ ^T
Bnqs irqiqT ’qr I t  ar^ ^

^  ^  ^  ^
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(English translation of the above 
speech).

Pandit Thakur Das Bliargava
(Punjab): India is no longer merely 
an agriculture country; it is making 
a great headway in the industrial field 
as well. In the year 1921 when the 
first Fiscal Commission was appointed, 
there was British regime in the 
country and they did not want that 
there should be so much industrial 
progress as the Indians desiced. So 
much so that the first Fiscal Commis
sion which they appointed comprised 
four Englishmen and seven Indians; 
and out of those seven Indians five 
put in their notes of dissent and 
criticized the views of the majority. 
Thank God, the decisions of our Fiscal 
Commission, which was only recently 
appointed, are almost unanimous, ex
cepting two small notes of dissent. 
Today if we are to industrialize our 
country, it is essential that a Tariff 
Commission be appointed— a perma
nent Tariff Commission which would 
serve as a watchdog for the industries 
all the time. I, therefore, congratulate 
the Government and more so the Fiscal 
Commission for accepting the Tariff 
Commission as a permanent body for 
putting the industrialization of the 
country on a secure footing. This Bill 
that has come up before us fulfils that 
very purpose. I would not like to go 
into the details of the changes which 
the Select Committee has made in this 
connection. The gentleman who spoke 
earlier has explained them fully and 
I do not think it proper to repeat the 
same thing. But I would like to say ? 
few words on some of the points od 
vhich I did not agree with the Select 
Committee. I submitted a dissenting 
note in my capacity as a member of 
Ihe select Committee, but unfortu- 
aately it could not be published. Now, 
for our future guidance, the Deputy 
Speaker has made it a rule |;hat a 
member of a Select Committee would 
be expected to submit his note of dis
sent, if any, at the time he is called 
upon to sign the report. Had this rule 
been there previously, this thing would 
not have happened. On the day when 
there was the meeting of the Select 
Committee. I went there with the hope 
that I would convince the other mem
bers of the Select Committee with re
gard to certain matters and make 
them agree with me. I also remember 
that we made some slight changes in 
the draft that had been x>repared at 
the instance of the hon. Minister. In 
tbts connection, I would not hesitate

for a moment in congratulating the 
hon. Minister, and I am in fuU agree
ment with Shri Sidhva whei^ he says 
that both the Ministers throughout 
kept an open mind at the meeting. 
There were several suggestions which 
they accepted, no doubt against our 
expectations, but none the less rightly. 
So even upto the last day I hoped 
that I could be able to persuade my 
friends to change their mind, to make 
them agree with me and to accept 
my suggestions. But two or three 
hours after the meeting I was called 
upon to sign the report. I signed it 
and put down the words “ subject to 
note of dissent”  on it. I wrote my note 
of dissent on that very day and it 
reached its destinaftion the next day; 
but unfortunately it was too late. I 
do not mention this as a matter of 
grievance. My submission is that we 
should get at least one day*s time to 
submit our notes of dissent. We 
should not be called upon to submit 
our notes of dissent on the very day 
on which the report is signed, because 
It is possible that some changes may 
be made in it even at the eleventh 
hour. Hence some time should be 
given for submittmg the notes of dis
sent. My submission is that my note 
of dissent was not in any way so im
portant; it related to some minor 
matters except one which was very 
important. With regard to those few 
points I would like to submit why I 
differ and why I request the House 
to accept my viewpoint.

In one of the notes of dissent it has 
been suggested that the number of 
members should be five instead of 
three; neither three, nor four, but five 
members should be appointed, ^ a r t  
from this I am against the appoints 
ment of any additional members. In 
my humble opinion it is essential that 
the tenure of office of this permanent 
Tariff Commission should, be five 
years. I am not in any way in favour 
of appointing additional members for 
any specified purpose for a short 
period of one year or six months. An
other important point which we should 
k ^ p  in mind is that this Commission 
should be completely independent and 
th ^ e  should be no undue pressure 
whatsoever over It from any quartei 
Including the Government. When we 
appoint a Commission of such a stand
ing and appoint men with technical 
qualifications to serve on it, it becomes 
our duty to see that this Commission 
remains free from any pressure; and 
at the same time, I want their tenure 
of office to be fixed as fi\{e years. 
When any High Court Judge is 
appointed it is nientioned in his ap- 
pomtment letter that he is aopolnted 
for all time, and not that his tenure
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at OlBCS would tKo
piMunijre o l the Gof»nm ient. That is 
ih « reason w h j ihe  Hig^ Court Jiid«es 
liave preserved tbeir in d e p ^ e o c e . 
A od  so I think three years term 
would be very ^ o rt , because it would 
almost tyke a year for a membex to 
get the requisite experience, and il 
the tmoied of Damocles in the lom i ot 
tnree yesirs’ torm ol service rena^jn* 

on their head*, thsy wcuid 
always be thinicin^ tnat their term is 
^ proach m g Its end, and. in tbis way, 
they woqilKi not be able to Xunction 
•aectiveiy. On the otner hand, tne x;ew 
candidates would begin striving to 
get an opporiumty to serve on the 
Commission—whicn would o -  cnang- 
iug hands alusr every tnird year; it 
w juia nut be at aii proper. As against 
it i  would submit that tne services of 
tne m<in wno would nave got thik 
requiiiive experience in one year's 
time, woula oe luuy uaiuea in the 
next lour years; and even after that 
tnti Government wouia nave a chance 
to re Lam toe services ol "iie member, 
wno wooiQ have served inaependertJy 
during ms tenure ol Oitice, lor anoUicr 
tnree years, Xne uro -̂ei’/mieut has, 
uiiaer section (i oi Uie iiiil, attempted 
to aay aown a dij>qaaiiiLcaiion, viz^ 
that tne members who would agree to 
tneir app.oiuuneat wouia oe oouxia not 
to engage m any private bosmeiis or 
serve aay private coxicerxi lor tne next 
lew  years alter reimquishing their 
post, bo lar as the question of pri
vate business is coiicernea, I want 
that some alteration suouid be maa« 
in i t  ^ou mignt Xeep the restriction 
that he shouia serve in no private 
conc^ern; but you have also lain down 
that he woula not be allowed to run 
any iuclustry personally. 1 beg to sub
mit tnat tne restricuon that ^ou have 
imposed is neitner quite reasonable 
nor quite un-reasonabie, and I tnioic il 
no restrictjon ot tms sort were impos
ed, It would do no harm. I think the 
highest post in the country today is 
that of a Minister. A  Mmister can 
pursue his vocation without any restric
tions whatsoever. There is no sucn 
resiriclion for him that after leaving 
his post, he should not taiie up anx 
service lor a perioa of turee years or 
so. In view oi this, i  do not see any 
reason why tiiese restrictions should 
be imposed upon the members of the 
Tarilt Commission when similar 
restrictions do not apply to other 
respectable posts, as, lor instance, a 
ministership. There would be highly 
qualified technical persons serving on 
it  who would be men of vast experi- 
« i c e  and standing. There seems to be 
su> reason why these restrictions should 
b e  imposed on them, and hence I am 
not in favour of any such provision 
being retained in the Bill. But it \bm
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Government Is bent jjptm keeping this 
provBioii In it. I w^nild to u k  
what purpose would il serve to th 
country. Mow would those t«nporar> 
members who would be called 
to serve on the Commission for a sborl 
period of six moi^hs ot one year ami 
the members whom you would appoint 
far three years, be able to earn their 
liviiig if you impose this restriction, tiiat 
they woukt not be allowed to pursue 
their respective vocations after the 
tenure of their office ends. Again, you 
will ftnd that many members, in whom 
you have confidence, would shun being 
appointed on this Conomission; they 
would never accept the membership ot 
this Commission. The result would be 
that the coimtry would suffer because 
of this restriction on the members. 
Shri Sidhva is right when he says 
that people should first weigh all proe 
and cons and then accept this office 
and in case they are not prepared ta 
accept these conditions they had better 
not accept membership of the Com
mission. The argument is no doubt 
good, but I most humbly ask him as 
to who is going to suffer from that; 
the coimtry alone will suffer on that 
account.

I respectfully submit that in my 
humble opinion— and I see many 
people in the House who lend support 
to this opinion— t̂he tenure of oflBce of 
the members of the Commission 
should be fixed as five years and not 
three years. At the same time we 
should be clear about it, as I have 
pointed out earlier, that we are not 
going to have any additional members. 
The old Fiscal Commission too ha'd 
proposed that the tenure of office of 
the members should be five years and 
had also expressed the opinion that in 
certain cases w^here the work would 
be heavy and five members would not 
be in a position to cope with it, some 
additional members might be taken I 
would respectfully submit that the 
Government at that time had approved 
the suggestion of the Commission that 
the tenure of office of the members 
should not be less than three years or 
more than five years, and that in case 
of heavy work additional member* b« 
taken. So if we make an addition o f 
two years in this prescribed period of 
three years, it would come to five 
years only.

I would thus submit that in case my 
suggestions materialize the five mem
bers of the Commission would be in a 
position to cope with the total voliune 
of work easily. And in case the wor’ 
is heavy, we have kept another provi 
Sion to deal with such a situation; it is 
that Sub-Committees can be appointed 
for smaller industries, which would
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consist o f m em ^rs who possess a suggestions are agreeable to  they
s p e c if  aptitude for those parUcular sh o^ d  accept themindustries. In this way Sub-Committees atcepi mem.
of this nature can be appointed. In -  
m y humble opinion, the tenure of olBce 
o f the members should be fixed as five 
years. At the same time I want that 
this Commission should function 
effectively, and that there should be 
no pressure on it from any Quarter 
whatsoever. This is the only small note 
o f  dissent that I have given in regard 
to the report. I would request the 
fiouse to think over It; and in case nor
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Mr. Chairmaii: Would the hon. Mem
ber like to continue for some time 
tomorrow?

Pandit Thakor Das Bhargaira: Yes.
Mr. Chairman: Then the House 

stands adjourned till Half Past Eight 
tomorrow morning.

The House then adjourned titt Half 
Past Eight o f the Clock on ^^sday,. 
the 2l5t August, 195L


